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LOK SABHA DEBATES

LOK SABHA
Thursday, 27th March, 1858.

The Lok Sabha met at Eleven of the
Clock

[Mr. Seeakir in the Chair]
ORAL ANSWERS TO QUESTIONS

Shifting of D.V.C. Headquarters

+
1243 Jf Shri Gajendra Prasad Sinha:
) Pandit D. N. Tiwary:

Will the Minister of Irrigation and
Power be pleased to refer to the re-
ply given to Unstarred Question No.
1936 on the 19th December, 1957 and

state the latest position regarding
the proposal to shift the Dameodar
Valley Corporation Headquarters

from Calcutta to Bihar?

The Minister of Irrigation and
Power (Shri S. K. Patil): No deci-
sion has so far been taken on the
propusal of the Government of
Bihar to shift the headquarters of
the Damodar Valley Corporation to
Bihar, The matter is to be discussed
at the next Conference of the parti-
cipating Governments, No date has
yet been fixed for this Conference.

Shri Gajendra Prasad Sinha: Origi-
nally it was planned that as long as
Lhe construction will continue, the
headquarters will be at Calcutta and
after that it will be shifted to Bihar.
In reply to Question No. 1936, the
same answer was given by the hon.
Minister. May I know if there is any
turther chance of taking a decision
carly?
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Shri S. K. Patil: The D.V.C
appointed an enquiry committee in
i953, They did recommend that the
headquarters should be shifted to
Maithon and a part of it to another
place, Ranchi or somewhere. After
that, there was discussion again and
again year after year. Special diffi-
culties huve been pointed out and they
are meeting again. No final decision
has as yet been taken, but there is
always a chance of doing it.

Shri Gajendra Prasad Sinha: When
nr.re a decision has been taken to
shift to any part of Bi ar, may I know
what are the main difficulties com-
ing: in the way?

Shri S, K. Patil: There is a repre-
sentative of Bihar even in the D.V.C.
and these difficulties are being com-
monly discussed by both the Govern-
ments with a view to arriving at a
salisfactory solution. I do mot want
tn go into all these reasons. There
are reasons given as to why it should
not be shifted to Bihar, but that is a
long narration.

Dr. Ram Suobhag Singh: May I
know whether the site acquired at
Ranchi and the materials collected
there have all been disposed of?

Shri S. K, Patil: I would not be
able to say that without notice. But
I can assure my hon. friend that a
skeleton administrative office in
Ranchi is being proposed and will be
functioning very soon.

Shri N. R, Munisamy: May I know
what is the range of operation of the
D.V.C. being situated in Calcutta as
its headquarters?

Shri S. K. Patil: So far as the range
of operation is concerned, because it
is in Calcutta, there 1s »roximity with
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the outside world in a much quicker
way than at other places. That is
their claim, but that claim is not
accepted by Government, because it
is under consideration. They are
meeting again to finally decide what
is to be done about it.

Shri Barman: After the construction
is complete, may I know whether
Government have considered it to be
a necessity to undergo extensive
expenditure in constructing the head-
quarters at some other place, except
the engineering department, which is
at present being carried on with the
existing buildings?

Shri §. K. Patil: That is exactly
one of the reasons why the D.V.C.
has been saying that accommodation
for 850 people that would have to
be shifted would cost quite a lot of
money. That is the main point as to
why there is reluctance in shifting
the headquarters to other places.

Shri Gajendra Prasad Sinha: Is it
not a fact that Calcutta is already
sufficiently congested and there is
plenty of space in Bihar?

Shri 8, K. Patil: These 850 pcople
are happily living in that congested
area.

Mr. Speaker: The advantage in
Calcutta is that some portion of
D.V.C. is there.
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Mr. Speaker: Why is there so much

delay? Only on the 17th March it
was placed on the Table.

The Minister of Food and Agricul-
ture (Shri A. P. Jain): We had got
a few copies of the printed rcport and
therefore, we took the earlist oppor-
tunity to place it in the library. When
we got more copies, we placed it on
the Table of the House.

Shri Braj Raj Singh: Is it proper
that it should be placed in the library
earlier than on the Table of the
House?

Shri Tangamani: Only on the 1Tth
March it was placed on the Table of
the House,

Mr. Speaker: When was it placed
in the library?

Shri Bhakt Darshan: On 13th
January, 1858. It was placed on the
Table of the House on the 17th of
March.
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_Mr. Speaker: The only point the
hon. Member raised was why it should
be placed in the library earlier than
its having been placed on the Table
of the House. Is that the. . ...

Dr. Ram Subhag Singh: Not only
that; the report has not been placed
on the Table of the House on the first
day when the House met.

Mr. Speaker: That is another
matter. The House was not sitting
on the 13th January, 1958 and there-
fore, the only point was that they did
not want it to be kept with the Gov-
ernment until the House met. Even
ordinances arc passed when the
Houses are not sitting. Under those
circumstances, what has been con-
sidered to be an advantage to hon.
Members ought not to be complained
against. Therefore, on the 13th
January, it was right and proper
that it was placed in the library.
Whenever the House is not in session
and the Government is willing to
place copies, instead of waiting till
the House meets for its being placed
on the Table, I would advise them to
place a copy in the library. As soon
as such reports are placed in the
library, I shall advise the office to
mention it in the bulletin and hon.
Members will be informed that such
and such report has been placed in
the library, so that they may get
copies if they want. 8o far as its
not being placed on the Table as soon
as the House met is concerned, I
would urge upon hon. Ministers that
as soon as the House meets, they may
place one copy here on the Table
and leisurely submit other copies.
They need not wait till they get all
the copies.
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Shri D. C, Sharma: May I know
if any machinery will be evolved to
keep a check so far as the States are
concerned that they are implementing
the recommendations of this come-
mittee?
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Shri S. C. Samanta: May I know
whether the proposed Bill will be
introduced in the House as it is or it

will be circulated to the States for
their opinion?
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Shri A. P. Jain: The Bill will deal
with only those items which relate to
the Centre and so it may not be
necessary to send it to the BStates,
But, if necessary, we will certainly
take their opinion.
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Shri Hem Barma: The statement
says that the recommendations of
the Committee are being examined by
the State Governments. May I know
what appropriate action have the State

Governments taken on the recom-
mendations?

8hri A. P. Jain: We have sent the
report to the Btate Governments to
implement the recommendations
which concern them. We have also
requested them to let us know to
what extent they have implemented
those recommendations, We have
not received any information from
them so far.

27 MARCH 1068

Mr. Speaker: This has been  dis-
cussed on the ficor of the House. The
Attorney-General gave an opinion
that this is a provincial matter. There-
fore, excepting so far as the Union
Territories are concerned, hon. Mem-
bers will ask their counterparts in
the various Assemblies to find out
what action has been taken by the
various State Governments.

Shri C. R. Pattabhi Raman: There
was a Private Members’ Bill by
Shrimati Rugmini  Arundale which
wast withdrawn on the assurance by
Government that they will bring
forward legislation.

Mr. Speaker: They are considering
the report. I am only stating what
the Minister has stated; nothing new,

Shipping Co-ordination Committee

+
Shrl Rameshwar Tantia:
Shri Raghunath Singh:
Shrimati 1la Palchoudhuri:
Shri Shree Narayan Das:

*1245,

Will the Minister of Transport and
Communications be pleased to state:

(a) what progress has been made
to set up a Shipping Co-ordination
Committee to ensure effective liaison
between the Department of Trans-
port and other Ministries; and

(b) whether any Liaison Officers
are being appointed for the purpose
of co-ordination between Importing
and Exporting Departments in pub-
lic and private sectors?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) The Ship-
ing Co-ordination Committee has
already been set up in January, 1958.

(b) Two Limison Officers, one rep-
resenting the Indian Shipping Com-
panies in the private sector and the
other those in the public sector, have
been appointed by the companies
concerned to assist the Committee in
finalising arrangements for booking
shipping space on Indian vessels for
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import and export cargoes, moving
on Government account, The Com-
mittee does not deal with shipment
problems connected with trade mov-
ing on private account.

Shri Rameshwar Tantia: May I
know the number of foreign ships
chartered during 1957 to carry Gov-
ernment cargo both for import and
export and how much freight and
demurrage were paid?

Shri Raj Bahadur: It is not possible
for me to answer such a comprehen-
sive question without notice.

Shri Rameshwar Tantia: May I
know whether any negotiations took
place with the foreign shipping con-
cerns to pay the freight in rupees?

Shrl Raj Bahadur: I am not aware
of any negotiations with the foreign
shippers regarding payment of
freight in rupee.

Shri Ramanathan Chettiar: May I
know whether the representatives of
chambers of commerce and trade asso-
ciations will be associated with this
Liaison Committee?

Shri Raj Bahadur: The shipping
companies in the private sector have
appointed a liaison officer, and that
limison officer will provide the neces-
sary co-ordination.

Shri Joachim Alva: Whenever any
Ministry has a shipping problem does
that Ministry keep in direct touch
with the Ministry of Transport or
does it go to the Indian shippers
direct?

Shri Raj Bahadur: By and large,
this is the purpose of the Co-ordina-
tion Committee,

Dr, Ram Subhag Singh: May I
know whether this Committee will be
entitled to go into the demurrage
which Government have paid for
unloading cargo last year?

8hri Raj Bahadur: The question is
whether we can effect maximum
utilisation of the Indian shipping for
purposes of moving Government

71 MARCH 1988
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goods. This Committee has come into
being for that specific purpose.

Import of Wheat

*1246. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the programme of import of
wheat during 1858-59; and

(b) the amount of foreign ex-
change to be spent for importing
wheat during the above-mentioned
period?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) and (b). Out of the current agree-
ments with USA and Canada, about
5 lakh tons of wheat may remain
to be shipped at the beginning of the
next financial year. The foreign
exchange requirements, that is mainly
on freight, may be approximately
Rs. 2 crores. Further shipments and
the foreign exchange required will
depend on the terms of the agree-
ments that may be entered into with
the exporting countries for further
supplies. In the budget for 1958-59,
provision has been made for the
import of 2 million tons of wheat
estimated to cost about Rs. 77 crores,
of which about Rs, 13 crores may
have to be incurred in foreign
exchange,

Shri D. C. Sharma: May I know
whether Government is entering into
negotiations, so far as supply of
wheat is concerned, with countries
other than Canada and USA?

Shri A, M. Thomas: Except Canada
and USA, we have not entered into
any agreement with any other
country.

Shrl D. C. Sharma: May [ know
how the imports for 1958-59 compare
with imports in 1857 and 18587 Has
there been any upward trend in
imports?

Shri A. M. Thomas: No, Sir, As

will be seen from the supplementary
demands which came up befors the



House recently, the revised estimates
for 1857-58 provide for the shipment
of about 30 lakhs tons of wheat and
5 lakhs tons of rice and the total cost
would be Rs. 158 crores, out of which
the foreign exchange element may
come to Rs. 38 crores. In 1958-59,
according to the budget, we have a
programme to import two million
tons of wheat and 5 lakhs tons of
rice.

Shri Sinhasan Singh: Has the Gov-
ernment taken any step to reduce the
import of foodgrains and to utilize
that money for importing fertilizer,
as recommended by the Mehta Com-
mittee?

The Minister of Food and Agricul-
ture (8hri A. P. Jain): In fact, the
foreign exchange which we are to
spend on import of food has been
going down. In the year 1856-57 it
was Rs, ‘48 crores; in 1857-58 it was
Rs. ‘43 crores, We have budgeted
for Rs. 36 crores for 1858-59. But I
may make it clear that this has no
bearing on the import of fertilizers.

Shri Sinhasan Singh: There was a
recommendation by the Committee
that instead of importing food, we
should utilize that money for import-
ing fertilizers so that we can grow
more food. Has that aspect of the
question been considered by Govern-
ment? Will food import be reduced
and that money utilized for import
of fertilizers?

Shri A. P. Jain: It is rather a tick-
lish question which cannot be answer-
ed during the Question Hour, I will
make the position clear during the
course of the debate when it takes
place on the Demands of the Ministry
of Food and Agriculture on 1st and
2nd April.

Shri Thirumala Rao: Have Govern-
ment taken any policy decision on
the recommendations of the Food-
grains Enquiry Committee with
regard to the quantum of imports
rom outside in the next two years?
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Shri A. P, Jaln: No, Sir. We have.
not adopted any decision in the mat-
ter. Of course, while considering
the import programme we are keep-
ing in view the recommendations of
the Foodgrains Enquiry Committee,

Shri C, R. Pattabhi Raman: Are
Government aware of the figures
given by the Planning Commission
with regard to the foreign exchange
element in the import of foodgrains?

Shri A. P. Jain: Yes, ] am aware of
it. I think the figures given by the
Planning Commission create a some-
what misleading impression,

Shri C. R, Pattabhi Raman: The
flgures are different,

Shri A, P. Jain: When they say
that the imports for 1956-57 are of
the order of Rs. 102 crores, the
general impression that it will create
is that the whole of the amount is
in terms of foreign cxchange. Actual-
ly, part of it is in terms of rupees
and part in foreign exchange.

The aclual amount spent in terms
of foreign exchange is only Rs. 48
crores and not Rs. 102 crores.
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Shri C. K. Patiablti Raman: May I
know whether it is impossible to
negotiate with Burma for payment in
rupees instead of in sterling?

Shri A. P. Jain: That again is a
rather complicated question because
we have a certain pattern of trade
with Burma. There are two principal
cemmoditics which Burma exports—
one is rice and the other is timber,
Now if we have to export anything
to Burma, naturally we have to buy
rice and timber from them. Al-
though the payments may actuslly be
calculated in terms of sterling or any
other type of foreign exchange but
to the extent that the purchases are
made in India they are adjusted one
against the other,

Shri P. R. Patel: May I know if the
foodgrains imported will be sold at
subsidised rates? If so, at what rates
and what will be the loss to the
Government?

Shri A. P. Jain: The loss can  be
celculated only after we have known
the prices at which the foodgrains are
imported. The price in the world
market varies from time to time.
The hon. Member would be aware
that inside the country we have so
far been selling wheat at Rs. 14 per
maund and rice at Rs. 16 per maund.
Some of our agrcements are
on the basis of a foreign price, for
instance, the agrcement with Burma
for the import of rice. But the prices
of other foodgrains depend upon the
ruling prices in the world market on
which it is not possible to calculate
the loss.

Unwanted Coins
*1247. Dr, Ram Subhag Singh:
will the Minister of Transport and
Communications be pleased to state:
(a) whether Director General Post
Offices has issued a circular directing
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the post offices not to accept certain
coins; and

(b) if so, the coins which are not
acceptable according to that cireu-
lar?

The Minister of State in the Minls-
try of Tramnsport and Communications
(Shri Baj Bahadur): (a) Yes, Sir.

(b) Standard silver rupee, half
rupee, 1 and } rupee coins issued
prior to 1940 which ceased to be legal
tender.

Shri Joachim Alva: May I know
what is the difficulty for the post
offices to accept this coin and make
arrangements with the State Bank of
India for passing it on to them? The
man in the village has to underge
great difficulty because of its rejecton
by the post offices.

Shri Raj Bahadur: We have to act
within the four corners of the instrue-
tions laid down by the Ministry of
Finance according to which such
coins as have been declared not to be
legal tender have to be tendered to
the Reserve Bank.

Shri Tyagi: Transfer your wisdom
{o them.

Mr. Speaker: Hon. Minister should
consider this suggestion, How many
villagers will go to the Reserve Bank?
Whatever inconvenience is caused
ought to be mitigated as far as pos-
sible. After all it is this Ministry
which experiences the difficulty.

Shri Raj Bahadur: It is not only
applicable to the post offices, It is
applicable to all institutions,

Mr, Speaker: ....to the extent the
hon. Minister is in charge of post
offices. Let no inconvenience be
caused to them.

The Minister of Transport and
Communications (Shri Lal Bahadur
Shastri): If the inconvenience is there,
we will certainly take it up with the
Finance Ministry or, if necessary,
with the banks concerned. WNaturally
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we will have to take it up with the
Finance Ministry and we will certain-
ly like that it should cause the least
inconvenience.

Dr, Ram Subhag Singh: May I
know if the Finance Ministry or the
Communications Ministry had given
any publicity to this circular before
it came into being?

Shrl Raj Bahadur: This was duly
publicised.

Shri Sinhasan Singh: 1f a Govern-
ment Department refuses to accept
their own tender what will happen to
the public? So many Ilakhs and
crores of poor men do not go to the
Regerve Bank and put their money
there.

Mr. Speaker: That is an argument.
The hon. Minister says that he will
take it up.

Shri Tangamani: May I know whe-
ther the yellow two anna coins are
also not accepted by the post offices?

Shri Raj Bahadur: I think they are
specified in the orders. The yellow
two anna coins are there.

Shril Sadhan Gupta: When was this
circular issued and what was the
length of warning given before it
was issued? In what way was that
warning given?

Shri Raj Bahador: I may just refer
to the various orders and notifications.
Notification dated the 11th October,
1040, was in respect of silver rupee
and half rupee. Notification dated
the 1st October, 19042 and 16th Nov-
ember, 1942, were in respect of the
standard silver quarter rupee coin
and two anna coin ceased to be legal
tender by virtue of the repeal of Sec-
tions 4 & 12 of the Indian Coinage Act,
1908, as amended by the Indian Coin-
age Act of 1047.

Shri Sadban Gupta: What was the
length of the warning given?

Shri Tyagl: It was only a silent
warning.
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Shri Raj Babadur: An Act wes
passed by Parliament and it was pun-
lished in the Gazette.

Mr. Speaker: Hon. Members, when
they go to their constituencies, ougnt
to tell them what legislation they
themselves have passed and acquaint
the public as to how they should act
and react. It is not merely the Gov-
ernment that does it.

Shri Sadhan Gupta: Hon. Members
will not reach certain constituencies
throughout their career. There are
4,000 to 5,000 constituencies.

Mr. Speaker: They must agitate for
lessening the constituencies.

Mango

*1249. Shri Raghunath Singh: Will
the Minister of Food and Agriculture
be pleased to state whether it is a
fact that Indian Council of Agricul-
tural Research proposes to start a pilot
scheme at Saharanpur for the im-
provement of mango?

The Deputy Minister of Agricul-
ture (S8hri M. V. Krishappa): Yes.
It is proposed to set up a Regional
Fruit Research Station for Mango
and Litchi at Saharanpur to be
joitly financed by the Central and
the State Governments wunder the
scheme for the intensification of re-
search on important fruits which is
one of the schemes included in the
Second Five Year Plan.
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Mr. Speaker: The hon, Member
may carry on his  progapanda in
favour of Banaras during the Food
debate,

wro T gwn fog : &8 w@TE
wrag) &, ag Y amd fagre w0
Shrimati Renuka Ray: Malda.

Shri Tyagl: Saharanpnur has its
importance.

Shrl M. V. Erishnappa: There is
already a Fruit Research Station at
Saharanpur, which has done a con-
siderable amount of work on various
fruits and has benefited the whole
of U. P., particularly Dehra Dun, be-
cause it is very near Saharanpur.

The idea is to set up the main
regional station at a place where
already some considerable work has
been done. We have sub-stations also.
We are prepared to take up the ques-
tion of Banaras or any other place
wherever there is need for it

Mr. Speaker: Why are hon. Mem-
bers satisfied with mere paper
mangoes?

National Highways in Bombay

*1250. Shrl Assar: Will the Minis-
ter of Transport and Communica-
tions be pleased to state:

(a) where any new National
Highways are to be constructed in
Second Five Year Plan in Bombay;
and

(b) if so, what are they and the
total amount to be spent thereon?

The Minister of State in the Minis-
try of Transport and Communica-
tions (Shrt Raj Bahadur): (a) & (b).
While no new National Highways are
proposed to be included in the sys-
tem of National Highways in Bom-
bay State, it is proposed to construct
about 800 miles of missing links in
the existing National Highways in
the State. The cost of these works
is estimated at Rs. 286:0 lakhs.
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Shri Assar: [s Government aware
that the Bombay Government has
stopped the costruction of Bombay
Goa Road on account of no grant
being given by the Central Govern-
ment?

Shri Raj Bahador: If the hon
Member is referring to the West
Coast Road, that is being financed
by the Centre and we give such
finances as we get from the Finance
Ministry or the Planning Commis-
sion.

Shri P. R. Patel: May I know
when construction of roads in north
Gujerat was commenced and when
it will be completed? How many
years will they take?

Shri Raj Bahadur: If the hon.
Member points out the particular
National Highway to which he refers,
I will be able to give specific infor-
mation.

Shri Sonavane: May I know what
efforts are made to keep the High-
ways in a running condition because
these Highways are flooded during
monsoon, particularly near Sholapur
City?

Mr. Speaker: Does he refer to the
new National Highway?

Shri Sonavane: No, Sir.

Mr. Speaker: Then how does it
arise out of this question?

Shri Dasappa: Is it a fact that the
additional profit, which the S.T.C.
earned by way of the cement deal,
to the extent of Rs. b crores is going
to make any difference in the allot-
ment to the various States? Would
the allotments be enhanced?

The Minister of Transport and
Communications (Shri Lal Bahadur
Shastri): The hon. Member should
wait till tomorrow. Probably we
may be able to say something on
this matter in connection with our
sehemes.
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Shri Yajnik: May I know why the
Bombay-Ahmedabad national high-
way has not been completed after
all these years?

Mr. Speaker: How do these ques-
tions arise out of this?

Shri Yajnik: National highways in
Bombay.

Mr. Speaker: The hon, Member
would kindly read the question: (a)
Whether any new National High-
ways are to be constructed in
Second Five Ycar Plan in Bombay.

Shri Yajnik: This is a new one be-
cause it is not finished yet. It has
been hanging fire for the last 20
years. It was first announced to be
made in 1937 when first the Minis-
try took charge.

Mr. Speaker: The hon.
may satisfy the Member.

Shri Raj Bahadur: I do not know
whether I will be able to satisfy
the hon. Member. I can only inform
him that the Bombay State has as
many as 9 National Highways criss-
crossing the area. The Ahmedabad-
Kandla National Highway No, BA
happens to be one. We get finances
as I said out of the grants sanction-
ed by Parliament and we are trying
to spend them on the National high-
ways in our charge.

Shri Yajnik: I am asking about
the Bombay-Ahmedabad highway.

Mr. Speaker: Is there that high-
way?

Shri Raj Bahadur: As far as my
list shows, there are: Bombay-
Agra; Bombay-Madras-Bangalore:
Bombay-Calcuta; Banaras—Cape
Comorin via Nagpur; Bombay-Delhi
via Jaipur; Ahmedabad-Kandla;
Rajkot-Porbandar; Poona-Vijayawada-
Hyderabad; Nasik-Poona. These are
the highways.

Minister

Mr. Speaker: It is not there.

Shri Assar: When will the amounts
be allotted to the State Govern-
ment?
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Shri Raj Bahadar: They are allot-
ted from year to year within the
provisions of the Budget.

Mr. Speaker: Next question: Shri
Achar,

Shri P. R. Patel: As has been
stated by the hon. Minister.....

Mr, Speaker: I have already called
the next question.

Sign Boards on Raillway Stations

*1251. Shri Achar: Will the Minis-
ter of Rallways be pleased to state:

(a) whether the sign boards of the
railway stations between Manjesh-
war and Kasargode stations have
been recently changed from Kannada
language into Malayvalam;

(b) whether it is a fact that Kan-
nada was wused till recently ever
since this railway line was opened
in 1906; and

(c) the reasons why this change
was made?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes.

(b)Y Names in Kannada script have
been there for a long time.

(¢) A change was made conse-
quent on the inclusion of this area
in Kerala State.

Kannada script in sign boards is
however, being restored in view of
the fact that this language has also
been accepted by the Kerala Govern-
ment as a Regional language of the
area.

Shrl Achar: May I know in which
of the stations they are going to be
restored?

Mr, Speaker: Has he got a list of
these stations?

Shri Shahnawaz Khan: Yes.
Mr. Speaker: How many?

Shri Shahnawaz Khan: Five. The
names of the stations are: Kasargod,
Kudubu halt, Kumbla, Mangalapadi
and Manjeshwar,
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Some li. Members rose—

Mr. Speaker: The Malayalam
names have been removed and Kan-
nada restored. Next question.

Non-payment of Bugar-cane Price

J Shri Bishwanath Roy:
1 Shri Ramji Verma:

Will the Minister of Food and
Agriculture be pleased to state:

*1252.

(a) whether it is a fact that a large
amount of sugar-cane price has not
been paid by the sugar mills to the
growers who supplied sugarcane to
the factories in 1958-57 season;

(b) if so, whether any steps have
been taken by Government for its
payment soon; and

(c) whether a statement regarding
the amounts which were to be paid
to growers by different sugar facto-
ries after the crushing season 1856-
57 will be laid on the Table?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):

(a) No, Sir.
(b) Does not arise.

(c) A statement is laid on the
Table of the Sabha. [See Appendix
VI, annexure No. 15].

Shri Bishwanath Roy: In view of
the sta'ement laid on the Table of
the House which shows that about
a crore of rupees as sugar-cane price
‘was to be paid to the growers, may
I know why the Government was so
indifferent tuwards payment of the
price to the growers?

Shri A. M. Thomas: We are cons-
tantly attending to this question.
‘We are very vigilant also. The House
will be interested to know that the
arrears of cane price outstanding on
1-11-57 formed about 1.4 per cent. of
the total price of cane purchased
during 1958-57 season. It has come
down to 23 per cent. now. It cannot
be said that the outstanding arrears
are much.
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Shri Bishwanath Roy: May 1 know
why the Government is not taking
any steps for prompt payment of
the sugar-cane price to the growers
who have to pay interest on the
loans that they have taken from di-
fferent agencies?

Shri A. M. Thomas: We have taken
prompt steps. As the House knows,
the Central Government itself has
passed the Sugarcane Control Order,
1955, by which the price of sugar-
cane has to be paid within 14 days
of delivery,

Shri C. D. Pande: Is the Govern-
ment awarc that three vears back in
certain areas in Tarai and Doiwala,
Dehra Dun District, a cut of two
annas per maund was made on the
assumption that the cane was of an
inferior variety and the recovery
was too low? Later on, it was found
that the recovery was normal and
the Government was pleased to res-
tore that two annas per maund cut.
May 1 know whether that money
has been paid or not and if not,
why?

The Minister of Food and Agrl-
culture (Shri A. P. Jain): Some of
the millers have paid the money.
Some have not. We have recently
told them that if they do not pay it
immediately, then, we shall have to
take action against them.

Shri Tyagi: One of the mills where
the two annas was deducted is in
Doiwala, Dehra Dun. That mill is
being worked by the Ministry itself
and that mill is giving an average
much more than any other mills in
U. P, May T know if they, from the
earnings of this year intend to pay
back to the peasant his two annas?

Shri A. P. Jain: No. Prices are
determined from year to year. What-
ever price was determined in a
particular year, that is paid accor-
dingly.

Shri Tyagh: I want to know about
the arrears of that year when two
annas was deducted. Because the
mill-owner has been dispossessed
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of that mill and what he owes is the
liability of the Government, are the
Government prepared to pay on his
account the two annas deducted in
that year wrongly?

Shri A. P. Jain: In that particular
mill, in that year, the recovery was
low. Thercfore, the cane growers
who supplied cane to that mill were
not entitled to the payment of this
two annas. The case was just other-
wise in the case of Tarai mills.
There, some mills have made the
payment; others have not. We are
asking them to make the payment.
So far as Dehra Dun is concerned,
the cane-growers are not entitled
to extra payment.

Shri Tyagi: May I know if it us-
ual that productivity of cane and
its recovery varies from year to year
in an area? Could that be possible
that it was so low in one year and
in the very next year, it came to
105 per cent. or 12 per cent.? How
could that be possible?

Shri A. P. Jain: Recovery does
vary from year to year. I do not
know whether in the particular case
it was only the fault of the cane.
But, the recovery was as it was in-
dicated at that time.

Shri Tyagi: Is it not a fact......
Dr, Ram Subhag Singh rose—

Mr. Speaker: Order, order. The
hon. Member Dr. Ram Subhag Singh
will resume his seat. The hon, Minis-
ter has been asked about cane prices
here. One question was put as to
whether this amount that had been
deducted by mistake has been re-
turned or not. Some of the mills
have returned; some have not. 8o
far as the Dehra Dun Mill is con-
cerned, the hon, Minister says that
it was found that the sucrose con-
tent or recovery was not sufficient
and therefore, they were justified
in withholding. The hon. Member
must take it up with the Govern-

**Expunged as ordered by the Chair.
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ment. He put a guestion and I al-
lowed the question as to whsther
recovery can vary from year to year.
Certainly, if there was not sufficient
rain or there were various other
matters. Am I to go on allowing a
discussion over this matter with res-
pect to two annas in respect of the
Dehra Dun mill? I think from the
general we ought not to go to indi-
vidual cases. They must take it up
with the Minister.

Shri Tyagi: On a point of clarifi-
cation, Sir, the case of that mill was
similar to that of the mill in Dehra
Dun.

Mr. Speaker: Shri Heda,

Shri Heda: Certain mills had
accepted the SISMA or a modified
SISMA formula according to which
a part of the price is paid as bonus.
The hon. Minister stated that the
arrears are not large. May I know
whether the outstanding arrears were
calculated including the bonus and if
so, how much were bonus arrears and
what arrangements are made {0 make
payment of this?

Shri A. P. Jain: Regarding the first
part of the question, payments under
the SISMA or bonus formula is not
included in these areas. If the hon.
Member wants to know what exactly
arc the payments outstanding under
the SISMA or the bonus formula, I
would request him to table a separa‘e
question.

Shri Bishwanath Roy: One ques-
tion, Sir. This is a very imporiant
question, -

Mr. Speaker: I have allowed four
of five questions to the hon. Member.

Maxomfeg sz aadfs
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Mr. Speaker: This is another asper-
sion.

Shri Braj Raj Singh: No aspersion.
It is a fact.

Mr. Bpeaker: All facis are not pro-
per to be stated here.

Shri Braj Raj Singh: It is a fact
and that is why 1 mentioned it here.

Mr. Bpeaker: Next quéstion,
Co-operative Socleties

*1253, Shri Sanganna: Will the Mi-
nister of Food and Agriculture be
pleased to state:

(a) whether the recommendations
of Sir Malcolm Darling, the Colombo
Plan Consultant to the Planning
Commission, made recently in res-
pect of the Co-operative Societies
have been considered by Govern-
ment; and

(b) if so, with what resulis?

The Deputy Minister of Agricul-
tare (Shri M, V. Krishnappa): (a)
Yes, Sir.

(b) The Report has been circu-
lated to all State Governments. The
State Governments will take into
account the observations of 8Sir Mal-
colm Darling in formulating their
policies.

Shri Sanganna: May I know what
facts and flgures have been taken
into consideration in making this
recommendation?

Shri M, V. KErishnappa: He studied
the entire rural credit system and
the co-operative institutions in the
country and recommended that the
targets for credit and organisation
of cooperation should be slowed
down.

Shrl Banganna: In his recommen-
dations he has pointed out certain
defects and irregularities existing
In the co-operative societies. May I
know what steps have been taken by
Government to rectify all these
things?
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The Minister of Food and Agricul-
ture (Shri A. P. Jain): As was ori-
ginally stated in the main reply to
the question, the report of Mr. Darl-
ing has been sent to the State Gov-
ernments. It is the State Govern-
ments which organise the co-opera-
tives and which run them, and we
have requested them io take note of
these recommendations and to take
necessary action.

Shri Panigrahi: May I know whe-
ther the committee made some re-
commendation with regard to the
defective working of the co-opera-
tive movement in India, and whe-
ther they have suggested any im-
provement?

Shri A. P. Jain: It was not a com-
mittee. It was an individual who
came, 1 believe. under the Colombo
Plan assistance. He studied the
working of the co-operatives here,
and he came to certain conclusions.
It is not necessary for us or the State
Governments to accept all the con-
clusions, but his report has been
sent to the State Governments to
take such action as they consider
nccessary.

Overtime Allowance for Carriage
and Wagon Staff

Shri B+M. Banerjee:
Shri Prabhat Kar:
Shri Muhammed Elias:
Shri Sarju Pandey:
| Shrimati Renu Chakravartty:
| Shri Ganpatli Ram:

*1255.

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that over-
time allowance is paid to the Car-
riage and Wagon Staff of Indian
Railways deputed to perform their
duties in sick lines for their work
in excess of 48 hours in a week
whereas overtime allowance is not
paid to other Carriage and Wagon
Staff deputed to perform Train Pas-
sing and Washing Line duties of
the same Carriage and Wagon Shed
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for their work in excess of 48 hours
in a week; and

(b) if so, the reasons therefor?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes.

(b) The staff employed in Loco
sheds, Carriage & Wagon Depots and
Sick Sidings are paid over-time for
work in excess of 48 hours a week
with a view to giving them some
relief for their exclusion from the
provision of the Factories Act, which
provides for pvertime for work in
excess of 48 hours a week. Train
examination and work in Washing
Sidings are not done under conditions
similar to those in a ‘factory’ and
therefore, have been excluaea tor
payment of overtime as under the
Factories Act, but overtime unaer
Hours of Employment regulations is
due and paid.

Shri Sinhasan Singh: May I know
whether the system of paying over-
time is not applicable to the commer-
cial staff who often work for more
than 10 or 12 hours instead of 8 hours.

Shri Shahnawaz Khan: Aclually, it
is a separate question, but overtime
is paid wherever it is due.

Bhri Tangamani: What is the quan-
tum of overtime wages paid 1o those
employed in the washing line dutics
of the carriage and wagon shed? Are
they paid on the basis of the overtime
allowed under the Factories Act,
namely twice the usual wages, or is
there any other basis, because they
do not come under the Factories Act?

Mr, Speaker: What is the basis of
overtime?
Shri Shahnawaz Khan: They are

paid at 14 times of the normal rate
in C & W Sheds.

Shri Yajnik: May I know if this
overtime work is imposed on them
compulsorily, or is it optional for
them to undertake this work?

Shri Shabhnawaz Khan: There is no
question of compelling anybody. In
the interests of the efficiency of the
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railways and in the interesis of keep-
ing the trains moving, sometimes they
have to work overtime, and they are
adequately paid for that.

Shri Sinbasan Singh: May I know
whether in the interests of efficiency
the Government is considering giving
overtime to all railway employees
wherever they are called upon to put
in more time than the required sche-
duled time?

Mr. Speaker: Generally?
suggestion for action.

Shri T. K. Chaudhuri: Has the Gov-
ernment received any representation
with regard to the unsatisfactory rate
of overtime payment from the carriage
and wagon staff of different Indian
railways?

It is a

Shri Shahnawaz Khan: 1 am not
at this moment aware of any such
representation being received. It is
possible some representation has been
made and is in the office, but it is not
within my knowledge at the moment.

Shri Prabhat Kar: May I know
why this discrimination is made in
calculating the quantum of overtime
wages in the case of the two classes
of employees, although they have to
work overtime beyvond the normal
working hours?

Shri Shahnawaz Khan: Which two?

Shri Prabhat Kar:
by the Factories Act. According to
that, double the rate of the basic
salary is paid, while in the other case,
it is 1§ times. So, the quantum will
be less in their case. Why is this dis-
crimination made?

One in guided

Shri Shahnawaz Khan: Some of the
carriage and wagon depots on the
Western Railway only are classified
under the Factories Act, and it is only
in respect of those few carriage depots
that the overtime is paid in accordance
with the Factories Act. We have
already taken up that matter with
the Ministry of Labour to remove this
anomaly,
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" . Export of Iron ore through
Masulipatam

*1257. Shri Heda: Will the Minister
of Transport and Communications be

pleased to state:

(a) the quantity of iron ore export-
ed from the port of Masulipatam
during the years 1956-57 and 1967-58

(b) whether the port has been utilis-
ed to its full capacity; and

(c) if not, the reasons therefor?

The Minister of State in the Minis
try of Transport and Communication.
(Shri Raj Bahadur): (a) 1956-57
270,817 tons 1957-58 .. 2,35,549 tons
(till end of February’' 58)

{b) Yes, to very nearly its full capa-
city. If the development schemes re-
lating to Masulipatam Port in the
Second Plan are fully executed, the
maximum capacity of the port will
increase by over 50%.

(c) Does not arise.

Shri Heda: The hon. Minister has
referred already to the scheme for
development of the port. May I know
whether that scheme has already been
sanctioned, and if so, when work will
start and the time-scheduled?

Shri Raj Bahadur: As I have said,
if the scheme is taken up and the port
developed, then the capacity will be
increased by 50 per cent. The hon.
Member is aware that the question of
development of minor ports largely
comes within the State responsibility.
We only help finance it.

Shri Heda: May I know whether
the channel transport, transport by
boats, of iron ore from the flelds of
iron ores to the port area and then
to the steamers is also taken into con-
sideration, and if so, how the water
transport is being improved?

Bhri Raj Bahadur: If the hon.
Member asks me about the fact whe-
ther ore is being carried by water,
I may only tell him that it is so. It is
carried by canal craft from Bezwada
to a distance of 45 miles, the source
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of the iron ore being Jaggiapet in
Krishna District which is at a distance
of 52 miles from Bezwada.

Shri Heda: May 1 know whether
there is shortage of storage accommo-
dation at Masulipatam port, and if so,
how Government is going to improve
it?

Shri Raj Bahadur: I do not think
there is shortage of space, but it is a
fact that the port is five miles from
the shore, and it is being contemplated
that the depot for stocking iron ore
should be nearer the shore.

Shri N. R. Munisamy: May I ask
one question?

Mr. Speaker: 1 have allowed a
number of questions on this.

Administrative Commitiee for
Cochin Port

*1258. Shri Kodiyan: Will the
Minister of Transport and Communica-
tions be pleased to state:

(a) whether the Administrative
Committee set up in the Cochin Port
for registering the stevedore workers
and giving them rotational work has
started functioning accordingly; and

(b) if not, the reasons therefor?

The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur): (a) and (b). The
Administrative Committee set up un-
der the Award of Central Government
Industrial Tribunal at Madura has
been functioning since 1954, It has
implemented all the terms of the
Award other than the registration and
distribution of labour. The Commit-
tee did not find it possible to proceed
with the registration and allotment of
the labour due to lack of agreement
between labour representatives.

Shri Kodiyan: What was the stand
taken by the representatives of the
different unions in the administrative
committee?
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Bhrl Raj Bahadur: So far as this
question of registration is concerned,
each union wanted that all its mem-
bers, irrespective of the fact whether
they are eligible to be registered or
not, should be 50 registered. Had that
been allowed not caring for the time
being for the rules laid down by the
tribunal in this regard, the number
would have swelled to 4,000 whereas
the requirement is only 1,300 to 1,400.

Shri Narayanankutty Menon: In
view of the fact that a deadlock has
been reached in the administrative
committee, and the committee has not
met for the last one year, may I know
whether Government are considering
some other method of implementing
the award to get the result of decasua-
lisation at the port?

Shri Raj Bahadur: I think the
committee has been meeting and
functioning. As I said, it has been
functioning in respect of all other
items of work assigned to it except
the registration part of it.

Shri Narayanankuity Menon: The
Minister said that excepting the ques-
tion of registration of labour, all the
other portions of the award have been
implemented. May I know whether
the recommendation of the award
that the workers employed in the
godowns should be put on a muster-
roll has been implemented by the
employers there?

Shri Raj Bahadur: That was the
very point. If they are put on the
muster-roll or registered, that would
be the thin end of the wedge.

Re-phasing of Community Develop-
ment Programme

*1259. Shri Harish Chandra Mathur:
Will the Minister of Community
Development be pleased to refer to the
reply given to Short Notice Question
No. 2 on the 18th February, 1858 and
state the steps taken by Government
to bring into force with effect from
the 1st April, 1958 the revised arrange-
ments regarding the administra-
tion of Community Development pro-
jects?
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The Minister of Community Deve-
lopment (Shri 8. K. Dey): Replies
from States have just been completed
and the proposals are being finalised.

Shri Harish Chandra Mathur: May
I know whether the coming into effect
of these proposals will be postponed,
and if so, to what date?

Shrl S. K. Dey: There is no likeli-
hood of the postponement of the pro-
posal.

Shri Harish Chandra Mathur; It
was said that it would come into effect
on the 1st of April.

Shrl 8. K. Dey: It still is expected
to come into effect on that date.

Shri Harish Chandra Mathur: May
I know the important changes which
are likely to come into effect?

Shri 8. K. Dey: The first is the
staggering of the programme from
1961 to October, 1963. The second is
the automatic conversion of all the
NES blocks into community develop-
ment blocks. The third is a second
stage substituting the stage now called
the post-intensive phase with a little
greater provision of finance.

Shri Panigrahi: May I know whe-
ther after the discussion by Shri Jai
Prakash Narain with the Ministry of
Community Development, any
arrangements have been made in the
800 gram dan villages in Koraput for
irtegrating the community develop-
ment work with the gram dan move-
ment?

Shri 8. K. Dey: That is an entirely
separate question. The Government
of Orissa are trying to collaborate to
the fullest extent possible in Koraput
in such villages where the gram dan
authorities wish the collaboration of
the State Government.

Shri Tangamani: As a result of
this re-phasing and staggering, how
many blocks will come under the
community development scheme during
the year 1958-597



“Bhrl 8, K. Dey: There will be two
hundred new blocks coming into ope-
ration on the 1st of April

Dr. Ram Subhag Singh: 1st of April!
(Laughter).

Shri 8. K. Dey: So far as Govern-
ment are concerned, there is no dis-
tinction made between the months and
the dates.

Mr. Speaker: But they would begin
the work only on 2nd April, I think.

Shri Hern Barua: Why have they
chosen All Fools' Duy?

Shri Harish Chandra Mathur: May
J know whether Mr. B. G. Rao’s dis-
senting note has been considered and
any decisions taken on it, and if so,
what those decisions are?

Shri 8. K. Dey: It was considered,
1 presume, by the Prime Minister, and
1 believe, he has already given his
cpinion to the press.

All India Rallwaymen’s Federation

_‘. . v +
1261, [ Shri S. C. Samanta:
7\ Shrimati Ila Palchoudhuri:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the All
India Railwaymen's Federation have
requested the Government of India
to provide immediately a channel for
reference of grievances of Railwaymen
to Government;

(b) if so, what are the facts: and

(c) whether this request has been
acceded to by Government?

The Deputy Minister of Rallways
(Shrl Shahnawaz Khan): (a) to (c).
A copy of the Press communique
issued by Government on 23/11/57
after a meeting of the delegates of the
National Federation of Indian Rail-
waymen and the All India Railway-
men’s Federation held at New Delhi
on 18th and 20th November 1957 is
placed on the Table of the House. [See
Appendix VI, annexure No. 16].
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Shri 8§, C. Samanta: May 1 know
whether in the meantime any disputes
have arisen, and if so, how they have
been settled?

Shri Shahnawaz Khan: As far as I
am aware, no serious disputes have
arisen. The All India Railwaymen's
Federation wanted separate recogni-
tion to be given to them, and they
wanted facilities for direct negotia-
tions at the Railway Board level. It
has been suggested 1o them that they
should proceed towards this end by
appcinting a sub-committre cof the
joint comnmittee an which one of thuir
reprezentatives would he there to
negetiate wi'h the Railwayv Board.

Shri 8. C. Samanta: 1 wanted to
know whether according to the 1958
agreement, the parties were going on,
but whether in the meantime any
dispules have arisen, and if so, how
they have been resolved.

Shri Shahnawaz Kbhan: Unity talks
were held in 1956 for a more or less
complete merger of the two unions at
ull levels, and a certain machinery
was suggested. Concerning that
machinery, there hag been some diffe-
rence of opinion. But provision has
been made for discussion before an
observer, and in case the differences
ere not settled, then the differences
are to be placed before an arbitrator.
We have already appointed an arbitra-
tor and he has agreed; and his appoint-
ment will be announced shortly.

Shri Tangamani: May I know whe-
ther the All India Railwaymen's Fede-
ration are still repeating their demand
for recognition of their Federation be-
fore the merger talks conclude, and
also whether the merger talks would
conclude, as scheduled, before July,
19587

Shri Shahnawazx Khan: That is
more than I can say. It all depends on
how the two unions get on together.
Bue we have fixed a definite date by
which the talks should conclude.

Shri Tangamani: My point is whe-
ther the All India Railwaymen's
Federation is not recognised, and
there has been a stalemate in the
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talks and there is no likelihood of this
merger taking place before July,
1058,

Shri Shahnawaz Khan: We are
aware of this persistent demand of the
All India Railwaymen's Federation.
The hon. Member is aware that at
one time the All India Railwaymen's
Federation and the other union were
merged, and when they were merged
and the National! Federation emerged
out of that, the identity of the All
India Railwaymen’s Federation was
finished; they may have revived, but
the Railway Ministry has not yet
acknowledged the revival.

Shrl Hem Barua: In view of what
the Deputy Minister stated, namely
that a sub-committee was being form-
ed for one of the unions, muy 1 know
whether there will be two sub-com-
mittees in that case, and if so, how
Government propose to co-ordinate the
work of the sub-committees with the
joint committee?

Shri Shahnawaz Khan: I do not
understand how two sub-committees
would be there. We visualise one
sub-committee, not two, one joint
sub-committee representing both.

Bhrl S. C. Samanta: May I know
whether according to the agreement
of 1956 an election is going to be held
in July next, and if so, whether any
observer will be appointed for the
election?

Shri Shahnawaz Khan: Yes, as 1

stated before, an observer and an arbi-
trator have been appointed.

Bhri §. C. Samanta: For the elec-
tion?
Shri Shahnawaz Khan: For all
matters.
Non-Scheduled Airlines

+
e19gp. J Shrl Kunhan:
| Shrl Narayanankutty Menon:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether 8 memorandum on the
working conditions in non-scheduled
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airlines has been submitted to the
Government of India by the employees
of these airlines;

(b) it so, what are their demands;
and

(c) the steps Government have taken
in the matter?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Humayan Kabir): (a) Yes, Sir.

(b) The main demand of the Em-
ployees is that the non-scheduled air
transport industry should be nation-
alized.

(c) There has been no change in
Governments' basic policy regarding
non-scheduled operations.

Shri Kunhan: May 1 know whether
it is a fact that even the minimum
wage laws and other amenities avail-
able to other employees.. ..

* 8hri Humayun Kabir: I cannot hear.

Mr. Speaker: Hon. Members must
not look into their notes and read
their supplementary questions, They
must be able to ask those questions
offhand. I have nn objection; the
hon. Member may 'wold the sheet up-
wards and then read....

An Hon. Member: His difficulty is
the language.

Mr. Speaker: When he looks down,
nobody is able to hear.

Shri Kunhan: Is it a fact that the
minimum wage laws and other ameni-
ties available to other airline
employees are not provided to the
employees of these airlines?

Shri Humayun Kabir: I am afraid
I could not follow the question.

Shri T. K. Chaudhuri: May I repeat
it? Is it a fact....

Mr. Speaker: The hon. Member
ought not to be helped in this manner.
Question Hour is over, and we shall
g0 to the next item.
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Training of Ship Masters and
: Ship Engineers

*]1248. Shri Jhulan Sinha: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the progress made in the scheme
of providing training for extra ship
masters and extra First Class Ship
Engineers in India; and

{(b) the extent of increase in the
training facilities for additional per-
sonnel for Indian Shipping in view
of the development programme dur-
ing the Second Five Year Plan?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). A
statement is laid on the table of the

Lok Sabha. [See Appendix VI, an-
nexure no. 17]
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Anti-ticket Frand Section

*1256. Shri Damani: Will the Minis-
ter of Railways be pleased to state:

(a) whether any machinery called
Anti-ticket Fraud Section has been
set-up on the Northern Railway; and

{b) if so, the nature of work en-
trusted to it?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes.

(b) It is mainly concerned with
frauds like forging of tickets, resale of
tickets and misuse of passes and
P.T.Os.

Kosl Barrage

J Shri Shree Narayan Das;
*1260. 3 Shri Shobha Ram:

Will the Minister of Irrigation ana
Power be pleased to state:

(a) whether the construction of a
barrage on Kosi has been finally ap-
proved by the Planning Commission;

(b) whether there has been any
change effected in the matter of its
site, design and the height etc.;

(c) if so, the nature of such changes
made;

(d) whether any and if so, what
programme has been approved for its
construction;

(e) whether there has been any
increase in the estimated expenditure;
and

(f) if so, the total revised estimmted
expenditure?

The Minister of Irrigation and
Power (Shri 8. K. Patil): (a) to (f).
A statement containing the requisite
information is laid on the Table of the
Lok Sabha. [See Appendix VI, an-
nexure no. 19]
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Disposal of Representations from
Railway Employees

#1263, Shri Tangamani: Will the
Minister of Railways be pleased to
state:

(a) whether directions were issued
to the General Manager of Southern
Railway to dispose of the representa-
tions received from employees with
quicker dicisions;

(b) how many such representations
are pending before the General
Manager and Divisional Superintend-
ents for over six months and for over
one year; and

(c) whether any decision about
overcoming the delay was taken at
the recent General Managers' Confer-
ence?

The Deputy Minister of Railways
(Shrl Shahnawaz Khan): (a) Yes, to
all Railways.

)]

Geiieral Manager

Divisional Superinter dern s

Over Over
8ix o
morths  year.

138 Nil.

(c) This subject was not discussed.

Cholera Epidemic in Nagarjunasagar
Project Camp

*1264. Dr. K. B. Menon: Will the
Minister of Irrigation and Power be

pleased to state:

(a) whether thcre is an epidemic of
cholera in Nagarjunasagar project
camp;

(b) if so, the steps Government are
taking to arrest the ¢pidemic; and

(¢) whether there have been any
casualties?

The Minister of Irrigation and
Power (8hri 8. K. Patil): (a) Yes, Sir.
The duration of the epidemic was
from the 11th February, 1953 to the
14th March, 1958.

(b) (1) Inoculations were given on
& mass scale;

(2) Additional taps for supply of
filtered and chlorinated water were
provided in new colonies;

(3) The strength of public health
and sanitary staff was augmented;

(4) Intensive propaganda was ca&r-
ried out with a view to educate peo-
ple in the maintenance of perfect
cleanliness and adoption of other
hygienic measures.

(c) 36 deaths occurred.

Postal Insurance Policies of Displaced
Persons

*1265. Shri Goray: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) the total number of displaced
persons who have Postal Insurance
policies and who have migrated after
31st March, 1948;

(b) whether it is a fact that the
Pakistan Government have refused to
pay the dues of matured policies and
have forfeited all policies on the
ground that premia for some months
had not been paid in Pakistan; and

(¢) whether Government of India
have accepted these premia in India?

The Minister of State in the Minis-
try of Transport and Communications
(Shrl Raj Bahadur): (a) 150 approxi~
mately.
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(b) Not known.

(¢) Yes, subject to agreement with
Pakisian,

Fruit Preservation Factory in Kulu
Valley

*1266. Shrl Hem Raj: Will the Min-
ister of Food and Agriculture be
pleased to refer tb the reply given
to Starred Question No. 600 on the
28th November, 1857 and state:

(a) whether the scheme for the
installation of a fruit preservation
factory at Kulu has been received
back from the Punjab Government;
and

(b) if so, the action taken thereon?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):

(a) The revised scheme has not yet
been received.

(b) Does not arise.

Rice Distribution

*1287. Shrimati Sucheta Kripalani:
‘Will the Minister of Food and Agri-
culture be pleased to state:

(a) what quantity of rice was moved
into Delhi from Punjab upto 25th
February, 1958 since the inclusion of
Delhi in Punjab Rice Zone; and

(b) whether it is a fact that Delhi
Tice consumers are made to accept
inferior rice at somewhat higher price
than that of the Punjab rice as a re-
sult of non-movement of rice stocks
from Punjab into Delhi?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) No stocks
moved upto 25th February but some
::ocks started moving from that

te.

(b) Rice has been coming to Delhi
from Western UP, and good quali-
ties are available, Prices are how-
evar higher than in Punjab but thax
is (to be expected since Punjsb was
cordoned off to enable Government
t0 procure in Punjab. As larger
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stocks move from Punjab to Delhi,
the prices ought to show a decline.

Sarhind and Rajasthan Canals

*1268. Sardar Igbal Singh: Will
the Minister of Irrigation and Power
be pleased to refer to the reply given
to Unstarred Question No. 103 eon
12th November, 1857 and state:

(a) the loans sanctioned in 1857-58
and 1958-59 for Sarhind and Rajasthan
Canal Projects; and

(b) the amount proposed to be
spent on both the canals in the Second
Five Year Plan?

The Minister of Irrigation and
Power (Shri §. K. Patil): (a) No
loan has been sanctioned for Sarhind
Feeder Project for 1957-58. For Rajas-
than Canal Project, a loan of Rs. 25
lakhs has been sanctioned in 1957-58.
The question of sanctioning loan for
1958-59 does not arise at this stage.

(b) Provision in the Second Five
Year Plan is Rs. 5'50 crores for Sar-
hind Canal Project and Rs. 22 crores
for Rajasthan Canal Project.

Litan Hydro Electric Project
in Manipur

*1269. Shri L. Achaw Singh: Will
the Minister of Irrigation and Power
be pleased to refer to the reply given
to Starred Question No. 1863 on 11th
September, 1857 and state:

(a) the progress made in the survey
of the Litan Hydro Electric Project
on the Thoubal River in Manipur;
and

{(b) how much of the allotted money
for the Project will be used during
1957-587

The Minister of Irrigation and
Power (Shri S. K. Patil): (a) The
investigations on the Litan Hydro-
Electric Project have been discontinu-
ed temporarily because the survey
and investigation conducted so far
have shown that the proposed scheme
will be un-economical.

Alternative possibilities
development of Yel Rok
under consideration.

like the
river are
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(b) The expenditure incurred dur-
nig 1857-58 to end of February, 1958
is about Rs. 19,500.

Knrduwadi-Miraj Rallway Line

Shri D. A. Katti:

*1£70. { Shri B. K. Galkwad:
Shri Assar:

Will the Minister of Railways be

pleased to refer to the reply given to

Unstarred Question No. 2023 on the
18th December, 1857 and state:

(a) the progress made in respect of
Engineering and Traffic Surveys for
conversion of the railway line from
Miraj to Kurduwadi;

(b) whether the Railway Adminis-
trations, in accordance with the ins-
tructions issued by the Railway Minis-
try have commented upon the sugges-
tion for the diversion of the said Rail-
way via Athni from the engineering
and traffic points of view; and

(c) if no comments have been re-
ceived what time will the Railway Ad-
ministrations take to submit their re-
port upon the said suggestion?

The Deputy Minister of Rallways
(Bhri Shahnawaz Khan): (a) The
Fieldwork of the surveys have been
completed. The Survey Reports are
being finalized and estimates are
under scrutiny by the Railway
Administration, prior to submission
to the Railway Board.

(b) and (c). The Railway has in-
vestigated the suggestion but the
results will have to awmit receipt of

the Survey Report expected in about
two months time.
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Shipping Charges and Demurrage

»1272. Shri Tyagl: Will the Minister
of Transport and Communications be
pleased to state:

(a) ihe total shipping charges paid
and due for payment to Indian and
foreign shipping companies for imporf
of goods during the years 1856-57 and
1957-58; and

(b) the total demurrage paid anc
due for payment to Indian and foreigr
companies during this period?

The Minister of State in the Minis.
try of Transport and Communioations
(Shri Raj Bahadur): (a) and (b)
Government has no information re
garding imports on private account.
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In regard to imports on Govern-
ment account, information so far eol-
lected is laid on the Table of the
House. [See Appendix VI, annexure
No. 20]. er information relating
to other Ministries etc. is being col-
lected and will be supplied as early
as possible,

T. B. Workers’ Conference at Madras

*1273. Shrl Gajendra Prasad Sinha:
Will the Minister of Health be
pleased to lay on the Table a state-
ment showing the important recom-
mendations of the T.B. Workers' Con-
ference held in Madras in January,
1958.

The Minister of Health (Shri Kar-
markar): No recommendations were
made by the T.B. Workers' Confer-
ence held in Madras in January, 1958.
The Conference had discussions wand
exchange of views on anti-tuberculosis
work, but made no specific recom-
mendations.

However, a stalement containing the
resolutions passed by the Standing
Technical Committee of the T.B.
Association of India which reviewed
the papers presented at the Confer-
ence is placed on the Table of the
House. [See Appendix VI, annexure
No. 21].
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Consumption of Aviation Fuel by
Dakotas

*1275. Dr. Ram Snbhag Singh: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that a
recent check has resulted in greatly
reducing the consumption of aviation
fuel by Dakota and other aircrafts of
the 1.LAC.;

{b) if so, what was the consumption
of aviation fuel by a Dakota previous
to that check; and

(c¢) what is the present average rate
of consumption of aviation fuel by
Dakota and other aircrafts?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Humayun Kabir): (a) No, Sir.

(b) Does not arise.

(c) A statement showing the ave-
rage rate of consumption of aviation
fuel by Dakota and other types of
aircraft in the fleet of the LAC. is
laid on the Table of the House. [See
Appendix VI, annexure mo. 22].
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Construction of Lighthouse near
Bassein, Bombay State

*1277. Shri Assar: Will the Minister
of Transport and Communications be
pleased to state:

(a) whether it is a fact that there is
a proposal to construct a major light-

Y3%o & W

house off Arnala near Bassein,
Bombay Statc; and
(b) if so, when the construction

work will be undertaken?

The Minister of State in the Minis-
try of Transport and Communications
(Bhri Raj Bahadur): (a) Yes, at
Uttan Point.

(b) The work on buildings and
structures is already in progress and
optical equipment and other cognate
machinery has been received from
Europe.
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Light-houses in Andaman and
Nicobar Islands

S Dr. Ram Subhag Singh:
1 Shri Raghunath Singh:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether there is any proposal to
make provision for radio beacons and
light-houses in the Andaman and
Nicobar Islands;

*1280.

(b) it so, how many light-houses
and radio beacons are proposed to be
provided there; and

(¢) whether preliminary survey has
commenced in this regard?



The Minister of State in the Minis-
4ry of Transport and Communications
(8hri Raj Bahadur): (a) Yes.

(b) 10 lighthouses and 2 radio
‘beacons.

{c) Not so far but it is proposed to
make the necessary survey shortly.
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Thefts of Parcels in Running Trains

Shri Assar:
#1282,/ Shri Bishwanath Roy:
Shri Tangamani:

‘Will the Minister of Railways be
pleased to state:

{a) whether there was a case of
theft of parcels in the R.M.S. van of
the Patna-Tatanagar Janta Passenger
train running between Patna and
Jahanabad on the night of the 5th

* March, 1958; and

(b) if so, the details of the incident
and the estimatced loss?

The Deputy Minister of Railways
(S_ht‘l Shahnawaz Khan): (a) Yes,

(b) After about 7 minutes of the
departure of this train from Patna
two persons entered the R.MS. van
from the off side and inquired from
the two R.M.S. employees, the only
occupants of that van, about the in-
sured parcels. On their refusal, they
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were made at the point of revolver
and dagger, to move inside the “Van
Well” meant for keeping insured
parcels. Afterwards the mail bags
were opened and some insured packets
including the question papers of Bihar
(Patna) university were removed.

The examination papers were in-
sured for Rs. 100. One package con-
taining ornaments was insured for
Rs. 500. The details of other materials
stolcn are not yet available.
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Harnessing of Rivers in Rajasthan

1717. Shri Damani: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(a) the number of schemes to
harness the river waters in Rajasthan
which are under the study of the Cen-
tral Water and Power Commission;
and

(b) the number of schemes ap-
proved during the year 1956-577

The Minister of Irrigation and
Power (Shri 8. K. Patil): (a) The
following five schemes, pertaining to
Rajasthan and included in the Irri-
gation and Power Sector of the
Second Plan. are under scrutiny of
the Central Water and Power Com-

w&r g w7y g ? mission at present:
(1) Rana Pratap Sagar Dam Chambal Project-Stage II . (Mu!ti-puu;ns-c_:;}._
(2) Mahi Irrigatioy Project . . . . (Irrigatior).
(3) Berach Irrigation Project near Vallabhnagar . (Irrigatior).
(4) Berach Irrigaiio: Project near Badgoan Do.
(5) Wagan Irrigation Scheme ’ Do,
T(b) The following two irrigation  Abolition of ‘Assistant Train Exa-
miners’ Posts

schemes were recommended by the
Central Water and Power Commis-
ston during 1956-57 for approval of
the Advisory Committee and Planning
Commission:

(1) Jakham Irrigation Project.
(2) Bharatpur Feeder.

The Planning Commission has ap-
proved the Bharatpur Feeder,
Scheme; they have also approved the
Jakbam Irrigation Project in part,
namely, the construction of the pick-
up weir below the main dam and its
irrigation canal system.

Shri 8. M. Banerjee:
Shri Prabhat Kar:
1718. Shri Muhammed Elias:
Shri Sarju Pandey:
Shri Ganpati Ram:

Will the Minister of Rallways be
pleased to state: :

(a) whether it is a f that
designation ‘Assistant Train
ner’ has been mbolished on
Indian Railways except the
Railway; and

I

SE
£
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(b) if so, whether the Central
Railway authorities have also been
instructed to do likewise?

The Deputy Minister of Railways
(Shri Shahnawax Khan): (a) and (b).
The designation ‘Assistant Train
Examiner’ had been abolished on all
Railways excepting the Central Rail-
way where orders have recently been
issued abolishing the said designation.

Trunk Telephone Exchange, Bikaner

1719. Shri Earni Singhji: Will the
Minister of Transport and Communi-
oations be pleased to refer to the
reply given to Unstarred Question
No. 1976 on the 19th December, 1857
and state the reasons for the further
breakdown of the Trunk Telephone
between Bikaner and Delhi on the
21st, 22nd, 25th February and 4th
March, 19587

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): A statement is
laid on the Table of the Sabha. [See
Appendix VI, annexure No. 25])

Mettupalayam Railway Station

1720. Shri Nanjappa: Will the
Minister of Railways be pleased to
state: .

(a) the nature of requests made
by the Mettupalayam Municipality,
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Madras State by way of improve-.
ments to Mettupalayam  Railway
Station, Southern Railway; and

{b) when they are likely to Dbe-
taken up for consideration and exe-
cution?

The Deputy Minister of Railways.
(Shri Shahnawaz Khan): (a) A
foot overbridge across the Railway
lines and extension of the 3rd class-
waiting hall have been asked for by
the Mettupalayam Municipality.

{(b) These works were included in:
the list of works to be taken up in
1957-56 but due to shortage of usteel
and cement, the works have been
deferred till the position eases.

Supply of Fertilisers to Bombay State-

1712, Shri Pangarkar: Will the-
Minister of Food and Agriculture be
pleased to state the total quantity of
fertilizers supplied by the Central
Government to Bombay State during.
1957-58 so far?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): The required
information is given below:

Name of fertilisers

Qty. supplied
during 1957-58
till 151 March,
1958, (Tors).

Sulphate of Ammonia .
Urea . . . . .
A. Sulphate Nitrate . . .
Cialcium Ammonium Nitrate . .

Muriate of Potash : . .

¥ . . 74,800
e e . 4,250
. . . . 42140
. . . . 15
. . . B 18
ToTAL 83,233
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Sugar Factories In U. P.

f Shri 8. M. Banerjee:
1722, \ Shri Tangamani:

Will the Minister of Food and
’Agriculture be pleased to state:

(a) the number of sugar factories
tin U, P;

(b) the crushing capacity of each
- factory; and

(c) the quantity of sugar produced
-.during 1956-57?

The Minister of Food and Agri-
.culture (Shri A. P. Jain):

(a) 68

(b) and (c). A statement giving the
required information is attached.
{See Appendix VI, annexure No. 26]

Earning on Southern Rallways

1723. Shri Tangamani: Will the
Minister of Rallways be pleased to
state the earnings on the Southern
Railways during each of the months
from 1st June 1857 till the end of
January 1858 as compared to the
.corresponding period during the year
1p56-577

The Deputy Minister of Rallways
-{Shri Shahnawaz Khan):

(In lakhs)

‘Month 1956-57 1857-58
June 4,58 4,09
July 427 432
August 3,85 4,42
‘September 423 4,32
-October 3,09 4,40
November 3,71 4,30
December 4,07 4,25
January 4,26 4,70
“Total 33,02 84,80

Pulling of Alarm OChains

Shrl Subodh Hansda:

Shri 8. C. Samanta:
1724. Shri Anirudha Sinha:
| Shri Raghunath Singh:

Will the Minister of Rallways be
pleased to state:

(a) the number of cases of unau-
thorised stoppage of passenger trains
in various Railways, Zone-wise, in the
year 1957 by pulling emergency alarm
chain by the passengers;

(b) in which Zone such stoppage is
highest and what is the number;

(¢) in how many cases the offen-
ders have been arrested and punished;
and

(d) the maximum time for which
any train was held up?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) A state-
ment is attached. [See Appendix VI,
annexure No. 27]

{b) Unauthorised chain pulling was
the highest in the Central Railway,
where there were 8,874 cases in 1857.

(¢) No. of cases arrested. . . 1753

No. of cases punished. .. 945
(d) 1 hour and 52 minutes,

Compost and Green Manures

1725. Shri D. C. Sharma: Will the
Minister of Food and Agricultare be
pleased to state the progress made
with regard to the manufacture of
compost and green manures in diffe-
rent States of India during 1957-58?

The Minister of Food & Agriculture
(Shri A, P. Jain): A statement fur-
nishing the required information Is
attached, [See Appendix VI, an-
nexure No. 28] '
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Sugar-cane Crop In Punfad

1726, S8hri D. ©. Sharma: Will the
Minister of Food and Agriculture be
pleased to state the extent of damage
done in 1856-57 and 1857-88 to the
sugar-cane crop in Punjab by red
rot disease?

The Minister of Food and Agricul-
ture (Shri A. P. Jaln): The incidence
of red rot disease to the sugarcane
crop in the Punjab is not appreciable.
The extent of damage in 1958-57 and
1957-58 is reported to be about 100
and 150 acres respectively, scattered
throughout the State, out of the total
area of 4-92 lakhs under sugarcane.
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Improvement of Flood-affected Areas:

in Punjab

1729. Shri D, C. Sharma: Will the
Minister of Irrigation and FPower be-
pleased to state the number and na-
ture of schemes under consideration
for permancnt improvement of flood-
affected areas such as Narot Jaimal
Singh in District Gurdaspur in Punjab
State?

The Minister of Irrigation and'
Power (Shri 8. K. Patil): 'The Gov-
ernment of Punjab who were consult--
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«ed, have stated that they have taken

execution a scheme, estimated

-wm
"to cost Rs. 13°3 lakhs, for the construc-

-tion of a flood protection embankment
.along the right bank of the river Ravi
for protection of Chak Andhar tract
;and that efforts are being made to
- complete it before the next flood sea-
-son. The scheme will afford protec-
‘tion to Narot Jaimal Singh area in the
-Gurdaspur district.

" Extra-Departmental Post Office at

Kiratpur in District Hoshiarpur
1730. Shri D. C. Sharma: Will the

Minister of Transport and Communi-
- cations be pleased to refer to the reply
given to Unstarred Question No. 1727
+on the 16th of December, 1857 and

state whether the Extra Departmental

Branch Office at Kiratpur in Hoshiar-

pur District has since been upgraded?

The Minister of State in the Minis-

‘try of Transport and Communications

(Shrl Raj Bahadur): Kiratpur extra

- departmental branch office was co~-
‘verted into an extra department.l
“8ub-office with effect from 13-1-58.

Jagadhri Rallway Workshop
1731. Shri D. C. Sharma: Will the

"Minister of Rallways be pleased to
: state:

(a) the total number of employees
at present working in the Jagadhri
Railway Workshop;

(b) the number of employees out

-of them belonging to Scheduled
* Castes; and

(c) the categories in which the

. persons belonging to Scheduled Castes
.are working?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) 2235

son 31-1-1858.
(b) 200
(e) 1. Clerk 1
2. Senior
Chargeman 1
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3. Mistries (]
4. Skilled

Artisans 24
8. Semi-skilled

staff .2 ]
8. Unskilled

staff 118
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Investment in Shipping Concerns

1733, Shri Raghunath Singh: Wil
the Minister of Transport and Com-
munications be pleased to state how
much Indian money is invested in
shipping concerns of India either by
private or public sectors uptil now?

The Minister of State in the Minls-
try of Transport and Communications
(S8hrl Raj Bahadur): A sum of Rs.
165482 lakhs has been invested by
Indian nationals in the paid up capi-
tals of the various Indian shipping
companies in the private sector. The
Government of India have invested a
sum of Rs. 800 lakhs in the Eastern
and Western Shipping Corporations,
the two Indian shipping companies in
the public sector. In addition, loans
'have been advanced by the Govern-
ment of India to the extent of Rs.
2469-19 lakhs to the Indian Shipping
‘Companies in the private sector and
Rs. 162-50 lakhs to those in the public
sector against which Rs. 34087 lakhs
and Rs. 34-11 lakhs respectively have
been repaid by the private and the
public sector companies.

Rallway Inspectorate

1734, J Dr. Ram Subhag Singh:
"\ Shri Vajpayee:

Will the Minister of Rallways
be pleased to state:

(a) whether Government are aware
of the recommendation made by the
Inland Transport Committee of the
ECAFE. to the UN.O. suggesting
the creation of a separate Railway
Inspeclorate Organisation for controll-
ing safety on the Railways; and

(b) if so, whether Government
ha\fe considered this suggestion and
arrived at any decision?

. The Deputy Minister of Rallways
A8hrl Shahnawas Kban): (a) The Re-
port of the Inland Transport Commit-
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tee of the ECAFE. has not been
received so far.

The question is understood to have
been discussed by one of its Sub-Com-
mittees. It may also be stated that, ip
India, a separate Railway Inspectorate
Organisation already exists.

{b) Does not arise.

Grow. More Food Frogramme

1735 Shri Raghunath Singh: Will
the Minister of Food and Agriculture
be pleased to state how many States
have received loan from Centre for
grow more food programme during
1956-57?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): A statement
giving the required information is
appended. [See Appendix VI, annex-
ure No. 20.]

Station Masters

1736. Shri Subiman Ghose: Will the
Minister of Rallways be pleased to
state:

(a) the number of Station Masters
in the scale of Rs. 260—350 as on
the 31st December, 1857; and

(b) how many of them have been
promoted from the lower rank of the
Station Masters, how many of them
have been imported from other cate-
gories of Railway servants and how
many of them have been directly
recruited?

The Deputy Minister of Rallways
(8hri Shahnawaz Khan): (a) 136.

(b) Number promoted from lower

rank .o 127
Number imported from other
categories .. B

Number directly recruited Nil

Concessional Passes

1787, Shri Assar: Will the Minister
of Rallways be pleased to state:

(a) whether it is a fact that the
Railway Department have to issue
concessional passes to only the Mem-



bers of All India Transport TUsers’
Conference accerding to Rules;

(b) if so, whether Government are
aware that at the same time conces-
sional passes were issued to the fami-
lies of the Conference Members; and

(c) if so, how these passes were
issued and under what Rules?

The Deputy Minister of Rallways
(8hri Shahnawaz EKhan): (a) Conces-
sions were granted to the persons
attending the conference on produc-
tion of a certificate from the Secretary
of the Conference in respect of each
person to the effect that he/she was a
person attending the conference and
was entitled to the concession under
the rules.

(b) Concessions had been granted
only to persons holding the necessary
certificates.

(¢) Does not arise.

Public Call Office, Dighwara

1738, Pandit D, N. Tiwary: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that a pub-
lic call office at Dighwara post office
in Chupra circle of Bihar has been
sanctioned but not opened so far; and

(b} if so, the reasons therefor?

The Minister of Transport and Com-
munications (Shrl Raj Bahadur): (g)
Yes,

(b) The opening of a Public Call
Office at Dighwara is dependent on
erection of a direct trunk circuit bet-
ween Muzaffarpur-Chupra. Certain
essential stores for this project are still
awaited. Attempts are being made to
collect them as expeditiously as pos-
gible and commence the work early
during 1958-59.

Post and Telegraph Offices

- 1789, Sardar Igbal Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the amounts provided for in the
budget for 1958-59 for opening new

post offices, telegraph offices, telephone .
exchanges and public call offices in
Punjab; and )

(b) the amounts granted for these
items in each of the circles separately?

The Minister of State in the Minks-
try of Transport and Communications
(Shri Raj Bahadur): (a) An overall
provision of Rs. 4 lakhs has been
made in the BE., 58-50 for opening
P. Os. in the P. & T. Department. The
Circle-wise distribution of this amount
has not yet been made. This will be
done in May or June, 1858 after ex-
amining the detailed proposals from
Circles, the performance in 1857-58
and other relevant factors.

The following amounts have been
provided under “Major Works” for
the Punjab Circle in B. E. 1858-58;

For Opening:
New Telegraph Offices Rs. 36,600.

New Telephone Exchanges. Rs.
80,500.

In addition to the above, a lump
provision of Rs. 32,26,000 for ‘Minor
works’ (i.e. costing Rs. one lakh or
less) relating to the Telegraph and
Telephone Branches has also been
provided for the Punjab Circle. Ap-
propriation of funds from this provi-
sion is made by the Circle or by the
D. G. according to requirements dur-
ing the course of the year, The actual
amount which will be appropriated
for opening new Telegraph Offices and
Telephone exchanges from this lump
provision is not known at present.

Funds are also made available to
Circles under Working Expenses for
carrying out “Maintenance” as well as

‘for “Petty works”. The appropriation

is made by the Circles themselves from
the total grants placed with them.

(b) The information is not available
at this stage as allotment of funds for
Major Works and Specific Minor
Works beyond the power of the heads
of Circles to sanction, are made as
and when the estimates are sanctioned
during the course of the Financial
Year.



.l-.ihny Protection Force
8hri Subodh Hansda:
ke {Shri §. C. Samanta:

Will the Minister of Railways be
pleased to state:

(a) whether there is any quota re-
served for the Scheduled Castes and
Scheduled Tribes in the Railways Pro-
tection Force;

(b) if so, whether it has been filled
up in the South Eastern Reailway in
1957-68;

(c) what are the requisite qualifica-
tions for recruitment in the Railway
Protection Force;

(d) whether it is a fact that a large
number of Scheduled Tribes candi-
dates have been disqualified during
recruitment in the South Eastern
Railway for not having the prescrib-
ed height; and

(e) if so, whether Government pro-
pose to reduce the prescribed height
for the Scheduled Tribes for recruit-
ment in the Railway Protection
Force?

(8) 6 train accidents as follows :—
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The Depaty Minister of Rallways
(Shri Shahnawas Khan): (a) Yes.

(b) It has not been filled up fully.

(¢) A statement giving the l.ni_orm-
tion is attached. {See Appendix VI,
annexure No. 30.]

(d) Yes. But for specially qualified
candidates, a small deficiency of height
was condoned.

(e) The matter is under considera-
tion.

Railway Accidents

J Shri Tangamani:
Y141 3 Shri 5. M. Banerjee:

Will the Minister of Rallways be
pleased to state:

(a) the number of accidents on the
Shahdra-Saharanpur Light Railway
during 1957; and

(b) the number of casualties and
amount of compensation paid?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan):

(i) Collision N I
(ii) Derailments 3
(iii) Trains ruuning into road traffic al level crossings . 2
® ToTAL . . . é
(® Colligion Nil. Nil. Nil Nil.
(i) Derailments Nil. Nil. Nil. Nil,
(iii) Trains running into Ruld 'I‘rd:c
at level crossings 1 3 22 Nil.

TotaL

1 3 22 Nil.
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Symposium on Monsoons of the Werid

1742, Shrl Damani; Will the Minis-
ter of Transport and Communications
be plessed to state:

(a) whether a three days sympo-
sium was recently held in Delhi on
“Monsoons of the World";

(b) if so, what specific points were
discussed during the conference;

(c) whether any such conference
was previously held wherein India
had participated;

(d) whether any point of artificial
rains was discussed; and

(e) if so, the conclusions arrived at?

The Minister of State in the Minis-
try of Transport and Communications
(8hrl Humayun Kabir): (a) Yes, Sir.

(b) 27 papers dealing with the
various aspects of the monsoons under
the following seven broad sections
were presented and discussed at the
symposium;:—

(1) Climatology of the monsoons—
surface and upper air.

(2) Monsoons and the general
circulation.

(3) Dynamics of the monsoons.

(4) Depressions and perturbations
in the monsoons.

(5) Rain and clouds of the mon-
sS00nNSs.

(6) Variability of the monsoons.

(7) Forecasting of the monsoons—
extended and long range.

(¢) No, Sir. This was the first in-

ternational symposium to be held on
the ‘Monsoons of the World".

(d) No, Sir,
(e) Does not arisn,
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Recruituient of Staff

1743. Shrimati Renu Chakravarity:
Will the Minister of Rallways be pleas-
ed to state whether it is a fact that
recruitment to all posts in the Eastern
Railway Press is not done in comsul-
tation with the Employment Exchange
or through the Railway Service Com-
mission, Calcutta?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): Recruitment
of Class III staff, viz. Clerks, Typists,
Copyholders etc. is done by the Rail-
way Service Commission, Calcutta.
Recruitment of skilled (Class II)
semi-skilled and unskilled staff is done
by the departmental Selection Board.
As per practice obtaining on the Indian’
Railways a copy of the Employment
Notice is sent to the linked Employ-
ment Exchange and candidates nomi-
nated by the Exchange are considered
for appointments along with the ap-
plicants who submit their applications
direct to the Railway administration.

Fair ¥rice Shops in Bombay Sta‘e

= J Shri Assar:
344,  Shri Pangarkar: P

Will the Minister of Food and
Agriculture be pleased to state:

(a) the total number of fair price
shops at present in the Bombay
State;

(b) how many out of these are in
Bombay City; and

(c) the prices at which food-grains
are being sold there? '

Ths Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) On 1st
March, 1958, 5348 fair price shops
were functioning in the Bomtay
State.

(b) 1,486.
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of wheat and rice through fair price

21 MARCH 1088

" Written Answers 5962

shops in the State are as follows:—

-

wheat Ordinary  Purjab Fne
(per md.) rice such Begmirice American
Centre as Burma (per md.) rice
or American (per md.)
medium or
Purijab.
Dara
(per md.)
Rs. Rs. Rs. Rs.
1. Greater Bombay . . . 15-00 *17-00 1900
2. In other parts of the State . 1560 18:40 2240
(where avai-
lable).

#At present Punjab Begmi rice is issued through the fair price slops. Since scme of

the shops have carlier stocks of Burma rice that variety of rice is

issued.

Minor Irrigation Projects in
Bombay State

1745. Shri Assar: Will the Minister
of Food and Agriculture be pleased to
state:

(a) whether any new minor irri-
gation projects are proposed to be
construcied in the Second Five Vear
Plan in Bombay State;

(b) if so, their names; and

(e} the amount allotted to the
Bombay State for minor irrigation
in the Sccond Five Year Plan?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes, Sir.

(b) A statement showing the names
of the schemes is attached. [See
Appendix VI, annexure No. 31.]

(¢} An amount of Rs. 1247:96 lakhs
has been allotted to the Bombay
State for Minor Irrigation Schemes in
the Second Five Year Plan.

Development of Dairies and Animal
Husbandry in Bombay State
1746. Shri Assar: Will the Minister
of Food and Agriculture be pleased
to state:
(a) the financial aid given by the
Centre to Bombay State during the

also teir g

First Five ¥ ar Plan to  develop
dairies and animal husbandry;

(b) the amount of aid sanclioned
in the Second Five Year Plan for
the same purpose; and

(c) the present estimated daily
per capita average consumption of
milk and milk products in Bombay
State?

The Minister of Food and Agricul.
tare (Shri A, P. Jain): (a) Rs. 5:77
lakhs.

(b) Rs. 50'34 lakhs.

(¢) The estimated daily per capita
average consumption of milk (in-
cluding milk products) in Bombay
State based on 1951 human census is
371 ounces.

Preservation of Mangoes in Bombay

1747. Shri Assar: Will the Minister
of Food and Agriculture be pleased
to state:

(a) whether Government are
aware that there is huge production
of world famous mango-Alphonso
in District Ratnagiri of Bombay
State;
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' " (b) whether Govunmt are

“‘qware that as there is no schewme for
preservation of these mangoes, near-
by half of the quantity goes waste
which results in heavy loss; and

(c¢) whether Government will
enngider any scheme for the preser-
wvation of these mangoes during the
Second Five Year Plan period?

The Minister of Food and Agri-
culture (Shri A. P. Jain): (a) The
estimated area under Alphonso
variety of mangoes in Ratnagiri dir
trict is about 8,000 acres.

(b) and (c). On the recommend-
ation of the Panel set up by the Gov-
ernment of India to consider the
development of the fruit preservation
industry, a schome for the grant of
loan to State Governments, for the
establishment of 200 small and 15
large-scale Fruit Preservation Can-
ning Units has been prepared by this
Ministry, A provision of Rs. 55 lakh
has been made for this scheme in the
Second Five Year Plan.

Construction of Building for Post
Office at Nipani

f Shri D. A. Katti:
AT68 7\ Shri Dige:

" Will the Minister of Transport
and Communications be pleased o
state:

(a) whether it is a fact that sane-
tion to construct a building for the
post office at Nipani, District Belgaum,

Mysore State had been given by
: Government; and
(b) if so, why the construction

. of the building has not been
taken so far?

The Minister of State in the Minis-
try of Transport and Communications
(Shrl Raj Bahadur): (a) The ques-
tion of making suitable additions and
alterations to the  existing rented
building on payment of enhanced rent
is under examination.

(b) Does not arise.

under-

tove. it eiw onas oW
woresy st o TaTR A paT A%

(%) fereft feqa woendt wmeen
far sy wdf o dar & fag
fafm e 2 g wd € ;

(w) ag sy for few
g7 & g fem Wi we femr & fed
T ENE

() s o sraET W W
i 92 @i § ; Wk

(7) ® wrr Ay wEgEE
st g & 4 S ed § AR T
# fer A gl w §7

wqreen Wit (ot wowee) : (F)
Harft Awer A1 @A & oA
wirqrE g 92 A GA§ ; TR

A I

O i y.3c |

29 X aF  o.30 AW AF

afEi § s @ T Y.3c 7|
9 T % ©.30 T AW

(&) wserdt  #=eer F3T AHW-
gl & 284e F W wATE TR
g g mnfraw @ @
& | [ifed aficfire <. o wen
w] v ofafem e & fm
"y 7 EA € |

() < &

(7) o= faaor, fowrd faformem,
FErcdT W wfew sweqarAl & e
¥ 9% aar IA% qAré oA avelt gyt
fmr€ wf &, T ¥ A 9T ™ fem
o §) [Rfed ofdfmz ¢, wpew W
W]

g F -



: Burma

" 1750. Shri Heda: Will the Minister
of Transport and Communications be
pleased to state:

(a) whether it is a fact that the
Scindia Steam Navigation Co. have
lodged a complaint that the rate of
freight as agreed to by Government
for the carriage of four lakh tons
of rice from Burma was wunecuno-
mie;

(b) if so, whether Government
have gone into the operating costs;
and

(c) at what stage the matter
stands at present?

The Minister of State in the Minis.
try of Transport and Communications
(Shri Raj Bahadur): (a) to (c). It is
presumed that the Honourable Mam-
ber is referring to the Agreement fcr
the carriage of rice against the 1858
Contract with Burma. If so it cennot
be said that the basic ratc of Rs. 40
per ton offered by Government was

* uneconomic because the Grea*

- Eas'ern Shipping Co. accepted it and
the other Indian Shipping Cos. includ-
ing Scindias followed suit after some
hard bargaining.

Bombay State Road Transport
Corporation

1751, Shri Jadhav: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) what capital has been invest-
ed by the Central Government in
the Bombay State Road Transport
Corporation;

(b) how many passenger and goorls'

buses run in the various regions of
the above State;

(c) what is the whole capital of
the Corporation;

(d) what is the total income deriv-
ed and the net profit made by ihe
Corporation during the years 1956-57
and 1957-58; and

(e) how many employees  have
been engaged in the Corporation?
The Minister of State in the Minis.
try of Transport and Communications
(8hrl Raj Bahadur): (a) Rs. 387.30
lakhs as on the 31st March, 1957.

(b) The Bombay State Road Trans-
port Corporation was operating 2,646
buses and 627 goods vchicles as on
the 31st January, 1958, in the por-
tions of the Bombay State served by
it.

(c) Rs. 1475.29 lakhs (as on the 31st
March, 1957).

(d) The total income and the net
profit of the Corporation during the
vears 1956-57 and 1957-58 are
Rs. 1157.78 lakhs and Rs. 66,13 lakhs
and Rs. 1069.1 lakhs (estimated) and
Rs. 25.1 lakhs (estimated) respec'ive-
ly. The information in respect of the
vear 1856-57 relates to the original
Bombav State Road Transport Cor-
poration for the first nine months i.e.
April 1o December, 1956) and the
residual Corporation for the rewmain.
ing three months (i.e, January to
March, 1957). The figures for  the
vear 1957-58 are based on the Budgel
Estimates of the Corporation for that
year.

(e) 19,247.

Aniswal Husbanary and Veterinary
. Schemes in Orissa

1752. 3hrl Kumbhar: Wil' the
Minister of Fond and Agriculture be
pleised to state:

(1) tre nature of aid given by ihr
Certral Government to the  Orissa
Statz for animal husbandry and
veterinary schemes during the First
Five Yenr Plan and ro far; and

(b) the nature of aid proposed to
be given before the end of the Second
Five Year Plan?

The Minister of Foed and Agricul-
ture (Shel A. P. Jain): (a) A state-
ment is attached. [See Appendix VI,
arnexurs No. 33
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(b) Tosns and Grabw are given on
demand by the State Governmen: In
respect cf schemes which are eligible
for financial assistance from the Gov-
ernment of India and within the
cellinge approved for the schemes
under the Second Five Year Plan.

Developrient of Nangal Dam as a
Tourist Centre

1758, Bhri Daljit Singh: Will the
Minister of Transport and Communl.
ecations be pleased to state:

(a) the steps taken so far to make
Nanga' Dam a tourist centre; and

(h) the money allotted for ‘he
same purpose during 1957-587

Th~ Minister of State in the Minis-
try of Transport and Communicaty nn
(Shri Raj Bahadur): (a) The Gev-
ernment of the Punjab have pested
a Public Relations Officer to provide
facilitica to the tourists at Nengal
Fle issurs permits and arvanges
accommodation for the visitors, Be-
cause 'he number of visitors is very
large it is proposed to open in co-
operation with the State Gove-nment
a tourirt bureau with adequate in-
formation and guide staff so that
wisitors of various types are given
full altention and  information
Nargal “as also been connectad with
bus gervices running throughout the
State an? Delhi.

The Second Five Year Plan for

Tourism contains a provision of
Rs. 1'60 lakhs for the construction of
a low income group rest house (25
beds) at Bhakra Nangal to be financ-
ed jointly by the Central and State
Governments, The scheme forms
part of the State Plan and is propos-
ed to be taken up by the State Gov-
"ernment during the year 1858-59
‘They have been requested to proceed
- with it on an urgent basis. It i
".understood that the site for the rest
_house has been selected at Nangal.

(b) Money allotted by the Central
‘Government for the development of
" Nangal dam as a tourist centre during
- the year 1957.58 was nil, as detailed

recelvéd from the State Governmaent.
The provision made in the budget
estimates for the year 1958-88 is
Rs. 35,000 for meeting the Central
Government share of the expenditure
on the low income group rest house.
Publicity programme for the yesar
1958-59 includes the printing of a
folder *“Chandigarh-Bhakra-Nangal-
Amritsar” (two lakh coples) in
English, Hindi and nine other re-
gional languages.

Postal Services between Delhi
and Bikaner

1754. Shri Karni Singhji: Will the
Minister of Transport and Communi-
cations be pleased to state the reasons
for the ordinary letters taking
two days to reach Delhi from Bikaner
and from Bikaner to Delhi whereas
the duration of train time is only 12
hours?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): The present
arrangements for the disposal of
letters betwecn Bikaner and Delhi
are as in the attached statcment. [See
Appendix VI, annexure No, 34.]

Research Schemes

1755. Shri Karni Singhji: Will the
Minister of Food and Agriculture be
pleased to state the number and
nature of research schemes received
from the Rajasthan Government and
approved by the Indian Couneil of
Agricultural Research between April,
1849 and the 31st March, 18577

The Minister of Food and Agricul-
ture (Shrl A. P. Jain): A statement
showing the required information is
appended. [See Appendix VI,
annexure No. 33.]

Intensive Cultivation in Punjab

1756. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total amount allotted to
Punjab for intensive cultivation under
the First Five Year Plan;
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_ ;'-t'h) the total amount allotted for the Road Transpert Corporation

same purpose under the Second Five
Year Plan;

(¢) whether the Punjab Govern-
ment have approached the Central
Government for additional funds for
this purpose; and

(d) it so, the amount thereof?

The Minister of Food and Agricul-
fure (Bhri A. P. Jain): (a) An
amount of Rs. 500-46 lakhs was allot-
ted during the First Five Year Plan.

(b) An amount of Rs. 58746 lakhs
has been allotted under the Second
Five Year Plan.

(c) and (d). During the year 1857-
58 an additional sum of Rs. 469 lakhs
was asked for by the State Govern-
ment for some Schemes but it could
not be sanctioned as the ceiling fixed
for the year was exhausted.

For the year 1858-59 the State
Government had asked for Rs. 200:13
lakhs against which an amount of
Rs. 14543 lakhs has been approved in
consultation with the Planning
Commission.

Transport in Himachal Pradesh

1757. Shri Hem Raj: Will the Min-
ister of Transport and Communi-
cations be pleased to refer to the re-
ply given o Unctarred Question
No. 448 on the 20th November, 1957
and state:

(a) whether any final decision has
since been taken by the Himachal
Pradesh Administration for starting
passenger Transport Services bet-
ween Aut and Banjar; and

(b) if so, when the service will
start? : }

The Minister of State in the Minis-|
try of Transport and Communications
(8hri Baj Bahadur): (a) No. I

(b) Does not arise.

1758, Shri Hem Raj: Will the Min-
ister of Transport and Communi-
cations be pleased to refer to the re.
ply given to Unstarred Question
No. 447 on the 20th November, 1057
and state:

(a) whether the proposal for the
setting up of a Road Transport €or-
poration jointly by the Punjab Gov-
ernment and the Himachal Pradesh
Administration has been finalised;
and

(b) if so, what are its main fea-
tures?

The Minister of State in the Minis-
try of Transport and Communications
(S8hri Raj Bahadur): (a) No.

(b) Does not arise.

Warehouses in Punjab

1759, Shri Daljit Singh: Wil the
Minister of Food and Agriculture be
pleased to state:

(a) the places selected in Punjab
for the construction of warehouses;
and

(b) the details of cost of each?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a' Final
selection has not yet been made but
it has been tentatively decided by
the Central Warehousing Corpora-
tion to have the warehousing at the
following places in Punjab State
during 1858-598?

1. Moga.
2. Karnal or Abohar.

(b) The estimated cost including
value of site and ancillary buildings
of a warehouse of 5,000 tons capa-
:l.t:rﬁ would be about Rs. § lakhs
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Forest Development in Himachal
Pradesh.

1780. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the amount allotted for the
forest development of Himachal Pra-
desh during 1958-59; and

(b) the amount of grants given?

The Minister of Food and Agricul-
tare (Shri A, P. Jain): (a) A grant
of Rs. 7.48 lakhs.

(b) The amount will be sanctioned
on receipt of detailed schemes, after
approval, upto the above limit.

Delhi-Madras De-Luxe Train
Service

1761 Shri Tangamani: Will the
Minister of Railways be pleased to
state:

. (a) whether average income per
day in the De-Luxe Train from Delhi
Madras has increased after introduc-
tion of the ordinary third class com-
partments; and

(b) if so, whether Government
would consider introducing ordinary
II class also along with the Air-condi-
tioned Compartments?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) The
information is being collected and
will be laid on the table of the Sabha.

(b) The policy of the Government
s to reduce the number of classes on
the Railways to only two in addition
to air-conditioned travel. In pur-
suance of that policy second class
accommodation is being withdrawn by
pheses from the Railways. In the
circumstances, the Government are
unable to consider the question of
Introducing II class also on  these
trains.

21 MARCH 1958 -
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(Madras)

1762. Shri Elayaperumal: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) how many Post Offices are
functioning in private buildings In
South Arcot District, Madras State
at present;

(b) what amount was paid by Gov-
ernment during the years 1852 -to
1957 as rent;

(e) whether there is any proposal
to construct buildings for these Post

Offices;

(d) if so, how many of them are
under construction; and

(e) what amount has been spent
so far?

The Minister of State in the Minls.
try of Transport and Communications
(Shri Raj Bahadur): (a) to (e). A
statement is laid on the Table of the
Sabha. [See Appendix VI, annexure
No. 38.1

Sugar Mills

1763. Sardar Igbal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of sugar mills In
the country that have started work-
ing in the month of November, 1857;

(b) the production of sugar from
sugar-cane <crushed during this
month;

(c) the number of mills paying
the sugar-cane price at the rate of
Rs. 1/7/- per maund and the number
of mills paying more or less than
that; and

(d) the reasons for the disparity
in prices if any?

The Minister of Food and A;rleul-
ture (Shri A. P. Jain): (a) 80

(b) 1:05 lakh tons including pro-
duction of 15 factories which started
crusking during October. 1857



. 8973 Writien Annwvers
(c) Out of 105 factories which were
in operation in November 1857, 52
paid at Rs. 1/7/- per maund for the
cane delivered at the gate of the
factory and Rs. 1/5/. for cane de-
livered at outstation rail centres
Out of the remaining 13 factories
which are all in Bombay State, 8
paid at the rate of Rs. 1/11/- per
maund of cane. 3 co-operative fac-
tories made advance payments to
their grower-members and the exact
price to be paid will be decided after
the crushing season is over. 2
factories did not purchase any cane
during the period from outside
growers and crushed their own farm
cane.

price fixed by
delivered ut

(d) The minimum
Government for cane
outstation rail centres is Rs. 1/5/-
per maund as against Rs. 1/7/- per
maund fixed for delivery at the gate

of the factory. A rebate of annas 2°

per maund is allowed to meet cost of
transport from outstation centres to
factory. Most of the factories in
Bombay State own sugarcane farms
and on the average they purchase
only about 20 per cent of their re-
quirements from outside growers. The
State Government has arranged, in
consultation with the sugar factories
concerncd and with the approval of
the Central Government that the
factories in that State should pay for
cane purchased by them from outside
growers at a uniform increased rate
of Rs, 1/11/- (or Rs. 46 per ton) per
maund subject to the condition that
these factories would not be called
upon to pay any extra price as may
be found due under the formula pre-
scribed by the Central Government
for linking price of cane with that of
sugas.

Quarters for P. & T. Employees at
Nangal Dam

1764. Shrl Daljit Singh: Will th
Minister of Transport and Communi-
cations be pleased to state:

(a) whether there is a proposal
to construct quarters for the Post
lnd 'I’ehmh mploym at Nqng.nl

in Pynjab; and
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(b) if not, the reasons therefor?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No.

(b) Out of total strength of P. & T.
employces of 48, 3 Sub-Postmasters
and one Incharge Telegraph  Office
have residential quarters attached to
their respective offices.

For the remaining 44 members of
staff, 34 units of quarters have been

allotted by the Irrigation Depart-
ment of the Punjab P.W.D, to in-
dividual officials of the P. & T. De-
partment on rent.

There appears to be no necessity of
constructing departmental quarters at
present.

12 hrs.
MOTIONS FOR ADJOURNMENT

FIRING AT RalcHUR RAILWAY STATION

Mr. Speaker: 1 have rfeceived
notices of an adjournment motion
Hon, Members seemi to be agitated
over the firing

Shri Frank Anthony (Nominated-

.Anglo-Indians): Certainly.

i

on some persons in the Raichur rail-
way station, injuring 14 and odd
people. They have been given in
the names of a number of hon. Mem-
bers. Has the hon. Minister anything
to say on this matter?

Shri Braj Raj Singh (Ficozabad):
The matter of firing is very im-
portant. We were hearing of it so
far as the Pakistani army was con-
cerned.

Mr. Speaker: Order, order,

Shri Braj Raj Singh: Now even in
sur own couniry, firing is taking

place.

Mr. Speaker: Why is the hon. Mem-
ber impatient? Let me come to it
later whether the firing ought to be
noticed now or not. Let us dispose
of one firing.
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 The Deputy m of
“(Sardar Majithis): Mr. Speaker, Sir,

regarding this incident, about which
we are very sorry, the facts are that
one NCO fired thm rounds at that
station, as a result of which there
were certain injuries. Now, we still
do not know about the exact nature
of the injuries. Admittedly, 14 per-
sons were injured, but whether all
of them were injured, as a result of
these three bullets or some of them
were injured by bullets and others
in the pandemonium which took
place later on—they received certsin
other injuries as a result of rushing
about—we still do not know. But
the fact is that it was only one NCO
who was involved, It is not a whole
platoon. This platoon did not belong
1o the Army; it is a platoon of the
Ministry of Defence Security Corps
(interruptions).

Mr. Speaker: He is saying that,
technically, it does not belong to the
Army.

Sardar Majithia: It is the Ministry
of Defence Security Corps. We are
not getting away from the responsi-
bility in any case. But the fact is that
it is only one NCO who was involved
in this and not the whole lot of
them. Therefore, there is no mutiny
or anything of that type.

A Court of Inquiry is sitting, with
which the Ministry of Railways is
_associated. At this stage, I should not
like to say anything more, because
that might influence the Court of
Inquiry.

Dr, Ram Subhag Bingh (Sasaram):
Is it a public inquiry? Everyday
_incidents are happening. In Bagar
District, the same sort of story was
repeated about a fortnight ago.
_The Defence Minister had said here
‘that nothing had happened there.
Later it was criticised in the press
‘and by the public.

- Bardar Majithia: If Imay be per-
‘mitted to proceed i

Dr. Ram Subhag Singh;

. Not he,
;but the Defence Minister.

quiry is sitting a.nﬂ they are taking
evidence and all that. They will sub- .
mit a report. I can only say this
much, that the severest action will
be taken against the person who has
been found to have done this act of
indiscretion. Beyond this, I should
not like to go at the moment,

Dr. Ram Subhag Singh: Is the man
who fired under arrest or not?

Shri Frank Anthony: Must be.

Sardar Majithla: Yes, that man
was disarmed and he is there in

custody.

Shri Sadhan Gupta (Calcutia-
East): What is the composition of the
Court of Inquiry?

Shri Sonavane (Sholapur-Reserved-
Sch. Castes): May I ask a question?

Mr, Speaker: Order, order.
Shrl Braj Raj Singh rore—
Mr. Speaker: What does he want?

Shri Braj Raj Singh: I want to
know whether the report of the
Court of Inquiry will be made avail-
able to the House.

Sardar Majithia: As soon as the
report is received by the Ministry, we
will go through it and make a detailed
statement to the House, as soon as
we possibly can.

Shri Vajpayee (Balrampur): May 1
know if the person concerned was
drunk?

{0 extenuating circumstances?

Shri Vajpayee:
formation.

Sardar Majithia: It is most unfair
to start on presumptions. The Court
of Inquiry is sitting. They
into all the facts and details
evidence that will come before them
and come to certain conclusions and
recommendations. I would only ask
the House to bear with me and have

I am seeking in-

Al
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a little patience till we get the re-
port. Then we will certainly report
to the House.

Shri Narayanankuntty Menon
(Mukandapuram): We are very
happy to hear from the Minister that
all of them were not involved, but
only one NCO was involved. 1 wish
to make it quite clear that nobody in
the House is happy over the incident.
As far as our armed forces are con-
cerned, they were maintaining wvery
commendable discipline in their
public life.

Mr, Speaker: What is it that he
wants to ask?

Shri Narayanankutty Menon: We
have given notice of the- adjourn-
ment motion so that the whole cause
of the entire incident may be gone
into by the Court of Inquiry and some
action taken to eliminate the cause
of this trouble so that the whole
chapter may be deleted from our own
memory.

Shri Sonavane rose—

Mr. Speaker: He has not taken the
trouble to table an adjourment
motion.

Shri Bornavane: Why should &an
adjournment motion be tabled?

Mr. Speaker: The hon. Member
need not take it seriously. As soon
as anybody looked into this morning's
papers, on the front page he would
have found the news of thiz incident.
The hon. Member comes from Bom-
bay. He must be near Raichur. Why
should I allow those hon. Members
who did not get agitated and came
here at the earliest opportunity, to
ask questions? I have heard suffi-
ciently—from four hon. Members and
also the Deputy Defence Minister.

Shri Sonavane: Have those who have
not tabled adjournment motions no
chance to ask questions?

w:l‘-:klmh::ﬂhtarmﬁedidmt
questions separately. No-
body is happy over what has happen-
ed. Amongst s0 many people in the

mmd

Army or regular or other forces, if
one or two young men commit some
indiscretion, nobody is happy. An
investigation is going on. The hon.
Minister has said that after the re.
port is recelved, they will look into
it and take necessary action and also
submit a detailed statement to the
House.

Shri Prabhat Ear (Hooghly): What
is the composition of the Court of
Inquiry?

Mr, Speaker: Let us see. It is a
departmental inquiry. What do we
know about the details? It may be
X Y Z in the Army.

Shri Sadhan Gupta: It is a Court of
Inquiry.

Mr. Bpeaker: Is it a military one?

Sardar Majithia: May I reiterate
that it is not the Army, but it a
different organisation? It is the
Ministry of Defence Security Corps.
Please do not mix up the Army with
it.

This is about an incident. They
will go into it.

Shrl Frank Anthony: Who are the
members?

Sardar Majithla: This Court of In-
quiry is going into the facts of this
incident (interruptions.)

An Hon. Member: Under what law?

Mr, Speaker: Why should hon.
Members get excited? There ¢ no
wonder that one young man got
excited.

Sardar Mafithia: ‘The personnel
consists of three military officers, and
co-opted a representative of the Min-
istry of Railways who is associated
with this for going into this.

Mr. Speaker: In view of the «tate-
ment made by the hon. Minister, I
am not called upon to give my con-
sent to the adjournment notion.
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erm OF CEASE-FIRE AGREEMENT
ON ASSAM-PAKISTAN BORDER

Mr. Speaker: There is another set
of adjournment motions tabled by
some hon. Members regarding ‘ring
along the Assam-Pakistan border.
Prima facie, they are out of order
inasmuch, as this is a continuing one.
From time to time, they are making
raids here. The hon. Prime Minister
has explained it by saying that very
often they come in not for any pur-
pose of establishing a right to the
border. Anyhow, one single case has
been mentioned here, ‘the incident of
Mahisaadun-Madanpur area in Mssam
on the 26th March, 1858, in violation
of the cease-fire agreement of 21st
March.

Is the hon. Minister in a position to
make any statement?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
Sir, this is in continuation of the fir-
ings which started on the 11th March
on the border between East Pakistan
and Assam. There have been constant
firings since then and a cease-fire
agreement between the two authori-
ties had taken place on the 21st. And,
this is in violation of thrt cease fire
agreement. There have %een ny
casualties. This has beer a'most a-
annual feature because it happens in
a disputed area <wer which there iz
a boundry dispute beiween Pakistan
and India. The river is regarded as
the boundary between the two areas;
but Pakistan claims the midstream as
the boundary. ‘Therefore, whenever
char lands appear and cultivation be-
gins, at the time of harest th.
Pakistani civilians helped by tho
military personnel and police forces
come and raid our territory

A question hag already been admit-

ted for the 31st and the Prime Min-
ister will make a detailed statement
an the 31st of this month.

Shri Hem Barua (Gauhati): This
incident, is not the first of its kind.
I submit, Sir, this is a very serious
matter because it disturbs the peace
of the border there. I would just
draw the attention of the hon. Minis-

ment

‘ter to the fact that during the mtu-.'.

half of 1957, there were as many as
27 incidents of Pakistan vandalish
on the Assam border. From mnow,
from the 11th March, there had been
frequent reports of shooting into
Indian territory and it continued to,
the 21st March, On the 21st March,
we entered into a cease-fire agreement
with the East Pakistan Government.
But, then, no sooner the ink was dry
on this agreement, they reported to
firing once again on the 26 March,

The usual answer is given by Gov-
ernmrent-—and we are accustomed to
it—that we are lodging protests with
the Pakistan Government. We have
lodged protests with the Pakistan
Government; but, if there is insecurity
like this, insecurity to life and pro-
perty, we¢  should do  something
positive. We have no patrol corps
whereas the Pakistan peorle have
theirs using automatic wesrons in-
cluding eight macnine guns as well
in order to shoot inrto the Indi»n terri-
tory. We do not protect our border.
We do not have our Army ithere, We
do not <hoot. We open our frontiers
to them. The demarcation of the
border line—6809 miles whick is the
Assam-Pakistan border—has to be
done out of which, during all these
years, only 180 miles have been de-
marcated. The huge boundry line
has not yvet been demarcated. Why
is it s0? We have failed and we huve
proved our impotency against East
Pakistan vandalism.

Mr. Speaker: As the quesiion will
come up on the 31st, further swpple-
mentary questions may be acked cn
that question. It is not a matter of
recent occurrcnce. It is unfurtunate;
it has been continuing for a leng «Jme.
Of course, the hon. Member aas scid
that better and more sufficient pre-
cautions ought to be taken. If any-
thing more has to be said. there will
be opportunities during other debates
to take up this matter more saricusly.
Therefore, I do not think T am called
upon to give my consent to this
adjournment motion.




" PAPERS LAID ON THE TABLE

ALy INpia INSTITUTE or MEDICAL
Sciences Rures

The Minister of Health (Shri kar-
markar): Sir, I beg to lay on the
Table, under sub-section (3) of sec-
ion 28 of the All India Instifute of
Medical Sciences Act, 1956, n cupy
of the All India Institile of Medical
Sciences Rules, 1958, pubiiched in
Notification No. G.S.R. 135 dated the
15th March, 1858. [Placed in Library.
See No. LT-619]58.]

ANNUAL RePORT OF THE HINDUSTAN
SHIPYARD PRIVATFE LIMITED

The Minister of State in the Mias-
try of Transport and Communicalions
(Shri Raj Bahadur): Sir, I beg to lay
on the Table, under sub-section (1)
of section 839 of the Companins Act,

1956 a copy of the Annual Report
of the Hindustan Shipyard  Privale
Limited along with the  Audited
Accounts for the vear 1956-57

[Placed in Lihrary. See No. LT-620/
58.)

CONRECTION OF ANSWER TO
SUPPLEMENTARY QUESTION

The Deputy Minister ot Railways
(Shri Shahnawaz XKhan): Sir, I re-
gret that there was an inaccuracy in
my reply to a supplementary ques-
tion by Shrimati Renu Chakravartty
on 14th March, 1958, arising out of
Starred Question No. 970 on the sub-
ject of corruption in Howrah CUocds
Account Office. 1 gave the informa-
tion that onc officer has been removed
from service and one suspended. The
correct position is that four ¢mployees
have been placed under suspeusion.

ACCIDENT TO DAKOTA AINCRAFT
ON 24TH MARCH, 1958

The Minisier of State in the Minis-
try of Transport and Communications
(Shri Humayun Kabir): Sit, I made a
statement on 25th March, 1858 re-
garding the accident n which a
Dakota aircraft operated by a private
firm, LA.C. Associates, was involved
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24th March, 1958

on the previous day and promised to

place before the House additional in-

formation when it was rece‘ved.

The search for the misasing Dakota
was continued on the 25th March, At
13-35 1.S.T. on the 25th March 1058,
aircraft VT-CVC located the wreck-
age of the aircraft at a point about
15 miles South/South Fast of
Kathmandu (27-32 North 3525 East).
This point lies approXimately 10
miles off the track and this explains
the difficulty and delay expericnced
in locating the wreckage particularly
bearing in mind the informaticn given
by the aircraft during the last radio
contact. There are high mountains
lying across the route. At thc point
where the crash has been locaied, the
height of the mountains is approxi-
mately 9,000 ft. which is more thsn
1.500 ft. higher than the mountains on
the direct route between Simra aad
Kathmandu. While it is premature to
state the cause of the accuient, the
commonest cause of en route accidents
i= collision with high terrain when
forward visibility is limited by clouds
and rain.

-

The names of the  passengers on
board are given below'—

. Shri R. Mani.
Shri R. Prasad.
Shri K. Bhai.

. Shri N, 8. Goswami
Shri G. Das.

Shri P, Sagar.

. Shri S. Lal.

. Shri W. D. Prakash
Shri R. Das.

. Shri §. M. Sarogi.

. Shrimati S. Devi.

. Mastcr Basant,

. Shri K. Lal.

Shri J Lal.

. Shri B. Bhai.

16. Shri §. N. Misra.
17. Shri B, Bahadur,
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{Shri Humayun Kabir]

Shri Y. R. Malhotra, Chelf Inspee-
tor of Accidents of the Civil Aviation
Department has already left for the
site of the accident.

1 deeply regret to add that from a
message received from Kathmandu
at about 4 P.M, on 26th March, 1858,
it appears the ground cearch party has
intimated that there are no sur-
vivors.

Shri Biren REoy (Calcutta-South
West): Can anyone ask questions,
Sir?

Mr. Speaker: No; not ncw.

8hri Joachim Alva (Kannara):
Here so many people had crashed.
Government had a proposai to auto-
matically insure passengess by HN
extra payment. May [ know how far
that scheme has proceedrd an< whe-
ther passengers can be insured by
extra payment?

Mr. Speaker: Hon. Members will
elicit all this information by separate
questions. After a statement, I do
not want to make a departure by
permitting nuestions,

Shrl Biren Roy: Canaot anrone
even ask why this aircraft went 15
miles off the route on a 20 minutes t
flight? '3

Mr. Speaker: These are all separate
questions. When an  hon. Minister
makes a statement, hon. Members
will kindly look into the statrment
and put supplementaries not now, but
by way of separate questions.

DEMANDS FOR GRANTS—Contd.

MinisTRY OF TRANSPORT AND COMMU-
NICATIONS—Contd.

Mr. Speaker: The House will now
resume further discussion on the De-
mands for Grants relating to the
Ministry of Transport and Communi-
cations. Out of 9 hours allotted for
these Demands, 5 hours and “
minutes now remain.

Bhﬂnelhmmamdomym -
nue his speech. .

t wiy  (fammage) WS
AERT, % & Yo warAy Wi afeagw
faTer & Qe o fat o & e §
¥¢ QT AT | q| s @ Py L

Mr. Speaker: Now, it is 12.15 or
12°20, There are 5 hours and 44
minutes left. The hon. Minister will
reply tomorrow,

The Minister of Transport and
Communications (Shri Lal Bahadur
Shastri): Yes, Sir, because I shall
speak last. Therefore, 1 will speak
tomorrow.

Mr. Speaker: Does any other hon.
Minister want to speak?

Shri Lal Bahadur Shastri: Yes;
both Shri Humayun Kabir and Shri
Raj Bahadur will intervene. Shri Kabir
will speak before lunch hour and
Shri Raj Bahadur can reply at ‘he
end.

Mr. Speaker: ‘At the end' does not
mean tomorrow?

Shrl Lal Bahadur Shastri: No, Sir;
ioday in the evening.

st aM¥ : AT WERE, w9 X
&7 21 91 f5 ¥ gaem ¥ ofcasw
WA K q9F F7 foay T g K gy
g s #t faga Ay gem WK
SITAA T ST Yo a7 &7 97 oy
w7 X grafna g | A 18] F Ay
gAY & WETT 3 we, 39 g e
el TEE FATH A greear off wiT BN
arar § B @ feet aF 3 @mw, 3¢
g Wi T agA) & fmio e o9y
awrer foritr & amt o gw ogw AwdR o
TR A & opa § s oy
Ty, dve gridw wit oW @
T iR as A e ik
Ro g e WY fr AT A
mfirer o agt o v ot e ek §
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o 7 vt uefrw ouey ayrar g
v gt g€ arafaa qye), fafen
e, Y R oY 92® qOw T P
FANHIEAFAA @A aRT AT
o firar & 1 ¥@ o 0F ¥ T Tomgl
¥ Ty § gardy w4 w1k faay
Jufe aff ®1 § 1 @7 7 @0 § 5 aq
RN F R AW ¥ R A e
qyE df oI s ¥ R A w0
| R e ARl 9 g | W N g
W fegrR arai v Fae &
o syrer Iwfa A &, g9 F g
wis 7 awrdt | @ W T ST 3w
t 5 g7 ool arfitor a9l & med
R FTE § WRATET N AT
a1 fafw o a<w ¥ & geai A awrt
ek afzgdd | WwH v taFds
o W1 wrwiRfas Wi wigs agea Ay
qawi & fad fafw & w0 & <ar mar ap,
3w & fad oft gl ofeedizn #4A
o1 vt &, 9% #1 faorg @, fo o &
TG &Y @ oo | AR WA IF A
o wafa a6 g% & 1wl T T W
W@ o adry wew fafa, Fga s
53, w1 f fafrm oot # fear sy
I &1 A1 TG 7w fadiq vy a8
Fomar W TH F ACHT & AHA § wrf
fadiy oufa agr «r &)
. Xu% I9qw WY & fis qnio
gERY & fad g ¥ ¥4 Co TG To
fefir & <o § 1 ¥ e g & fod
%o WTE To V@T TAT | I § W uw
fagrk gt ¥ grar fear s, oF
forgrE o wre & g AR uw g
&= gy et A | 3 AT qE W
T Wy | & gwwan g Fe R sl
& fod ¥frg wrew B 19 s fafiy
% vy § fauifca s ofgd o

o ag +ft dwR w fawer & fe oy

¥ gl & et mE ¥ gl v

& TR 9T AT A & orvefy § ar @ oy
€ | 39 %) F1Ow @1 ¥ g T o=
araT 7 fewrd ¥ § ok 7 =0y
e 7 feard 3R & | w fod ow aw
gw 2T aEHl w1 FgW T W@ 9,
9T TF g9 I BT AT T HL 99, oW
T I T AT GH G AT QT |
g5 Al § 61 w1, Y 939 qEmm,
8 IO T TETET FH ¥
v § 99T 99 @ 4T, W W
¥ wg o @ f it oft W 2w
# &% gy Ty gek § fagid ayw
T 1 A g fear § 1 afe
T F UGEEOT A g war av
W § 9 97 #1 3@ fafw & sy 9
A A I & | ¥ g qeg &
i fF 98 & &% § 9 w2 wfowa
fraxy a1 gmr Tfgd wWifs
AT gW 7@a § s wrer 2gra & ot anf
FAEFAArANFMGAN 1T FA¥
fAf g @R T REE IR
Py faparsy # stvg €1t & 1 amfy 3w 3
ax w fal & 1 W 9w & i o
ferar strar § @7 X3 g W s AT Qe
T EET &1 T ® IO A Nr@e
TG W § § g arfaa &Y 70 giaen
7Y 3 1 ¢ @ W& e § wgaw
% ff ag gM §IF qEEE W
aTE HT e & TEE FL 1

ST GTST & AT a1 T 6T
F=r W foar T qr 5 aw RO F
oftaga WX ammw #t el gl
g igr A @& Faxqivasiy
wey WU HY dH UL BT ¥ a7 dIw
ford %z § a1 weasaiw wifas wgea &
%T & $9 syTaT G e W g B
7€ qed agi aarg or WY ¥ 1 qw F 0y
o & § 5w T qv vy,
aefegyge W wEAr ¥ W g T @
TR RERBE) RATH
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T W @R " 7 s fed
& 1 R qar o § o fora ST WY 5w
w1 27 feay T § 9w w1 39 < vy
wft § 1 xafad @ 7 agt afq aga
IR A GO FH A G|
afz w17 Aeq 93T ¥ WAEE A9 TE
AR QG F AT Iq AT A
& | W WA TAR9ET Y g
T w1 E gEA Ao €
AT F ¥ T F AL LT & Frew
WG WAL ¢\ TE &F 99O qAA
ek do Y3 o fiF @iwt WX AR A
Wt &, IW H{ WA A AT ] St
T NAW AT TN oW | 9%
wara gy faedy Y whw g 7
aver Y mar g 1 Tnfeae &1 ot Wt
ydwr g A & 1 T3WT § WEE
g g T ater 2 ™ A g
w0 = fF A & Wer A)
widy ¥ mfaat &1 T Ty
¥ zru o fagr g 1 o AGT fF
off fgmm @mifas it & Wk
Fat Tl A o wen s ¥ fega
S G AT & 1 IQ T A R
T oy AE § 1 whEa &
TIEAYR T o #Y TEATE Yoo WA F
wfaw 2, ag  Tsig wAww TE 2
T Lo e sifxaTfeat W gfcA
W AT § | F AT FE€M qATE A
ufreeryy, siffaerge & T s
TR ¥ IMYT aF UF WG T
fraificr fiear oz« afeedee #4927
W 7g qura foar § e g 7 T
TUTGY & geae F w18 faaw sl 4
# & 1w e W 26 W s,

ot fis g1 & farwre & 2 & qa A

¥ YRW &, 99 &7 TAHET WO ¥
oY wfReaf) &1 8w &, wod qaaT
¥ Yk T T Ad g e d
famrayy, faaragt & g am & fadt

o€ ey ot A § 1 fvarer ¥ ey,
firerarg & Srawge, ey ¥ SreAT W
wizar & smaqe w1 fawragd e an
Wirg fear arr & A WO g § e
W F oM ¥ aumg w6 F wrw
SYTRT 99T T WiE I F a6 A
T ¥ 7 83 §Y AT F a97 g7 TRy
& 1w XY F w6 A  Faremage
W AT F qeaArd vy A A )
afy AT § JaagR W Awegl ¥
aiET e gu faoragt # gue w
T Ta9q w7 foar g @ A
A @ 5 3xe A9 7 §f g7
7 T FT QT F T8 | § FEw §
fF ¥=fia Tt §E B HAX FOHA

T FITTF wg s AR R
Farfedi ¥ ot mdarT § 37 A srs
Tga @A R | g F W it ¥
AT TSIY HHTT 9755 & 29 I91 4 39 67
aET g FX AT} ) W s A
79 d9zg @1 A TEATE 7% ¥AA d9-
arfeat §1 & A 21 T CHTHFT
et stme anfe g ATl 1 qaTT 39 9
T 9T 9 ) § a3 W wE R AgA
Az fra gferge o Fw aes
AT Fear 7 A @ et g, sw
¥ra, afsser a6t @ Femfedi & sy,
T a7 Famfedi ¥ feamea & waw §
WAau™ X & wrf @ror 787 fawrely §
T afz frgret o & o1 ag g w0
IIN AET & | F HE O € vy §
¥ g % P gfeeqe i o
fr® | Rt wEE X A A AT 9
T ® 0 weAl 71 3@ kA g
agt 9 Tar qav v § fr T Ay 2fa-
WIEA T F I7 #1 I9AVT wewl ¥ ford
far o wwar & 1 & s s e
%7 Ty 7 freht wifr g€ &

W & IR § 99 ¥ W arg
femr Y wic omar | oF W AR -
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iﬂﬂtmtﬁnu#mﬁﬁm
o w37 &Y §, 9% ¥w ¥ |7 qy freradi
oY ey o vy ar o &1 Fw oo
# faeraat o dear ag® ¥ T
oft & 1 oY ol wrde gt F qF oy
¢ 2 @ % srewat wr A e
¥ § | T wTeor v § 4 A www
# aff wrar

T IR {78 S e § e
wgrt & wne o fecfrady ot agy ¥ A

ot &1

W19 2T § AT AT @IS T NG
fieaT & WX & wamar § f oy ganY
W F Ywoo ATT WX WX 3% feurd-
#zw e wfedw §, fex i wit
WAA A BT 1R § | ag fTRE
# AT X § TN aga A &1 & Faey
yEEr @ QY Wk W @ oA
R mard e oA ¥ 1 a8
g & favg & 1 w19 36T e € sEt
§ Y gy e & Wag s ar oL T@
21 W ereeY & fa oy fam s
2 f 2 e & wegT e ® AT AT Ro00
® 99 qeqT & a9 oF THEC & A
firedY i & o wfrer & swTRY FX IE WX
FR MaENaTaT N aRF
far it wamr wifgr fs o ax o
WTATEY Yo FATT T @ 97 TH X 4
waer & ar fedy o M ¥ Amw
U AT o WY ¥ wigw gx 7 & 1 afz
w17 Q8T faaw e ol 5o 5w B0
& I AW F e w At ww § 9@
T afr g TRt g § 1 R
QY ok vy A AT Ay oft ofr 0F
W@y ¥ dx g wda fy agr are 9%
# 2w

o g ol e i orgh Yo ol
& Wt T i & o 2 QR

firdrry 1 a2 QX ww ey ot & gt XK
it iy & 1wyt 9T Yo Ww F wRT
arc wT aff § | & Samweer ¥ A 9%
wg fe g fads # faemage ford &,
swar fod 7, awrege fod &, woiter
R flR g arofa®
R A 1 R R A
gt ¥ o Y AT R X A A
1§ < W Al &

7 it ¥ 7av § i OF oF AT
qYez wTfEs & WET § T9TH quT IS A1
ey 1 § 1 I 9 Fraor oy aga
fear€ v &1 wwwTTor Agrr Al W
Qg TRg fa e weY ST e faey
WTTHY 57 WITRET ¥ 9918 9T 3T WT
A wfge | & § frg® are ofr ag
T fear o1 9T @ B v T
gOT ¥ IT TE WA A A &
forg s age o oF = | A Fwwa
g fF far o & wowr W owE &
3T FHETT WX T T FT fge

arf ¥gra avel Sy i & 7%

oy 2GR fF Waw genRw o
QAT A & Y ¥ 9% g ¥ AR Hr
#rar gy aff ¥ | gEwy afomy ag
grar & e v wre agt ¥ forg are 9%
A 3uF 9T F ¥ ¥ & warr Waw
&Y omeft § 1 e & feamege Wi TR
wfaerd Y Frwy are w1 g g g
Ty ¥ famrag A dr awew T
2 1 faamye § ow oudg § 1 e
AT AFE T FATY HAC qZT T G )
gl 9T AT wAT A W T A o
wraw Y guar X & wfzarg gf 7w
gy & frw § 1 faerEg e A
T *R w1 wow W R W@
g o ¥ g g W
AT § | T 9 oY SATE WA Ay
e SrAvgweT wEyw gt &
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folr o]

ot § fis snfira st sare
¥t it T it W W wre-
Afew v g frar o &

e & 9 wifey Wit ares
o srdgueer W A SR W W
TR g AR s §

TETATTA & T W vt foref
# wreive WY sforge & dro dro siwro
e N A Ew I i
wr wt off v O § wgy v v

anfes # oY gfraT amw ¥R
w R § TR wewl & A v w@w
mtlﬂtmﬁmtt

W v A 9y s W
fis fedfrom AWt J @ART TR
I APW WY oTAT ¥ § 1 9 I
A @{ ¥ fag o Toadt o A
fear amr |

oY Feafreare FYRe o wiw i
By ¥ a<few wiftee w and &, et o
T ATy aiw wfRdw ¥ ¥
wifrw & v § s & F gfa =
ot o 7 I i St &0
W W & faerd ww ® gw @
Rt gl )

forer IwfrgaT<y wY e feamr £
wrT & 2efturs 3w & frg Ao o
§ = W 7 o faear § ok T
qiwfr o off O 1 W@ e &
OB WIIwr AgR § i o

w W ¥ & ag vy wgan §
fix wgd M feaddzw de wifRw
o g s dm Mfmd e s @
qUR T § oY Aw daw e vy
@ IawT ¥ L T Afew § W

oW § aff wmr 1 W mm
W T fiew w0

fiemegy, AT Wik waw ¥
v wifteet ¥ v afr wow ¥
Ty & oY wa & Al F arfr e
wr rar & e e sl w wz WY
wreft & 1 I Tt § guv o it g,
wgr s § o agi o aga w0
™ W A g g aaw ¥
W wremar gy, faemage Wi Ty
# gaeiidst ¥ sy § 1 e fen
wrEgide N gF o § gl oy
#owt & wizark geft & 1 @ sfomrf oy
FUFR & forg ¥ o eqmY & e sfeet
WY ofrsr guefrbeT A 3 W ey
o ot wnfgy

ardl & qgwa F s aga [
ar & 1wy wmar & f o o |
% fedtom & § o< gaa g fedom &
O AT el @ 1 AR § DAY W O
are € & 0 7@ fedom & Sz dwrwr
agh X oA § gy awg AT
w7 Tw T Al
AT 19X W i F Y 3T FEr wigg

ferdy art & A & wgr v §
IR W g @ & 1 v 2 fw et
A are AR w7 § 1 v Iwfy f
arr & 1 s g T T § e areerg
figelt ¥ < Ao gy & @Y T gy
o Fa i R TR
qEAT | oy v < ey qgwar § ik
fiedt & o< & varar s W §)
wehfed avr it & arc o F E e
fgrdt & are o o Iwfr ot Srafr &)

Shri M. R. Mamani (Ranchi-East):

Mr. Speaker, Sir, I rise to speak on
my cut motion No. 881 relating +¢o
policy in regard to the development

R w1 X W § T v Yo T
& ¥ Wit A e am § oy 3
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of road transport. I think the fact
that this debate started immediately
after the very forceful and able speech
by the Minister for Irrigation and
Power, who is now going to take
charge of this department, is a good
augury for the development of trans-
port and communications in this coun-
try. Shri Patil will undoubtedly bring
a very dynamic approach to these pro-
blems, and I know that his understand-
ing and awareness of road transport
problems goes back over many years.

8ir, in anything that the new Minis-
ter will be able to do he will, how-
ever, only be building on the sure
foundations that have been laid by the
present popular Minister of Trans-
port and Communications, who
now moves on to another important
assignment. Among the things that
have been done in the recent past—for
which I think the House would like to
felicitate him and also his able lieut-
enant Shri Raj Bahadur who, we are
glad_ will continue with this particular
aspect of our developmental acti-
vities—are three. The first is the
raising of the development rebate from
25 per cent, to 40 per cent. for ship-
ping; the second is what may be called
a windfall of Rs. 93 crores coming
from the excessive profits—let us call
them on trading in cement by the
State Trading Corporation, which I am
happy has come as a windfall, for the
development of national highways,
where it is greatly required; and the
third development to be welcomed
recently is the appointment of an
Inter-State Transport Commission to
develop and co-ordinate inter-State
transport.

While, Sir, I am on this point, may
1, however, say that the powers pro-
posed to be given to this Commission
do not appear to me to be adequate.
There are many outstanding difficulties
to which the Estimates Committee has
drawn attention, and which the Sub-
Committee set up by the Transport
Commissioners’ Conference at Mus-
soorie was unable to resolve. These are
rather tough snags in the way of
smooth transport between States, and
I for one feel that, unless more powers

are given to this Commission, it may
not be able to surmount the difficul~
ties that arise between the various
States.

My suggestion, therefore, would be
that rules under Section 53(c) of the
Motor Vehicles (Amendment) Act of
1866 need to be framed which will
give the Commission the fullest pos-
sible powers. I realise that the Gov-
ermnment of India have difficulties vis-
a-vis the States to face, but it should
be given the fullest possible powers
to co-ordinate inter-State transport
and carry out the functions of this
Commission.

What we need, in fact, is something
which will be the counterpart of the
Railway Board in so far as rcads are
concerned. If it would be absurd for
the Indian Railways to function with
zonal arrangements which may be
sovereign, surely it is obvious that
where inter-State transport on roads
and highways is concerned, it is equal-
ly unscientific to expect this to develop
unless there is a central co-ordinating
authority with powers in its hands.

The main point that I would like to
make this morning is, however, of a
somewhat different nature, and that is
to ask the House and Government to
consider the proportions in which the
resources of the country are being ap-
plicd, on the one hand, to Railways
and, on the other, to road develop-
ment.

on development during the First Plan,
of which Rs. 140 crores came from
the general revenues of Government
and Rs. 284 crores from the railways
themselves. With this support it was
possible for them to carry 115 million
tons of goods in 1055-56 ageinst
1 :
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will subsidise the railways to the ex-
tent of five times as much as in the
first Five Year Plan.

Now, what are we going to get in
return? We are told that the railways
are expected to carry 162 million tons
by 1960-61, against 115 million tons in
1955-568, an increase of 47 million tons
only twice as much as last time. So,
in the investment of five times the
amount from the general revenue of
Qovernment, the railways will be
able to give a double increase, nothing
like a five-fold increase. This shows
that the allotment made to the rail-
ways is not only heavy but is also dis-
proportionate to the volume of traffic.

Now, take two other indices. First,
the foreign exchange that the railways
are absorbing. The Planning Commis-
sion's “Approach to the second Five
Year Plan” mentions that the estimated
deficit in our foreign exchange would
be of the order of Rs. 1100 crores.
After withdrawing Rs. 200 crores from
foreign exchange reserves, there
will be a net deficit of Rs. 900 crores,
The railway requirements of foreign
exchange in the seqcond Plan are
Rs. 425 crores, nearly half the entire
foreign exchange gap of this country.
Becondly, out of a total production of
1-32 million tons of steel in our
country, the railway requirements
come to almost a million tons of
steel, leaving very little for our in-
dustries.

We say this is a terrific drain on
the resources of the country. 1 would
like to suggest to the Transport
Minister that if the Transport Minis-
try were to assert itself and put its
position before the country, they
would be entitled to show that
with a much lesser investment of
foreign capital and finances they can
gilve much better dividends to the
country in the movement of traffic.

‘We have today only 14,000 miles of
national highways, of which 2,000
miles are expected to have two-line
carriage-ways by 1960-81 and the rest
one-line carriage-ways. These roads,
the national highways, are capable of

carrying 70,000 to 75,000 additional
trucks with a trafic capacity of 40
million to 50 million tons per year,
that is, if these highways can be pro-
perly and fully utilised. And this is
the same quantum of traffic that the
railways propose or offer to carry at
the inordinate cost to which I have
referred.

It may be asked by the House why
then are the highways not carrying
this traffic? There are two difficulties
in the way. I shall come to the lack
of availability of trucks later. But
first, the primary and the most funda-
mental bottleneck is the absence of
through communications. These bot-
tlenecks are mostly in the form of
122 major bridges which are planned.
QOut of the 122 major bridges which
are missing 66 are in the second Plan,
and the remaining 56 major bridges
under the third Plan.

Recently, only last week-end, 1 had
occasion to go to Rampur by car and
I came across one of these missing
links in our through communication—
the Morababad railway bridge. I
made enquiries on the spot because
1 had a lot of leisure, since I had to
wait until the bridge could be opened
for road traffic. I learnt from the
local officials that this bridge is the
only means of crossing the river in
the absence of a road bridge. The
bridge is closed for a minimum of one
hour apiece. That is, it is hardly
ever opened after a shorter interval
of closure than one hour. It is closed
for about two hours at a time onceor
twice in 24 hours, and during that
time road transpert comes to a stop
on the grand trunk road, the main
artery of road communication bet-
ween Calcutta and Delhi. This is
one of the main arteries of this
country’s road traffic.

Then, the local officials also admit-
ted that from 12 midnight to 3 am.
the bridge is closed; that is it s
closed for three hours at a tme. I
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electric lights on that bridge.
are the conditions on the grand
trunk road which connects Calcutta
and Delhii We can imagine what
the conditions are in more obscure
parts of the country.

A provision for bridges is made in
the second Plan, but it is so inade-
quate that only a small proportion for
surveying and materials is being pro-
vided for, and the larger part of it
will be completed in the third Plan.
That is, to carry an additional 40
million to 50 million tons of goods on
our roads, we must wait for another
seven years. We must wait for (hat
period for these 122 boltlenecks to be
removed.

This appears Lo me to be a situation
which 1 cannot believe that our pre-
sent, and particularly our dynamic
new Transport Minister can view with
eguanimity. I expect that Government
will take a different view of this
position and not expect the country to
wait for seven years for these essen-

I understand that there is a list of
75 Second Plan priority projects which
Government are discussing in the
United States and other countries from
which foreign exchange help is being
expected. 1 understand that out of

L

removal of these bottlenecks in the
shape of bridges which are required,
a certain amount of steel is required

allocation has been made for it. 1
still suggest that the highest priority
be given to the few million dollars
required for buying steel form
abroad to make the building of these
bridges possible earlier than at pre-
sent planned.

In any case, even if this is taken in
hand today, some time and some years
will elapse before we have these 122
bridges, with all the drive that may be
applied to the problem. Therefore, it
becomes necessary for us to consider
interim solutions. I would like +to
suggest to the Government that there
are interim solutions which can be Im-
mediately brought into effect. There
are many rivers and nullas that run
dry for the greater part of the yecar.
You can provide diversions on them
through the river beds till bridges are -
built or repaired. This will hold good
for eight months in the year, I mean
these diversions through the bed of the
rivers which are dry.

Secondly, in the case of the big
rivers there are two expedients. One
is by using the ferry-boats, and the
other is what is called ‘piggy buck’,
that is, by putting the cars in railway
trucks and ferrying them across the
railway bridge that is in existence. If
these measures are carried out,—they
do not cost anything like one per cent.



drawn. We feel that roads in
India are not being properly
used. Empty roads may be a
source of delight to foreign tour-
ists or i enjoying excur-
sions, etc, but obviously these
empty roads are a question mark
to the Indian tax-payer who is
_persuaded to believe that all his

are being used to create
utilities and not luxuries.”

E

This brings one to the problem of the
absence of adequate vehicles to which
‘my hon. friend behind referred earlier.

three lakhs of commercial vehicles
which are required by the end of the

this to be an authoritative and cauti-
ous figure.

going to be found? Where are they to -
come from? We have at present
180,000 vehicles, I am sorry, &
of 180,000 vehicles. There is a
170,000 vehicles to fill up and it
to me that a part of our fi
change will be well utilised in
ing, say, 75000 trucks from a
Itis true this would cost Rs. 75
but if these trucks are imported
if these bridges are put right

we will get at ‘a lower cost than
railways are capable of giving the
entire 40 to 50 million tons of extra
trafic a year, which is all that the
railways can hope to satisfy. In that
way, with economy to the country,
the essential transport requirements
would be met. If the railway allot-
ment were to be reduced by 20 per
cent. of Rs. 425 crores during the
second Plan, you effect a saving
Rs. 80 crores and I suggest that these
Rs. 80 crores can be much better uti-
lised for the import into this country
of 75,000 trucks to fill up the gap in
our essential requirements.

Road transport also has one fine
advantage, which is in human terms.
So far I have talked in monetary
terms. That is its employment
potential, That is much higher
in the ocase of . roads than
in the case of railways. If we
are looking for Gandhian and labour-
intensive solutions to our problems,
then its application to this problem
would mean that we should invest
more in roads, because roads can pro-
vide more employment for more peo~
ple than the railways can possibly do.
Let me give the figures.

The President of the Indian Roads
Congress in his address on 8th Janu-
ary, 1958, mentioned the number of
persons employed in road transport
to be 2'7 million, of whom 1°2 million
were on road construction and main-
tenance and 1'5 million were on vehl~
cles. This is 2-1/3 times the entire
number of employees on the railways.
If the measures I have suggested are
carried out, this employment potential
will go up several times over, because

Egéiige
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for every truck you put on the roads,
a lot of ancillary industries and ser-
vices will spring up. For a mile of
road you expand, more people are put
on the road construction. So, even
from the point of view of providing
employment, road development gives
a much better return than the rail-
ways.

Finally, there is the consumers’ point
of view. Roads provide a quicker
turnover since trucks can cover 150 to
200 miles in a day—I am giving ave-
rages now—an average, say, of 175
miles per day. It may interest the
House and perhaps surprise it too to
find that the average for a railway
wagon is only 48 miles per day—I am
talking of goods. Thus, the goods pro-
duced in a factory can be delivered
by road transport in 48/175, i.e., less
than 1/3, of the time. Here again, it
means that for every road facility you
create, the turnover is so much faster
than the railways and you carry very
much more of goods in a particular
period of time,

Recently I was reading a talk given
by a man experienced in management
and distribution in this country to the
management trainees of Madras Uni-
versity. Let me just quote two sen-
tences before I conclude. This 1is
what he said:

“The cost in India of sending a
maund over 300 miles in 5 or 6
days is three times higher by rail
than by road, since the shorter
delivery time can only be achiev-
ed alternatively by passenger train
(and not by goods train). One
can well realise the tremendous
saving this means to the consumer
public.”

Then he goes on to say:

“Even only ' a year ago, some
businesses were still sending over
90 per cent. of their goods by rail,
whereas today the position has
been entirely reversed and road
transport companies are taking up
as much as 80 to 90 per cent. of

the small parcel traffic in South
India.”
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He concludes by saying:

“And finally back to the mana-
ger's viewpoint. Road delivery
has in many instances halved our
costs and slashed delivery times.
Yet, there is also another potent
advantage of road over rail deli-
very and that is the absence of
pilferage. No loss, no ill-will and
no unduly expensive method of
packing is involved.”

Sir, I have taken the liberty and the
time of the House in drawing atten-
tion to those facts, because while I
realise that our Minister of Transport
and the Ministry of Transport, as I
have said at the beginning, have done
an excellent job of laying the foun-
dations for further development, I
do feel that the House would give
them support if they were to adopt
an even more assertive policy in
claiming from the funds of this coun-
try a larger share than they are gett-
ing today.

I am sure that the public and the
House will support the Minister of
Transport if he were to say that what
is being done is not enough; that the
railways are absorbing a great deal
of treasure that this country cannot
afford; that if the treasure that they
are absorbing were to be diverted to
roads, roads can give better value and
a better return than railways are able
to give. I hope what I have said will
be considered as “a shot in the arm”
or a little more encouragement to the
Ministry of Transport and Communi-
cations in the good work that they are
doing for road development in this
country.

Mr. Speaker: Shall I call Shri
Raghunath Singh? I think he will
take only fifteen minutes. But if the
hon. Minister wants, he may speak
now, and I shall call Shri Raghunath
Singh later.

The Minister of State in the Minis-
try of Transport and Communications
(Shri Humayun Kabir): Out of the
speeches delivered till now, most of
the people have concentrated their



{8hri Humayun Kabir] .
attention on problems of road trans-
" port, shipping and P. & T. I wizh my
 hom. friend who has just spoken and
lent such valuable support to the
cause of road transport had also paid
a little attention to civil aviation and
the other departments with which I

Bhri M. E. Masani: 1 shall do so
next year.

Shri Humayun Kabir: ..... s0 that
we can ask for more funds.

Shri C. R. Pattabhi Raman (Kum-
bakonam): Quite a few of the hon.
Members want to discuss air transport,
but they have not yet spoken.

Mr, Speaker: There is one hon
Member here. Unleas the hon. Minis-
ter proposes to go out, I will call him
later. There is no purpose in the
Minister intervening if he does not
hear other hon. Members. Shri Raghu-~
nath Singh.
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Mr. Speaker: I am now calling Mr.
Pattabhi Raman. Then I will call
Pandit Thakur Das Bhargava.

Shri Braj Raj Singh: What about
me?

Mr., SEpeaker: The hon. Member has
been speaking on almost every occa-
sion. Then, the party is also such a
small party.

Shri Braj Raj Singh: No, sir. It is
not so.

Mr. Speaker: Anyhow, I have got a
list of persons who have not spoken
at all. Hon. Members must remember
that they have two functions to dis-
charge—not only to speak but also to
hear. I shall try to accommodate
everyone.

Shri C. R. Pattabhi Baman: I rise to
support the Demands of the Minis-
try of Transport and Communications,
and in doing so I shall confine myself
to three or four aspects of the Minis-
try's administration, putting my stress
on what I consider important.

Firstly, I shall deal with inland
water transport. We have envisaged
in our Constitution that certain water-
ways should be declared as national
waterways. Most of the perennial
rivers, Jeeva nadis, have to be declar-
ed as national waterways, and the
sooner it is done the better. I find
that the survey work, so far as the
inland water transport is concerned,
is going on. But I would say with
some respect that it should be expedi-
ted, it should be continuous and some -
real good work should be dome in that
department. .
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" It those waterways are declaredas

Then, the moment a waterway is
declared a national waterway, it will
help in keeping 2 number of boatmen
and fishermen in trim. Then most of
the country-crafts will be subject to
examination. Frequently we hear
about a big tragedy either in Goda-
vari or in river Ganges; some boat
capsizing with a lot of pilgrims, and
there is a lot of hullabaloo in the
country. But nothing of this nature
will happen if there is a periodical
examination of the country-craft,
which will be necessary the moment
they are declared as national water-
ways. ’

Some of them may be multi-pur-
pose projects. The Volga canal in
Russia is a magnificent example of
inland waterways. I have already
referred to it earlier in my speeches
also. Then, in modern China they are
doing very good work, so far as inland
water transport is concerned. Why
should we lag behind those countries?
An elder statesman has referred to
connecting the Cauvery and Tampra-
parni in the South with the Ganges in
the north. That is not an idle dream;
it {s possible. You may start it in
stages. There is already a blue-print
so far as the Godavari system is con-
oarned. 1 believe Mr. Venkatakrishna
Alyar, the Chief Engineer of Andhra
Predesh has already prepared a blue-
print, - ‘Why is it that no steps have

of a feeling—I do not share that feel- .
ing—in the South, to which Dr. Sub-
barayan also referred the other day,
that the southern area has been neg-

Plan; I am not in a frightful hurry.
But do not keep quiet, so far as this
area is concerned. The Krishna-Pen-
nar Project and the Godavari Project
deserve a lot of attention and I hope
that the Ministry will give it

Then I come to the Buckingham
Canal. That is a magnificent gift
from the British days. This canal
was started in 1830, more than a cen-
tury ago by Mr. Cochrane. Nearly
100 miles of it is in present day
Andhra Pradesh and about 30 to 50
miles in Madras. What is its position
now? It is a disgrace. It goes right
through the heart of Madras city. It
is silted and has become a stinking
moat. Very small craft go on it. You
do not remove the silt. You do not
connect it to the harbour. You do not
even widen it at some places. You
can easily have it for better ecraft
than what is now being plied on it
By a little effort it will be an excel-
lent canal. It will not only relieve
the road and rail traffic but will also
give employment to thousands of boat-
men who are now plying on that
canal.

Similarly, there is the old Vedara-
nyam Canal. It is referred to in many
Greek classics—Vedaranyam is called
nigama in Greek classics. That was
a magnificent canal where Cauvery
joins the sea. Round about that place
you have that canal. That is silted
up. It exists only in name.

Having said 30 much for inland
water transport, I shall, with your
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eave, go to ports. Here a good deal
transport bottleneck can be avoid-
if the projects already surveyed
taken in hand. I am glad that
work is being done in Madras
Visakhapatnam, Kandla is

. But that is not enough.
a port, Malpe, to which Shri

2_E

.and in
already
is

wveyed—I suspect it is being put into
cold storage—is taken up, you can
straightway visualise what will hap-
pen. If Tuticorin improves, I know
it will be a headache to Ceylon. Then
Ceylon will at least realise that she
cannot treat Indians in the way in
which she is doing. Why not take up
the Sethusamudram project? Improve
Tuticorin harbour. Similarly, Malpe
harbour will be a real check to Goa.
The Portuguese will be hit wvery
severely, if you start this scheme.
Does not matter if a few crores are
wasted there. There is enough room
for all these ports so far as the west
and east coasts are concerned. Simi-
larly, Negapatnam Port has been
neglected so far as the eastern coast
is concerned. I do not see why some
good work should not be done so far
as those ports are concerned.

Now, shipping is one department
where frequently, hon. Members have
expressed themselves and quite
strongly, It is true., Yesterday, there
was a reference to the old shipping
days. There was that pioneer of ship-
ping, Mr. V. O. Chidambaram Pillai of
Taticorin. Dr. Annie Beasant and so
many others supported him. He
started the India Steam Navigation
Company. What the British did then
was that the moment the India Steam
Navigation Company came into being
ihey started halving the fare to kill
‘thix company. The India Steam Navi-
- . gation Company also started halving

Singapore and to Africa. That
this company was killed. But
nificent pioneering work was done
Chidambaram Pillai and Dr.
Beasant. In fact, my family also
invested money in that company &
the early part of the century. But
those days are gone. Let us welcome
foreign capital so far as shipping com-
panies are concerned. Let us have
more shipping companies. Let us
have an enlarged merchant shipping.
There is no harm in this. The moment
that comes you will not have the
pathetic figure of your having to pay
ciores of rupees by way of demur-
rage for not moving goods from Visa-
khapatnam harbour.

13.25 hrs,
[Mr, DeruTv-SPEAKER in the Chair]

Only the other day we realised that
whatever foreign exchange we got in
the one hand we have to spend that
with the other in the payment o
demurrage. There is such & great bot-~
tleneck in Visakhapatnam. So with a
huge coastal area, the Indian penin-
sula deserves many more ports than
what there are now. I again repeat
that either by amending the Merchant
Shipping Bill, which is now before us,
or by doing something or the other
we will be able to check even the
country-craft. It is peculiar when
every motor car or a bus plying on the
road is continuously examined and so
many other crafts are examined,
country boats & craft are not exa-
mined. That is why, I repeat, you
frequently have these accidents—
boats capsizing and a number of peo-
ple dying, pilgrims and others,

I now rush to another aspect of the .
matter, namely, road transport. 8Se
far as this is concerned, here also we
must have a strong national move-
ment. You must declare many
national highways—you are already
doing it, T am very happy, Shri Patil
yesterday referred to the roadways. I
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-im giad these National Highways are
‘coming. They are essential even for
seeurity reasons. 1 find that though
-a good amount of work is being done

place and that will be given priority.
From Caleutta right up to Rameshwa-
ram and Cape Comorin you will have
a magnificent road. Simlilarly, I rlso
feel that so far as the delta ares is
concerned—I plead guilty; I represent
the delta area Tanjore. So I am feel-
ing guilty for this reason. I do not
want to sound parochial or furthering
my own interests, but I do say that
what is happening so far as delta area
is concerned is that roads there are
very poor. The outlay is very heavy
and so the State is not able to lar
good roads in the delta area—Tanjore.
Krishna, Godavari and all these delta
areas. T submit that it is necessary
for the Union to take up that matter
of having really good roads in the
delta area. Actually in Tanjore—I
need not repeat it, it is right there—
two bridges are being held up. It
those bridges come into heing across
the Cauvery and its tributaries, it will
relleve the traffic and it will be a
tremendous help to those agricultural
areas. I sincerely hope that that also
will be given high priority.

I find that there {s a very big bot-
tleneck so far as road transport is con-
cerned. The over-bridges belong to
the Railway Department. The Trans-
port Ministry comes in only when
there iIs an accident to take evidence
and enquire what action is necesary.
Why should they not also take up the
road bridges? Why go so far? Take
Delhi, near the BSafdarjang Aero-
drome—the other day I had to go to
a function somewhere near Vinaya
Nagar. I was just choked up I had
to be helpless on account of the
plane—this is a new phenomenon—
having to come. There is also a train
golng ecross very near the Safdarjang
Aerodrome. Traffic is being held up.
Why ‘are you not making that part of

the Transport Ministry take up the
overbridges work? After all, over-
bridges and underbridges are only for
relleving the road trafic. T sincerely
hope, if not by taking it up, at least
by co-ordinating with the Railway
Ministry the work on overbridges—
there are many in my constituency,
in Madras, in Andhra, in Delhi, in
Bombay there are so many overbridges
—will be expedited.

Mr. Deputy-Speaker: I think per-
haps the hon. Member wants an
underbridge in this case because in
this case there is a plane above and
the train on the road.

Shri C. R. Pattabhi Raman: I am
very much indebted to the Deputy-
Speaker for pointing that out.
Actually T find that it is a mad man's
scheme—the present Safdarjang Aero-
drome. You have got the Ashoka
Hotel. Most of us who have to come
from Madras have to get down at
Safdarjang if we come by Dakota
and if we come by Viscount
we go to Palam. You have got a
huge Ashoka Hotel there with red
lights. You have got the Nizamuddin
with red lights and then new electric
posts coming up. I think it is a seri-
ous matter. When you go to New
York or London, what happens is that
when there is an aerodrome, it is
given first priority. You do not have
a number of electric and telegraph
posts round about the aerodrome. I
you have to have those aerodromes
and if they are near the city, take
them somewhere else. It does not
matter even if you have to spend
some money. It is far better to take
Safdarjang away than have it here. 1
have found people waiting there for
hours simply because of the lack of
an overbridge in that area, or as you
say, an underbridge in that area.

I shall, with your leave, deal with
two other matters, ie. tourlm and
posts and telegraphs. So far ss tour-
fsm is concerned, may I congratulate
the Ministry on the excellent work
they are doing. I find however that
some places are being omitted. For
example, in our ares~-it is my hon
friend Shrl Narayanaswami’s cons-
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tituency—Kodaikanal is omitied. The
Periyar range comes there, It is a
cardamom area. You have a magni-
ficent lake. The place is 6,000 or
7,000 feet above the sea level. You
bhave a fine sanatorium. There are
motorable roads. That has not been
declared a tourist centre. You do not
have good post and telegraph offices
in that locality. This is a matter
which should engage the attention of
the Ministry. It is an excellent
place. It will be a place which will
relieve the congestion in Ooty and
other places.

The Minister of State in the Minis-
try of Transport and Communications
(Bhrl Raj Bahadur): Kodai?

Shri C. R. Pattabhi Raman: Yes;

Kodai or Xodajkanal, It is very near
the Palni hills.

Shri Raj Bahadur: I have seen it.

Bhri C. R. Pattabhi Raman: Lastly,
I shall deal with the Posts and Tele-
graphs Department. I had reserved
it to the last. They are deing good
work; I have no doubt about that. The
hon. Minister has had a difficult
period. Magnificently he negotiated
the truce which came into being last
year. All my compliments, if I may
be permitted to say so, must go to the
hon. Minister., I find however, that
there are one or two aspects of the
Posts and Telegraphs department
which require urgent attention.

India is the only country whers if
you book a trunk call, the bell rings
in the other and nobody is taking it
up. Actually, you are trying to book
a trunk call; you will find—probably
there is not enough staff or they are
otherwise busy; I do not know the
reason—the bell is ringing in the
other end for two or three minutes;
a person comes and with some reluct-
ance, registers your trunk call. God
help you if you get it in good time.
Actually what happens in America?
You go to New York and register a
trunk call to San Francisco which is
about twice the distance from Delhi to
Madras. You get the call in two
minutes or 1-1/2 minutes. Actually

charging the people and you are give
ing service, why don't yon give good
service? Why don't you instil into
these operators that they have to be
courteous? They should have
courtesy week, but courtesy day afler
day, year after year. Let them realise
that the people are very anxlous,
maybe, they want to speak about a
very important matter. Let them be
courteous; let them register the call
and attend to it promptly. Bervice
delayed is service denied. Let them
give quick service.

With these words, I beg to conclude
by saying that I support the Grants:

dfew sTer e Wi (fgEme) -
Jorse Wy, wry g@ fafay &
featge & I A=X gg 7 OF oX
AW A AE dAeog fewrr Awgar
| forw & fs ot & wmreT aga aw
wofd & or@ mar oY ¥few oW
& T8 feur T Wi 99
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g
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AL WIE qavwg § WX AT 3T F FHA
Mg ST WAL T G, IR EIL
fear w7 {6 g7 FmAd F§ QO ARSI
= ¥ w {5 ag 9T @y o fam
g% § ar g | Tur 7 1 ag Sl
¥ HAEE 1 A% T 1 996 TA98
qT%1

Shri Narayanankutty Menon
{Mukandapuram): While speaking on
the Demands of this Ministry, I would
have liked very much to have con-
fined myself to the highly disorganis-
ed way in which the whole Ministry
has been functioning from the very
onset of the First Five Year Plan, but
I am very sorry that, because there
are more important things to be
spoken, 1 cannot go into the details
of the working of the Transport Min-
istry.

The other day in the Jast session
when an hon. Member gave an amend-
ment to the resolution on the Plan-
ning Commission, the hon. Prime Min-
ister flew into a rage, because the
amendment was that there should ke
a two-year gap in our planning after
the Second Five Year Plan. When
we in India today say that there
should be a gap in the planning, cer-
tainly it is quite right that somebody
gets angry, but before getting angry
with somebody elsc, I feel the Prime
Minister should have looked into his
own dcpartment, the way in which
planning is done in the department.

Speaker after speaker has pointed
out, with the experience of things
going on in the last ene year, how
disorganised the whole planning is as
far as the country’s transport is con-
cerned. The other day, the hon, Min-
ister of Transport was pointing out
to the Railway Minister, that in spite
of his repeated requests, he was not
able to get the assistance of the Rail-
way Ministry as far as the¢ XKandla
port was concerned, and that he pro-
posed to approach the Railway Mi g~

try through the Planning Commis-
sion to get the needs of transport for
the Kandla port. Yesterday a senior
member of the Cabinet, the hon. Min-
ister of Irrigation and Power, com-
plained that there was lack of co-
ordination as far as the Irrigation andg
Power Ministry and the Food and
Agriculture Ministry are concerned.
But looking into this very Ministry
which deals with the country's trans-
port—the very arteries of the Plan—
we find there is disorganisation and
lack of co-ordination as far as ship-
ping and transport are concerned. 1
will confine myself to saying that it
is high time that the Ministry looked
into this matter and had a co-ordinat-
ed policy of road transport, railways
and shipping so that the Plan would
not get into a bottleneck, and this
artery does not become so much plug-
ged down that the whole transport
syslem towards the end of the Plan
is faced with coronory thrombosis.

We have pointed out certain deeds
of this Ministry in the past, and we
find the convention has developed that
when certain misdeeds are pointed
out in this House, they are taken into
consideration  for the time being.
Assurances are given that the matter
will be looked into. Later on, the
whole thing, after it goes out of this
House, vanishes into thin air and
everybody forgets about those mis-
deeds.

I have now to point oul a very
important thing which happened in
the Ministry in the year 1955. It
relates to the purchase of eight Heron
aircrafts. Last session we found that
when the hon. Minister of Finance was
involved in purchasing Mundhra
shares, resulting in a loss of Rs. 40
lakhs, there was eloquent shouting
from the other benches stating it was
a scandal which required to be looked
into immediately, and the hon. Prime
Minister, in his own words, was hustl-
ed into an enquiry which resulted in
the resignation of the Minister. Tak-
ing the purchase of these Heron air-
crafts, everybody knows very well
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that they have not got the value of
junk, they are lying in our aerodromes
without one pie being their junk
‘value,

‘Who ordered the purchase of these
Heron aircrafts when it is well known
that the purchase of Dakotas would
‘have been far better, far cheaper than
these aircrafts which we could not
utilise? I would ask the Minister to
look inte the files and see whether the
relevant information was supplied to

" him, wviz., that the purchase of Dako-
tas was desirable in preference to
Herons and that we would be run-
ning into a loss if we purchased the
Herons. I will supply him with

figures.

After this matter had been raised
in this House, the hon. Minister pro-
mised that the matter would be
enquired inlo, an enquiry would be
conducted.

The Estimates Committee of this
House went into the whole problem,
heard all the answers that the Minis-
try had to give, and they found out
that there was fomething wrong with
the purchase of Herons. All the pro-
mises made by the Ministers could
not be sustained. And the Estimates
Commiitee recommended vehemently
that a full-scale jnquiry should be
conducted and the responsibility for
this bargain or for the loss of Rs. 74
lakhs should be fixed on somebody
who is responsible for this. After the
Estimates Committee has gene into
"this matter and has found out posi-
.tively that this was a wrong purchase
and that State money had been mis-
handled. what has this Ministry done?
What has happened? There is no
noise; and there is no voice that is
coming from them.

When we talk of scandal, I might
mention one thing. When the scan-
dal arises, there is no form for the

. scandal, because the purchases are
made without the knowledge of the
House and without the knowledge of

- responsible authorities. But later on,
when the purchases are made, and we

jncur losses, and State money is mis-
handled, the scandal assumes of form,
but immediately after it assumes a
form, the scandal disappears, and
there is monotonous silence on that. I
am reminded of a passage in the
Bhagavad Gite in which Lord Krishna
has said that in the beginning, beings
are unmanifested, in the middle
beings become manifested, and in the
end again beings get transformed into
the unmanifested. Regarding every
accusation that is made, and regard-
ing the mishandling of State money,
that passage is directly applicable.

I request the Minister to clear him-
self of the allegations namely that
the Herons were purchased with the
definite information that they would
be a loss to the exchequer, that junks
were being purchased out of State
money and that they would be useless
for the Indian Airlines Corporation.
In view of this, I have every right to
demand that an inquiry should be
conducted and responsibility fixed on
the heads of those individuals who
have been responsible for mishandling
Rs. 74 lakhs of Siate money. I hope
that the Minister will clear himself
of this accusation that this has been
done with the deliberate knowledge
that Herons will not work profitably.

I could give the Minister some
figures, which his files contain, of a
comparative study of the Dakota air-
craft and the Heron aircraft and how
far the Heron would be profitable.
The cost of operation of the Heron
per ton-mile was calculated before at
Rs. 1-8-0 while the cost of operation
of the Dakota aircraft was calculated
at Rs. 1-1-6. Further, the Dakota air-
craft has got a seating capacity of 21
whereas the Heron aircraft has got a
seating capacity of only 14 Regard-
ing the profitable running of these
two aircraft, it has been found out, and
it is there in his files, that both the
Dakota and the Heron break even
with a seating capacity of 12 passen-
gers. That means that when a Heron
is run, or a Dakota is run, if there
are 12 passengers, you can run the
airline without loss or profit.
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Under these it I
Accuse Government that State money
has been all

into a contract with them? The only
answer that this Government have to
give is: ‘We have got a contract enter-
ed into with them, and as long as
the contract subsists, we cannot ter-
minate the contract of these advisers,’
If somebody bhad gone into the cre-
dentials of these advisers in the past
and the engineering and technical
capacity of these engineers before the
contract was entered into with them,
we would not have got into this miser-
able and sorrowful state of affairs
where novices from kindergarten
have been put in charge of the most
vital industry in the State. There-
fore, whoever has been responsible

1
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ponsible for employing these novices
at lakhs of rupees to advise in the
shipbuilding yard should be brought
to book; an inquiry should be con-
ducted for all the ships, and how these
things happened will have to be told
to Parliament so that the Minister
may escape the responsibility and say,
‘I am not involved’, which was not
the case as far as the former Finance
Minister was concerned.

The most important thing 1s this.
Whenever we from this side or any
other side say that there is misman-
agement going on, and State money
is being squandered, what is the atti-
tude that {hese people are faking?
That is the most pitiable of matters.
We will not, because of political pre-
judice, accuse any of the hon. Minis-
ters there of mishandling State
money. But when records come to
our hands, when we know things per-
sonally that State money is being

tion, then with all honesty, as a mat-
ter of duty, we bring those factors to
the notice of the Ministers. But they
take a very miserable attitude iIn-
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wis one which linked the main roads
of the Kerala State, Now, after one
year of the starting of operation on
that bridge, what has happened? The
whole construction has been stopped,
and the bridge is floating half-way in
the backwaters. Why? A question
was asked in this House the other
day to know what the cause of stop-
page of work on this bridge was; and
the Minister in charge of shipping,
knowing very well that only truth
could be said in this House and that
he is responsible to this House said

the whole statement. I shall have my
full say at the end, and he will get
what he deserves.

Shri Narayanankutty Menon: I seek
your indulgence, and I shall take just
one minute to read out that statement,
and that may be given as an addi-
tion to me. This was the answer that
he gave:

“The workmen employed by
the contractor...,,.”

Mr. Depuiy-Speaker: The hon.
Member only four minutes’ time left,
and he can utilise it in any way he
likes.

' 8hri Narayanankuity Menon: This
was what he said:

- *The workmen employed by the
oontractor resorted to go-slow

tactics on 16th July, 1857. On
the removal of those workmen)
the labour went on strike and
resorted to picketing on 24th
September. As a result of subsze-
quent negotiations carried on with
the help of labour leaders, the
workmen who have been removed
were re-employed and the strike
ended on 27th October, 1957,
Although the strike ended, the go-
slow tactics continued, due to
which the output of work slowed
down considerably. It is now
reported that due to financial
difficulties which must have been
aggravated by labour trouble....

Shri Raj Bahadur: Underline those
words.

Shri Narayanankuity Menon:

“,...the contractor practically
suspended the work about four
weeks back.”

I am not going into the statement.
But one thing I may tef this House...,

Shri Raj Bahadur: The hon. Mem-
ber should withdraw what he said
about this.

Shri Narayanankutty Menon: I will
not, because you have placed the
entire responsibility on the working
classes.

Mr. Deputy-Speaker: The hon.
Member should continue to address
the Chair.

Shri Narayanankutty Menon: I may
tell you what the story of this con-
tractor is. This contractor has mnot
got even Rs. 32,000 to pay the bills of
one merchant at Ernakulam, and just
about the 12th of this month a civil
suit had to be filed; and the entire
machinery of the contractor is under
attachment, and, therefore, the work
cannot go on. I may state this that
before the contract was entered into,
there was reliable information in the
file of the Minister that this contrac-
tor had not got the financial capacity
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to fulfll the contract, and, m
the contract should not be given.
Somebody overruled this. I do not
know why the Administrator at Port
Cochin who is responsible had to give
the contract to this man overruling
the objection that the financial capa-
city of the contractor was in question.
I put the whole responsibility on all
those who are responsible for this,
who, knowing very well that this irm
- could not execute the contract and
that this irm was not even worth
Rs. 33,000 to be in a position to pay
fts own debtors, gave a contract of
Rs. 27 lakhs to this firm. Somebody
should be responsible for this. So,
Yyou need not put the blame on the
workmen who have executed that
work with commendable precision
and speed because the workmen say
that within six months the entire pil-
ing operation was completed. So,
this is a bad comment on the work-
ing classes. If you have bungled
yourself, and if you have given the

Mr. Deputy-Speaker: Again, the
hon, Member goes over to the other
gide.

Shri Narayanankutty Menon: 1 am
asking him through you. If Govern-
ment have given a contract, if some-
body else has given the contract to
déomeone whom he wanted to favour,
the whole blame should not be put on
the working classes. So, in this case
also, it is better that the truth is
brought out.

14 hrs.

The last point I want to deal with
is about the approach of this Minis-
try to labour. Now the All India
Port and Dock Workers' Federation
has given notice of a strike, What is
their demand? The demand is only
regarding implementation of the
Choudhuri Committee’s Report. The
Federation had negotiations with the
Ministry for a long time. But the
Ministry is sitting tight over that and

a strike is coming. What is the e o

ernment could not come to a compro-
th even so reasonable a leader -
late lamented DeMallo, who
General Secretary of the Port and
Workers' Federation, In whose
th the Indian working class has
lost a trusted leader and indomitable
fighter. Government could not come

il

In the port of Cochin, a satyagraha
is going from January 30. The hon.
Minister has said twice in this House
that no satyagraha is going on.

Shri Raj Bahadur: I still maintain
that, Sir.

Shri Narayanankatty Menon: There
is a strike going on from 30th Janu-
ary to this day. 410 workmen have
been charge-sheeted for taking part
in satyagraha in the port and the
workmen are answering the charges.
But the hon. Minister maintains here
that it is not true and there iz no
satyagraha.

The workmen have been waiting
these long years to settle this dispute.
Now, they have been compelled to
give a strike notice. Why? Because
the Administration wants only some
‘pocket’ union which should fiddle,
talk and sing to the tune of Govern-
ment. With this type of labour
policy, the Ministry cannot function.
They cannot with this approach tell
the working class that the Plan must
be fulfilled. With this attitude, what
sort of co-operation do Government
expect from the workmen?

This Ministry, as the second biggest
employer in the country, will do well
to read the decisions of the 15th Indian .
Labour Conference presided over by
the Labour Minister, which the hon.
Minister himself attended. There it
has been laid down—and Govern-
ment are a party to that—that when.

_ ever there is a labour dispute, it will



question of exploring peaceful ave-
nues comes, you won't find any of the
Government Ministers, They will be
simply absent. They drive the work-
ers to action, and when the action
comes, what will they do. Half-
heartedly, they accuse the workers of
treasen! .

I appeal to the Government—not
because the workmen will be put into
much trouble because they will have
to go for action—for a reconsideration
of their labour policy. When strikes
are started or threatened, only when
they have been held to ransom by
strikes, will Government move to
look intn the g.ievances of workers.
This policy will have to go, because
they will have to give whatever is
demandced in the end, just as they did
in the casc of the threatened strike of
Government employees, when a Pay
Commission was appointed, and when
Government mobilised the entire
police force in the country.

But if Government look into the
grievances of the working class in
time, they will get their goodwill.
Today what do Governmnet get? The
working class sits like a volcano and
sees that you are not looking to their
interest. You want their co-opera-
tion for the fulfilment of the Plan.

Mr. Deputy-Speaker: He would be
more temperate if he addressed me.

Shrimati Parvathi Krishnan (Coim-
batore): He is addressing the Minis-
ter.

Mr. Deputy-Speaker: He cannot do
that. It is a wholesome rule in a
democracy. We have laid it down
here that all talking should be
addressed to the Chair, It has some
virtue in it because in that case you
keep moderate.

Mr. Deputy-Speaker: o
should not be reserve to oneself.

|

Shri Narayanankatty Menon: That
is my argument; that is not the judg-
ment.

If the goodwill of the working class
is dear to the Government, if Govern-
ment rely upon the enthuslasm,
energy and co-operation of the work-
ers for the fulfilment of the Plan, they
should not hold the working class to
ransom and drive them to strikes.
They will have to look into the grie-
vances of the working class.

I therefore appeal to the Ministry
that workers’ grievances in the ports,
in posts and telegraphs and also in
clvil aviation should be looked into
genuinely and a quick settlement will
have to be reached. Thereby, they
gain the confidence and also goodwill
of the working class.

I appeal to Government to take
some immediate steps to settle the
disputes—which are very minor—in
the port of Cochin and to come to an
agreement with the All India Port
and Dock Workers' Federation, so
that a strike will not come up ana a
new chapter will be opened.

In conclusion, I reiterate my demana
that the story of the purchase of
Heron aircraft, the story of what hap-
pened in the Hindustan Shipyard as
also the story of the contract for the
bridge at Arur should be reviewed,
an inquiry should be instituted ana
those responsible should be brought
to book.

*Shri A. Vairavan (Tanjore): M.
Speaker, Sir, while appreciating that
the Minister of Transport and Com-
munications has well served the
country, I regret to point out that the
‘East Coastal Road’' connecting many
towns does not exist.

*English translation of the speech in Tamil
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.Ithu been eagerly felt by the

 public that a coastal from Madras to

Cape Comerin via Ramanathapuram,
Kodikarai, Vedaranyam, Manamel-
kudi, Kattumavadi, Kattapattinum,
Meenfusal, Thiruvadani along the
Bost coast is necessary. By the
sfforts of many, it had been included
for implementation in the First Five
Year Plan, and then it has been
left out.

This coastal road, I say, is not to
ba constructed newly in full Al-
peady some roads have been main-
fpined by the local boards and high-
the East Coastal road

L
é .
;

small culverts, by remetalling 50 to
80 miles road and by changing the
mud roads into metal roads. Then
this road should be brought under the

National Highways.

As the importance of the country
and the growth of some industries de-
pends mainly upon this road, I am

* speaking emphatically here.

Defence is essential for the appro-
ximately 500 to 600 miles East Coast.

It will be much useful in emergencies.
.'There is no certainty of defence if
‘there is no road along the long coast.
So the coastal road is essential.

It is said in the meeting of the
Central Excise department that they
are not able to check smuggling
efficiently along the coast due to
the lack of a coastal road. There-
fore, the coastal road is essential to

" check the smuggling along the very
" long East Coast.

. along the coast.

There are so many salt factories
As there are inade-

- quate road facilities for transport of
- the salt produced for sale, the peo-
: ple involved are suffering much and
-+ the salt factories are not able to
" flourish. Bo the coastal road s

i

mwmwmm
ing these salt factories.

There are no transport facilities
for commercial products along the
coast between Madras port and many
towns as there is no coastal road. A
coastal road will help the transport
of commerical products.

In the East Coast, fishing is the
main occupation of the people. It is
their means of livelihood. If fish is
transported immediately to town after
catch, the industry as well as  the
fishermen will flourish., But due to
lack of a road, they are struggling
hard with their lives. The East
Coastal Road is essential to develop
the industry as well as to improve
the economic condition of fishermen,

Cyclone is usual in the East coast.
Due -to the lack of roads, so many
villages are cut off from others which
is the evil effect of the cyclone., As
some villages were cut off during the
last cyclone, food etc. had to be wir-
dropped in those villages due to the
non-existence of this road.

Further the coastal people are
living 20 to 30 miles apart from the
towns. They have to cross this vast
distance full of sand if they wish to
go to the towns. Bullock carts will
not serve the purpose due to sandy
road. They have to walk all the dis-
tance before the sun gets hot, ie.
before 9 Am. This coastal road is
fulfilling the elementary needs of the
coastal people.

I am concluding my speech rcquest-
ing to include this East Coastal Road
in the implementation of the Second
Five Year Plan itself as this road is
the backbone of the defence of the
country, uplifts the Salt factories and
fishing, checks smuggling and uplifis
the life of coastal people.

Shri Bangshi Thakur (Tripura-
Reserved-Sch. Tribes): Mr. Deputy- -
Bpelhrﬂramatllllthukm'.
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mﬂvimmthochmoetomlk. We
. hdve to our credit 11 years of our
fndependence. We have finished the
First Five Year Plan and we are pass-
ing through the Second Five Year
Plan. During this period of time,
which is more than a decade, India
has been marching forward aimingat
the socialistic pattern of soclety.
Accordingly, many changes, befitting
the time, place and clrcumstances,
have taken place and more are going
to take place in the near future,
Transport and communications also
are not lagging behind.

Many new roads have been con-
structed and more are to be con-
structed, New ocean-going ships
have been built and more are golng
to be built. More facilities to the
travellers by air are also contemplat-
ed. But, as far as the transport and
communication facilities are con-
cerned, the under-developed and
backward parts of the country still
remain behind. They are groaning
under the difficulty of transport and
communication facilities since the
time of partition.

Industries, big, medium, small,
village and cottage which could solve
the unemployment and rehabilitation
problem and could raise the economic
standard of the people of Tripura to
a great extent could not be establish-
ed without transport and communica-
tion facilities, As long as this diffi-
culty remains, the development and
progress of Tripura will remain un-
solved.

In the Second Five Year Plan, they
have allowed Rs. 3 crores for the
road construction and some amount
has been spent since the time of in-
dependence and now. But, what is
the picture? Still, the Assam-
Agartala road, the main road which
links Tripura with Assam and the
rest of Indiz is incomplete. The
Agartala-Sabroom road is also in-
ocemplete.

All the roads which have been
constructed so far are ssazonal roads.

‘I‘hcy permit traffic during winter but
they do not permit traffic during the
rainy season. Though, under heavy
pressure of urgency, the vehicles have
to be set in motion, that has to be
done wunder great risk. News of
accidents are very often heard. Near-
ly all the roads of Agartala are
awaiting repair. They were damag-
ed by the floods which came in the
month of June, 18568 and today we are
in March, 1958, and March is going
out,

Three hundred miles of road com-
structed by the people of the different:
parts of Tripura themselves have
been waiting for a long time for the
finishing touches of the Government
and a few bridges have also to be
constructed in order to have those
roads jeepable.

Owing to the transport difficulty
everyday life in Tripura has become
troublesome beyond measure. Px-
ports and imports via the Pak
Railway have become impossible
owing to the high-handedness of the
Pak military men and the sta-
tion staff. Yet, these are not all.
The merchants of Tripura have to
pay various charges such as demur-
rage, fine and so on and even the
Tripura Government cannot escape
from all these. Yet, having no other
alternative, the merchants of Tripura
and the Government have still to
take recourse to the Pak Rail-
way. As such, the Pak Railway
has to be paid a few crores every
year. The burden of all these charges
;s being borne by the people natural-
y.

Under such ecircumstiances, both
way booking via the Pak Rafl-
way was suspended for a few months.
Having been cut off from the supply
of essential commodities the people
had to suffer much, As g remedial
measure, the Tripura Government
made arrangements for lifting goods
by air. But, how can the air-borne
supply satisfy the demands of the
people? On the other hand, if the
commodities are to be supplied via



" [Shri Bangshi Thakur)
Kalkalighat of Assam, then, supply of
food by the Centre vic Kalkalighat
thas to be postponed, which means
starvation death of the people of Tri-
purs. A few lakh maunds of jute are
still lying in the godowns of jute
merchants and in the possession of
Tocal peasants due to transport diffi-
culty. Fruits like orange, banana,
jack fruit, pineapple, mango etc.
which are in abundanee in Tripura
have to rot in the trees, markets and
godowns due to the same reasons,
every vear.

" Under thesc circumstances, 1 should
like to request the hon. Minister of
Transport and Communications to pay
Attention to the following matters:

Construction of the Kailasahar-
Dharmanagar link road of 17
miles vt Unakuti hills and
Udaypur-Amarpur road should
be started forthwith. The ILA.C
which is the only connecting link
between Tripura and the rest of
India should start Janata service
with janata fares and janata
freight charges which should be
within the bearable limit of the
people of Tripura.

Shri M. B, Thakore (Patan): Sir, I
thank you very much for giving me
time to speak on the Demands of the
Ministry of Transport and Commu-
‘nications. We talk of democracy. We
talk of Panchsheel. We 1alk too
much. Our communist friends talk
of labour and see nothing but labour.
At the same time, they forget the
cream of society—agriculturists. It
is a bad day for democracy and for
India when the leaders talk too much
and are not devoid of the speech-
making disease. We tslk in the
House and outside and think that our
work is finished and are satisfied, We
must see that Panchsheel js success-
fully and sincerely applied at home
to our internal problems from top, I
fee] that it is not applied at home as
it ghould be. We talk and proclaim
4hat the agriculturists should be

asgisted and given all kinds of incen-
tives and say that they should grow
more food. But in fact this is wholly
on paper and it remains on the paper,
1t is only propaganda which will not
satisfy the agriculturists. We say
that without agriculture our Second
Plan would be a failure. But are
we taking any care for the agricul-
turists and their families? Not at all.

We have monopolised all luxuries
and comforts of life. We have bun-
galows and bars, gardens and gal-
leries, buses and boats, roads and
rickshaws, telephones,  viscounts,
hospitals, maternity homes, posts and
telegraphs, cars and cup-boards,
Ashoks, Ambulances. But what for
all those poor people reside in the
villages? Only to starve and produce
more food. They do not even get the
cost price of agriculture. Produce
more is the slogan, even  though
they may starve. That is what we
are giving to the agriculturists, It
is not democracy if we deliberately
ignore the majorty of the population
of agriculturists in our country who
comprise about 80-90 per cent of the
population. Unless we develop agri-
culture and provide all kinds of trars-
port and communications in  the
villages, 1 do not think that we can
go further and fulfil our Second Plan.
First, we must fix a fair, equitable
and reasonable price for the agricul-
tural produce. We rarely find any
hospital or post and telegraph faci-
lities in the villages. No maternity
homes are there though we talked
too much about these before we got
Independence.

It is shocking not to find even foot
path-bridges essential for connecting
the remote villages in the districis
of Mehsana, Banaskantha, Sabarkantha
and Radhanpur area where 1 come
from. We do wnot find foot-path
bridges over big rivers. At the time
of emergency, people cannot go to the
cities and towns and having no com-
munications they suffered and at many
times, the lives of their dear ones arve
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lost. I know in Banaskantha district,
" there is & river Banas in North Gujerat
near Radhanpur., There is no such
bridge to cross that river to go to the
town where there is a hospital. There
are no private hospitals in villages
unless they go to big cities. There
are no maternity homes. Many agri-
culturists fall sick and get fever in
rainy season. They have to remain
in their homes and ail for years on
account of inadequacy of transport.
They have to remain in bed for
months together. Many of the villagers
in Gujerat suffer from T.B. and other
contagious diseases but there are no
hospitals or adequate means of trans-
port. Eighty per cent. of the T.B.
patients diec a horrible death. The
poor villagers are looted by middle-
men. There are no adequate trans-
port facilities to bring the agri-
cultural produce to the cities and
towns. The middleman charges all
kinds of expenses, including Tulai,
Dalami, adath, eic. and many other
charges. These charges come to
nearly two annas in a rupee, These
middlemen could easily be discarded
if there are easy and sufficient trans-
port arrangements. These poor agri-
culturists bring their produce in bul-
lock carts from the interior to towns
nearly 20 to 25 miles away. The
middlemen may even take away for
doing nothing two annas in a rupee.
The agriculturists have no other go
but to sell thecir produce, because
they cannot take it back to their
homes which will be very expensive
and troublesome.

1 now want to say a few words
about the roads, especially in the
rural areas of Gujerat. We are now
constructing the Bombay-Delhi high-
way road. In Mehsana District there
is a village called Brahmanwada near
Sidhpur. Sir, the purpose of having
a highway road is to shorten the dis-
tance, but in this case that purpose
has been completely ignored and
destroyed. At village Maktupur near
Sidhpur two big curves are made in
the high road just to satisfy and

please some leaders of that District.
It is shocking, Sir, that to avoid a
plot of land of some interested party
they influenced the engineers and
the officers of the Highway Road
Authority. 1 request the hon. Minis-
ter to look into this matter. I appro-
ached the then Minister, but he was.
blind not to accede to my simple
request; on the contrary, he said
that it is a highway and pcople must
sacrifice for it.

Shri Raj Bahadur: To which Minis-
ter is the hon. Member referring?

Shri M. B, Thakore: The State
Minister of the Bombay State and not
the hon. Minister here; it is a State -
subject and it is not in his hands.

Shri Braj Raj Singh: Not the Minis-
ter of State here. We have Minis-
ters of State in the Transport Minis-
try.

Mr. Deputy-Speaker: Then the com-
plaint should also be made there.

Shri M. B, Thakore: Yes, Sir; that
is what I did. I did approach the
State Minister.

Mr. Deputy-Speaker: Now it is an
appeal.

Shri M. B, Thakore: I said that the
Minister was blind to my request.
He went there but he was approach-
ed by the lcaders and he was silent.

Then, in North Gujerat a portion
of the highway has been newly con-
structed near Sidhpur in the west.
The metal used there is very thin, L
am told that it should be. according
to specifications, at least about two
inches, but it is not even half inch
and the road is now nothing but heaps:
of sand. It is no road at all; it is
worse than even a kutcha road.

In Gujerat, we find very little pro-
gress done in the matter of road con-
struction, especiglly damar concrete
roads. The hon. Minister knows very
well that the west coast of Gujerat
is very near to Pakistan border. If
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the roads there are not developed
and, if—God forbid the war breaks
-out, what will be our position. I
know that our defence there is very
‘weak. There are no roads. Except
for a rail link between Xandla
.and Palanpur, there is no road link-
ing Kutch with Ahmedabad or any
-other town like Palanpur, Deesa and
other places. Therefore, I request
the hon. Minister to look into the
matter and see that proper roads are
.constructed in that area.

Mr. Deputy-Speaker: The hon.
‘Member should conclude now.

Shri M. B. Thakore: Sir, I want
‘only two or three minutes more,

Mr. Deputy-Speaker: He has al-
ready exhausted those two minutes.
He may have another minute if he
wants,

Shri M. B, Thakore: Sir, after so
many days and after much penance,
‘with your kindness and blessings I
have got this chance to speak; other-
wise 1 do not get any chance at all

Mr. Deputy-Speaker: He himself
has been leaving certain silent inter-
vals.

Shri M. B. Thakore: I am sorry,
Sir.

Mr. Deputy-Speaker: He may go
on; why should he lose time now?

Shri M. B, Thakore: I will now
talk about civil aviation just for two
minutes or so. There was a question
unstarred on my name on the 24th
March, 1958, regarding the viscount
service starting from Bombay for
Dethi on 17-12-1057. The Minister
concerned was kind enough to reply
but, with all respect to him, Sir, it
Wwas an evasive reply. What I want-
ed to know was whether passengers
other than the V.I.Ps were made to
stand outside the gangway. With all
_ hiondlity and sincerity I say that it is

a fact, but the Minister was not
pleased to accept it. If the rules per-
mit the V.LPs to come 20 minutes
late I do not mind that—what about
the other passengers who came 10
minutes earlier than the scheduled
time? The scheduled time was 7.00
whereas the Viscount started at 7.20;
it was detained for the Chief Minls-
ter, the Revenue Minister and other
very important persons.

It is all right if we make excep-
tions to rules and laws but why
should the other passengers be made
to stand outside the gangway? One
of the passengers who travelled by
that plane told me that it is a fact.
He just declared on oath before me.

Mr, Deputy-Speaker: It is enough
if the hon. Member believes it; other-

wise there is no question of taking
an oath.

Shri M. B. Thakore: I just wanted
to support my contention; that is all

Mr. Deputy-Speaker:
Member's time is up.

The hon.

dfen 10 A0 far@ (Fwfan) -
IUEqT WEIAA, § WY FT o fagre
&Y G & ATAT ATFAT |
An Hon. Member: Sir, there is no
quorum in the House.

Mr. Deputy-Speaker: The bell is
being rung. There is guorum-—the
hon. Member may continue his speech.

qfea g10 a1 fawrdt :  Sureaw
A, F Wi W T ST T WY W
& T TgaAT Ot | Aq A g2er §F AT g
A Zwwer g f OF ST a e
Fiadd aF &1 e o g o
ag qTEw NE wat ¥ Tav gav § 1 oy
% aff oo e agt qx S weely SR
wmwggsmoA g g ar fy
T e a:ﬁ:nrmm fa
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teay wat § 1 fagre & gromvag & e omd
div wrew fagre w1 fraw am
i ot fw afm gEd o1 @
&, T AT oy T d 1 N E FEmT
e @ g e Y TE IR A IW AR
o1 A1 Tt § 1 &t at o & woer
e g 7 & fod WS A oA
watAE ¥ ag wrep g fe e e
gieid AE AT ACHE A §X G T W
o AT T AT Y g &
FAEAT qF AdNaer v I, Afey
R &t aa & ag YE AR T FTHPAT
ar Y T #7 ¥ Sy 2w A Y forerar
& & | WUT 7g HIH FIEAAE qaF &
EFT & a1 XE B a7 FT AT wwgT G0
forer & fir G @Y acamg T €Y1 WA G
& & AT AT FT T JATE A & I_/AT
F1fgg

ot faare waswa & 0 fogregam
ary gon & S ey fagre § o §
gramra * fag sEe a9y § 99
Y 7 ifew fear @ fs 28 3¢ et
§ WYAT AT T FI LAY | AgA § AN
fe 39 @ # a7 feur O 6k
Y ot ST & 37 F AT @ A7 )
afer wwdw & w19 e qEar @ e
it @ w1€ I9rg A Frermrmar &
a1y fagre W a9y fawre 7 af @t
ST ¥4 T FT § Afeq o fedr
N Y 97 A7 A ATd fage ¥ gy
forgr 7 ST QY O S & A /T
FE TR ¥ FATAT qTAT § W I A
HEET e FT TREC AT qTAT ¥ )
IF € qOT GOA AT, GIA & T
FAAT R | 3% T ¥ 9 sy A
A g §7 W §, [ A
& srw @ gavar cfoomy fear I
6 X& Qe ¥ I I AHIT, 0T ATEHS
shgmarmisrghr g 1@ &
a3 ¥ gwenn AN ad g §

oY & A o T R R 0 7
i any o e frear § o oty frsrar
¥ e e A gt e g
cafad mieat it «f a1 aft Wik
AT 7 wEATE w7 At § WK
I ATET #Y 2 1 afw el =
t fs 3g 2 71 g w g wiww
& #Y femiz dr af T gwdr )
afe a7 § <8 9T ¥ I O AW A
®T qrATaTa 1 A W AN HT HIR A
FaT a7 | # fafrez o Y wgm e
T TF AL G T A FT gy
T T AR N W w1 FY g o
FI | ¥G ARG W W AT AR
¥ FIIW § TF 9T { I 0 OATT AT
W a1 &% | g7 7 A g vl ey

aga gfaar & amaer

g fagre § Twgiee it af vl § )
T &) qTF A T 3 | qEL A awT ¥
azwi & fod qar frqar § ag AT
g e form & agi o< S ST o
A& w gHaT | F qg A€ wgan fw ww
i o AT wrS qwt w3 | e fa
g & 3w F ga fge) F w9 aTw aA
& 99 a<g & e fagr 7 o Dwgae
gy mranifmafegiw
T AL ATAT§ W T I AT
AFT AT AT TAEATE { FTH 99 & |

qree wifwdsr ; Y FF7 q@ AT WA
T & WX AW 57 9w e fafedy
¥ o fage & T Zwd g, Wi
| & §feqT dwA, A F AW &
Q% v Fagt e wiwaer o faveradl
T 3WF 1T | wE F1 A A ey
s v s Pt Fafgar wf fael,
|ra fa ¥ amg are fre, oo feditad
#x wiferd fefm dxy e &
frrera & 1 #€ T agi ) AW W sk
T A ATEH I A G Qe §
AR | TRERH N AT A A A
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o wavrg & ot & ar A & wrelt
wrew gt fe g AN @ 1w
frwd gmaAi@dw! @
WX TG & wemTd § X avg A
O 7 ey foret fie gem F g
@ §

it ww ™ fog : qE@AS § o0

o g

dfra gro mo ferY @ AEES
& wEard § 41 ug ava fower A€ 0

st ww ow fag : w9 & frwer

g

dfea gro 1o faards : &f vaa
§ gg aga ST AT FIAT & | F]4T1 T2
® A1 wAGAtaefea &1 T ¢ fE
®orm AL fEny 9T wwar ? |gl g7 oA
wqreT TAfaar e gAY §
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T g AT« A A wAed F
™E 7 FifafEr & feama &
FABH Gl fFA T F | W WA
FAACCAT T Iq&r FOOr a7 g9 SA8
weg F Wl WD TEN FC THT |
T AR HA WERT FT A ATEH AT
T gL T FATT FE@TE

Mr. Deputy-Speaker: I now call
the hon, Minister.

Shri Harish Chandra  Mathur
(Pali): Will you not permit other
speakers? We have not had anybody
from Rajasthan.

Mr. Deputy-Speaker: He is not
winding up.

Shri Harish Chandra Mathur: True,
he is not winding up but if you are
giving him an opportunity, I also was
to refer to air services......

- 'Mr. Deputy-Speaker: Three hon.
_ Ministers have to speak. When the
hon. Member makes that reference, I
am sure the hon, Minister in his
closing speech will certainly reply.

Shri Humayun Kabir: Mr. Deputy-
Speaker, Sir, my association with
this Ministry has been very brief.
The references to the departments
with which I have been associated
have also been very brief and I shall
try to be as brief as I can,

Mr. Deputy-Speaker: The hon. Mi-
nister has sensed the feelings of hon.
Members who are very anxious to
have more time.

‘Shri Humayun Kabir: I will be
very brief. Of the five departments
with which I have been associated,
three have not been mentioned at all.
Two of them are scientific depart-
ments—the Overseas Communications
Department and the Department of
Meteorology. 1 would only like to
say that here we have a band of very
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devoted and competent technical
officers who have done an excellent
job. Our Director-General of Obser-
vatories has received international
recognition and has been elected
twice to be the chairman of a very
important international committee.
Our officers of the Overseas Commu-
nication Department have designed
and set up very complicated machi-
nery of radie communication and
that, I think, should bring a com-
pliment to them.

There is also the third department
of Railway Inspectorate, which has
not been mentioned. I would only
like to say that we have recently had
discussions with all the senior officers
of this department to devise better
measures of safety on railways. They
have made certain very valuable
suggestions which are now under
the examination of this Ministry and
the Ministry of Railways. One of
the suggestionsg is for the constitution
of a Railway Safety Advisory Board.
Some of the suggestions that they
have made are inexpensive while
others are expensive, but I am sure
that if all these are adopted, we will
be able to achieve a much greater
degree of safety on the railways,

Then I come to the two depart-
ments to which certain references
have been made. I will take inland
waterways first. So far as inland
waterways are concerned, I would
like to make it clear at the outset
that the Government of India has
concurrent jurisdiction in certain res-
pects, but so far as the question of
country boats, which carry the major
portion of traffic on rivers, is con-
cerned, it is entirely the concern of
the State Governments. 'The unfor-
tunate accidents which have taken
place from time to time and to which
reference has been made by various
hon. Members today generally take
place in country boats. We can
only advise the State Governments in
these respects. Three suggestions
which we have recently made to them,
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1 think, may go some way in avoiding
some of these accidents in future. One
suggestion is that there should be
- more frequent inspection of these boats
which are used for carrying passea-
gers or goods. Another is that just as
in the case of sea-going vessels,
country craft plying on rivers should
also show clearly a safe water mark
for each vessel. The third sueges-
tion which we have made is that very
often these accidents take vlace
because people rush from one side of
the boat to another precipitately. We
have therefore asked the State Gov-
ernments to examine if some kind of
fences could be built on the platform
on which the passengers stand so that
they cannot rush from one side 1to
another. This will mean a slower
movement in embarkation and dis-
embarkation, but it may remove
major cause of accidents.

My hon, friend from Bihar refer-
red to the question of the Ganges
and the Ganga Brahmaputra Water
Transport Board, He knows that the
position in this area has been difficult
for a long time. The steamer com-
pany which was serving this area has
been suffering fairly heavy losses for
a number of yvears and they have
wanted to withdraw, When other
people said that the traffic is profita-
ble, we had no answer to the observa-
tion of the steamer company that if
they were profitable why should not
somebody else come forward? We
asked the Bihar Government and we
asked a number of companies.

Pandit D. N. Tiwary: Before the
partition of the country and before
independence, these companies were
running at profit and not at loss. Aftcr
that they are having Jlosses. 1 say,
they are manipulating things so that
a loss may be shown.

Shri Humayun XKabir: Supposing
what .my hon. friend says is true, even
then this private company is not will-

ing to operate the particular line, You

cmnot!ﬁmthm There is ne mono-

_ poly for this company. We have ask-

ed the Bihar Government if they are
willing totakeit up as a State con-
cern, or if any firm is willing o take
it up. No one is coming forward.
That itsel? shows that there is some-
thing wrong with the matter. Unless
somebody is willing to come forward
we cannot by ourselves solve that
problem, Nevertheless, certain
measures have been taken and I
would like to tell the House the sug-
gestion which we have made to the
Bihar Government. We have Pusher
Tugs, which were recommended for
experiment in upper Ganges; we will
be willing to loan their services for
trafic in lower Ganges between
Patna and Rajmahal. We have not
yet received the reply of the Bihar
Government and when we receive a
reply, action will be taken regardiug
this loan. The question of surveying
and dredging the river was raised.
There T have pleasure in informing
that a 12 inch cutter suction dredger
has been built and taken to Patna If
my han, friend goes back to Patna
and makes enguiries there, he will

Pandit D. N, Tiwary: It is not
working as yet.

Shri Humayun Kabir: It may not
work, but it has arrived, It will take
some time to start operations.

Shri Braj Raj Singh: It is not meant
for working.

Shri Humayun Kabir; Dredgers
have arrived there and two Pusher
tugs will also be available by July or
August this ycar. It takes some time
to set up a machine. You cannot just
order a dredger and have it. It takes
eighteen months, I believe, to cons-
truct a dredger. Nevertheless, this
action has been taken and we will
see how we can solve the problem of
water transport in Bihar,

Certain other friends from the
South referred to the question of
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irrigation facilities in that area. I
have cmee before ¢old this House
sbout something which has Dbeen
waguely ealled a masier plan. 1
wouid make bold to say, it is neither
a plan and certainly not a master
plan, but is only a statement of cer-
tain aspirations for connecting the
Brahmaputra, and the Ganga and the
Cauvery, Godavari, Narmada and
Tapti. It has not taken into consider-
ation the physical difficulties on the
way. An aspiration has been stated
but before we undertake heavy
expenditure in the building of irriga-
tion and navigational canals, a pro-
per traffic survey will have to be
made.

I confess that I am not very happy
about the development of inland
water transport in this country and
this is the one scction of the different
departments with which I have been
associated where I am not feeling
happy and where I have a certain
sense of frustration. But that frus-
tration also has becn partly due to
the fact that it is the spirit of the
times all over the world that inland
water transport is losing in competi-
tion with trucks, with lorries and
buses. Now-a-days we go a step
further and we talk of transport by
air. In view of all these factors, the
problem is very difficult as regards
inland water transport and I think
the House will agree that before
crores of rupees are invested, a
thorough traffic survey should be
made. We have tried to help the
Governments of Andhra and Madras
by providing funds so that

proper
survey can be made. The Bucking-
ham Canal and the Vedaranyam

Canal are under examination at the
moment. We have also taken up the
question of the canal system in
Orissa. So all these measures are
being taken. But, I am sure hon.
Members of this House will not want
any precipitate expenditure. For, if
these funds are sunk, we cannot re-
cover them. At the same time, I con-
tede that we should not allow this
form of transport to die out and

everything that is possible will be
done.

Shri Achar (Managalore): May I
just ack one thing? With regard to
the proposal for a canal from Cal-
cutta to Cape Comorin and from Cape
Comorin to Mangalore, has anything
been done in the west coast?

Shri Humayun Kablr: I have just
now stated that theoretically it is
possible to dig a canal from some-
where in the North Pole through the
Himalayas right up to Cape Comorin.
If sufficient money is given and if
sufficient time and ingenuity are
exercised on it, anything can be done.
The question is, with our limited re-
sources and with the requirements of
our traffic, is it possible to dig a canal
today from Brahmaputra right up to
Mangalore?

Then, I come to civil aviation on
which a number of remarks have
been made or a certain number of
remarks were intended to be made, I
shall also try to answer some of the
points which have been given to me
ether through questions or by Mem-~
bers who intended to speak and who
did not get a chance. [ will take
first and foremost the question of the
ILLA.C. losses. This has become almost
a perennial question in  this House.
This has been repeated agawn this
year, even though I tried to place the
picture as clearly as I could before
the House last year and I thought
that last year I had satisfied the
House. It feems that cither our
memeries are very short or probably
I was mistaken in my idea that the
Housc was satisfied, because, the same
questions have been repeated.

The first point is about the top
heavy administration. Last year, I
told the Housc that in the place of 24
officers who drew salaries of Rs. 2500
or more before nationalisation, last
year the I. A. C. had 11 officers in
such categories and the maximum
salary of any of them excepting the
Chairman was Rs. 2300. I believe
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there has been some further reduc-
tion since then. I expect that this
process of reduction through combina-
tion of functions or through better
utilisation of the officer material
which we have, will continue and the
LA.C. will be able to give even more
satisfactory reports in the future.

An hon. Member mentioned in the
House yesterday that while the
former private companies were
making a profit, the 1. A. C, has been
showing losses.

Shri Biren Roy (Calcutta South-
West): I did not.

Shri Humayun Kabir: Not you, I
am not referring to you.

Shrl Biren Roy: Yesterday nobody
else spoke,

Shrl Humayun Kabir: I am speak-
ing of an hon. Member who made
this statement yesterday. The hon.
Member from Calcutta should not
think that the cap fits only him. After
all, there are many hon. Members
who have spoken.

I am sorry that this thing has been
repeated. Because, last year I told the
House that in the year 1952 when the
private companies operated, they
suffered in all a total loss of Rs. 75
lakhs. Operations have since then
greaily increased. In 1958-57, the
latest year for which figures are avail-
able, the 1.A.C, carried in scheduled
services alone 20 per cent. more of
passengers, 5 per cent. more of cargo,
47 per cent. more of mail and 22 per
cent. more of revenue ton miles than
in 1952. ‘Then, there were a large
number of non-scheduled services of
the LAC. In spite of this, in 1058-
57, the cash losses of the I.A.C. were
only Rs, 3574 lakhs as against Rs. 75
lakhs suffered by the private compa-
nies. Even if we take the gross losses,
these were Rs. 108 lakhs. As aguinst
this, the LA.C. paid taxes on fuel
amounting to Rs. 112 lakhs. That is
why I told the House last year that

even though from one point ttvln'._
the LA.C. was running at a loss, from
another point of view, the LA.C. was
not running at a loss because the loss
was made up of taxes paid and no

I also mentioned in the House at
that time that there were two major
policy decisions as a result of which
the administrative costs had gone up.
We have, I think rightly,—~I hope
every Member of the House will sup-
port the LAC. in this decision—given
better conditions of service and better
emoluments to the low paid staff than
was the case with the private opera-
tors. This is something which one
expects from a public corporation.

Secondly, as a public corporation,
the 1.A.C. has been maintaining certain
services and providing facilities even
in uneconomic sectors. If there were
a private operating company, as soon
as there is any loss, it would withdraw
from that particular line. As a public
corporation which is intended to serve
the country and the community, the
LAC. cannot withdraw, Therefore,
the LA.C. has been continuing such
services in spite of certain losses.

I would take this opportunity, while
I am dealing with the 1LAC,, to men-
tion two very healthy developments
which have taken place recently.
Last year, I paid a tribute to the
Chairman of the LA.C. and his collea-
gues for the way in which they have

deal of competence. I think we should
pay them a compliment for that
Since then, we have today as the head
of LAC. as its General Manager one
of our most brilliant officers from the
Air Force, who is a technical man.
Being a technical man, he has certain
advantages over other civilian officers
who have been dealing with the LA.C.
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Il now. The result is, as a pilot, he
can to the on egual terms.

One salutary development which
taken place in the last few months
that the LA.C. has come back to
operate in the NEF.A, This NEF.A.
is a region from wh.ch the 1L.A.C. had
withdrawn a year or a year and a half
ago. That meant not only financial
loss but also a kind of loss of morale
in certain sections of the 1LA.C, the
pilots and other flying staff. It was
a kind of implicit confession that the
I.A.C. could not do a certain type of
work which private companies were
doing. 1 know that certain supporters
of private operators have placed a
very great emphasis on this fact. They
have said that the private operators
could keep the life line open with
NEF.A. and therefore, they should
receive every encouragement. ‘The
1A.C. has resumed operations there
and 1 am very glad to inform the
House that they have actually exceeded
their and our expectations. It was
originally estimated that they would
probably lift 500 tons a month for the
first two or three months. After they
started operating on the 1st of Feb-
ruary, already, I think they have gone
beyond that limit. 1 believe in the
month of April, it will be possible for
the 1.LA.C. to lift almost 1,000 tonms,
which will be as good a figure as any
private operator has done.

"

Shri Hem Barua (Gauhati): May 1
know why is it that the LALC. with~
drew from the N.EF.A?

Shri Humayun Kabir: | have already
said that they come back. This is a
sign of the restoration of morale and
a sign of increasing co-operation and
confidence, It is not always very
desirable to go into post mortem into
all that might have been there in the
past. If the situation is healthy today,
if health has been restored, it is mot
always right to dig into the past.

The second point is, I believe there
has also been considerable improve-
mant in the relations between the staff
and the mansgetoent. I was particu-
Jarly plassed to ind that even my
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friends from the left of the House who
are usually very critical about
relations, did not have much to
about labour relations in the LA
1 hope that these relations will
maintained and improved.

o

gn

We made a suggestion some time
1g0 that any employee, whatever may
be his position, whether he is an
unskilled mechanic or a highly skilled
technical officer, whoever he may be,
should be free to make suggestions
for the improvement of the operations
of the LA.C. and if such suggestions
are accepted, the man should be
honoured duly in various ways. 1
think another recent decision which
we have taken has also probably had
something to do with the improvement
in morale. 1 believe that if officers
are brought on deputation for too
a period from other fields, to some
extent it acts as a damper on the
people who are in the organisation.
Therefore, when we were able to
secure the services of a very able
officer from the Indian Air Force,—¢
as I have said, he has already shown
certain results—1I told him that I would
judge him not by what he does him-
self, for 1 was sure he would do brilli-
antly, but I would judge him by one
sole test: if at the end of two or three
years of his tenure, he cannot
a General manager from the LA.C.
staff itself, I would hold that he has
failed. That would be my
think if this kind of test is applied,
and if the people in the organisation
feel that even the man in the lowesi
rank or category ran look forward
holding the highest post,
more for restoring the morale of any
organisation or service than anything
else that we can do. 1 hope that this
policy will be continued, and the
1AC will be strengthened in this way,
so that every officer, every permanent
employee of the LIAC will feel thal
herein lies his future, herein lies his
whole career, and once that
develops in every member of the IA
I am sure this House will not bave
worry very much about the future
operation of this organisation,

g
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[Sbri Humayun Kabir]

Shrl Biren Roy: Before he leaves
the subject of LAC. may I ask one
Question?

Bhri Hamayun Kabir: 1 have not
finished with IAC yet.

There was & reference made in a
question to the purchase of the
and the Viscounts. So far as the
Herons are concerned, the House
should remember that the decision was

the end

E

1854, and they were purchased fairly
early in 1955. I do not know if hon.
Members of this House will remember
the kind of sentiment which had been
created at that time in the country

will have something to say about the
Dakota later on, but at that time,
when there had been unfortunately
two or three accidents in the night air
mail service, a kind of feeling was
created in the country that we must
have four-engined planes, that passen-
ger traffic would not develop unless we
had four-engine planes. The Minister
of the day and the department of the
day felt, and quite rightly, that in
order to win back public X
a four-engine plane must be pur-
chased, and the cheapest four-engine
plane which was available at that time,
as far as I am aware, was the Heron.

An hon. Member said yesterday, anc.
today also one hon. Member from the
South, I believe from Kerala, said that
the Heron is more expensive to
. operate than the Dakota. I do not
know where he got his figures from.
Here are the operating costs of the
Dakota and the Heron. The direct
operating cost for the Dakota is
Rs. 480 and for the Heron Rs. 453.
Surely, 453 is not more than 480. And
" you take the indirect operating
costs, the general costs to find the total
costs, the total cost in the case of the

is Rs: 870 and for the Heron
R .

N

force in his statement that the
purchase of the Herons might not have
been a very wise decision, and I readily
admit that with the knowledge and
the experience which we have today
we will not go in for a Heron if we
have to decide that question once
again, at that time with the knowledge
which was available and with the
sentiment whieh was prevailing in the
country and the demand for a four-
engine plan, I do not think those who
were concerned in purchasing the
Heron made a mistake.

1 would like to add that whenever
you are developing a concern, a new
line, certain risks have to be taken.
We cannot always foresee every ele-
ment of th® unforeseeable future, and
if we knew to the minutest detail the
things that were going to happen,
perhaps many of us would have done
many different things. And here I
will say that at the worst it was a
bong fide mistake, and if we took a
more charitable view, which 1 think
is justified, it was a genuine endeuvour
1c meet a kind of feeling which had
been created in the country that the
two-engine planes must be replaced by
four-engine planes.

Now, 1 should like to say a word
about Viscounts. Unfortunately, sume
doubt was cast upon the utility and
the airworthiness of the Viscount, and
1 was particularly surprised that one
Member of this House, whom I would
regard asg an expert in the field, should
have raised this question. I am refer-
ring to the hon. Member from
Calcutta. He raised some doubts
about the question of metal fatigue.

Shri Biren Roy: Here?

Shri Humayun Kabir: No, in a ques-
tion.

Bhri Biren Roy: You should remem-
ber that there was a crash in January
1958 and I asked the guestion, which
was not allowed by the Speaker, &8



to why this crash should happen at
a Hme when it was already proved
that there was no mental fatigue and
all the modifications had been carried
out.

Mr. Deputy-Speaker: When it was
not allowed then, why should it be
allowed now?

Shri Biren Roy: He is replying.
Therefore, I have to make it clear.

Shri Humayun Kabir: I am not
yielding any longer. I gave him his
chance, Y

-

I want to clarify this point because
it is one of the finest planes we are
using, and it has built up our trafiic.

Shri Biren Roy: Before he clari-
fles. ...

Shri Humayun Kabir: I am not
yielding ground any longer, and he
had better sit down.

Mr. Deputy-Speaker: He may
proceed uninterrupted,

Shri Humayun Kabir: First of all,
the hon. Member is mistaken about
the crash in 1958. The crash to whirh
he refers took place on 14th March,
1957 and it was the report which was
submitted towards the end of Novem-
ber or December, and comments wert
made in the papers on it in January.
1958. 1 would like to remind t5e
House of what I said when] was
answering this question

These Viscounts have been built in
three differcnt series. The first scries
consisted of 33 planes. They hail
wing spars with a life of 4,000
landings. It is only some of these
planes in the first series that had been
grounded for the renewal of the time
expired spars, This is & question of
genera] overhaul. In a plane, when
the spar on an engine or any other
part of the aircraft has served the full
period of its specified and guaranteed
life, it has to be grounded in order tu
undergo. the necessary measures of
overhaul, In the Second serles of

Viscounts from 38 to 87, they have
spars with a life of 15,000 hours, and
all- Viscounts after the 87th have =2
spar life of 30,000 hours.

The Viscounts which we have pur-
chased are all very much after the
97th; our first Viscount is 211 in the
series, and therefore, the experience

~of all these planes is available to us.

Further, I would like to inform the
House that all the three Viscounts
which have had accidents till now,
belong to the first series, and the par-
ticular Viscount about which my hon.
friend from Calcutta was so con-
cerned happened to be the very first
Viscount in the production line. Till
that time enough experience had not
been acquired. I may say that after
the accident in Manchester, a modifi-
cation has been introduced, a modifi-
cation entitled D-2175, which pro-
vides a strap for holding the flap as a
double safety measure. All Viscounts
now in use have this double safety
measure, and in addition, both the
manufacturers and the Air Regis-
tration Board are carrying on cons-
tant experiments to improve the efi-
ciency and the durability of both air
frames and air engines. Therefore,
from the point of view of safety, so
far as human ingenuity can go and so
far as human foresight can go, I do
not think there is the least cause for
anxiety, and as I have said, our Vis-
counts are the latest in the series.

Shri Biren Roy: Now, may I ask...

Shri Humayun Kabir: I do not
vield any more.

Mr. Deputy-Speaker: If the hon.
Minister does not yield, I cannot help
the hon. Member.

Shri Humayun Kabir: The hon.
Member from Calcutta also referred
to the gquestion of encouraging gliding
and flying clubs. He also talked
about building some kind of light
training planes which will be cheap
and yet which will give a perform-
ance equal to the HT-2.
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[8hri Humayun Kabir]

So far as the gliding and the flying
clubs are concerned, I think the hon.
Member knows more than most
bers of this House, that a good
has been done to encourage them
he himself in his speech stated
the assistance which the Govern-
ment of India gives is probably more
than assistance given else-

EEEF
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Not only that. I would also inform
him that recently measures have been
taken for revitalising the Aero Club
of India. The Aero Club of India is

of the very large Government sub-
sidies and Government assistance.
Now, if that public enthusiasm has
been lacking, may I very humbly
suggest through you to him that per-
haps the reason for that is the failure
of the Aero Club and the gliding
clubs and flying clubs to take full
advantage of the opportunities which
were offered to them? However, we
have taken measures to see that the

Club for the licensing of student
pilots.

In this way, the Aero Club and the
fiying clubs will come into much
contact with one another, and
that it is for the first time
years that the Aero Club and
clubs are seeing eye to eye,

close co-operation
has been achleved. 1
hon. Member will search
heart, he will probably admit that
Ministry has played some part in
about thig kind of reconcilia-
between the Aero Club and the
flying clubs,

gif]
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With regard to the suggestion about
the construction of very light flying
planes, this unfortunately cannot be
permitted at present on account of

the policy resolution adopted by the’

Government of India, but a sugges-
tion has been made that light aircrafts
built under a certain gross weight,
about 2,000 lbs., might be excluded

from the purview of the above policy
resolution.

Shri Biren Roy: Thank you.

Shri Humaynn Kabir: I take it that
thege trainer planes will come within
the light category. I think it is a
very good suggestion that has been
made, and I have asked the Director-
General of Civil Aviation, though I
shall be relinquishing charge
tomorrow, to take up this matter and .
pursue it as vigorously as may be
possible,

An hon. Member asked why second-
hand Dakotas were purchased.

Shri Biren Roy: What about glid-
ing clubs?

Shri Humayun Kabir: I have al-
ready said that I have asked the
Director-General of Civil Aviation to
examine the matter and see that
whatever help is possible will be
given. I can tell my hon. friend that
it is not the intention of Government
to reserve gliding for only govern-
mental activity. In fact, I have ask-
ed a number of educational institu-
tions in different parts of the country
to take to gliding.

Mr. Deputy-Speaker: If the Minis-
ter looks towards that side, he would
be interrupted more frequently.

Shri Humayon Kabir: I have
spoken through you all the time; I
have never addressed them directly.

I was saying that I have asked a
number of institutions to take to
gliding. Since gliding is much
cheaper than flying, it would be a
good thing if universities were more
integested in gliding: and in this way
we ¢an build up a number of pilots
who can later be trained as air pilots
“:“n- )
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An hon. Member had referred to
the question of second-hand Dakotas
and asked why second-hand Dakotas
were purchased. But my hon. friend
md'!'rmcore&:ochm.mﬂnoﬁu
- hand....

Shri Narayanankutty Menon: No,
no from Kerala.

“Bhri Humayun Kabir: I am sorry.
My hon. friend from Kerala wants
second-hand Dakotas while other
friends do not want them. But the
fact of the matter is that the Dakota
is one of the best planes which has
been produced till now, and many
people hold that it was a fluke which
certainly has never been repeated.
It is thus not surprising that even
today, it is being used in countries
like USA and in Europe. And there
are Dakotas in active service in those
countries which have had twice, and
in some cases more than twice, the
flying hours of the Dakotas that we
have purchased in our country. And
this will also probably interest hon.
Members that to this day, a second-
hand, a third-hand, a fourth-hand,
and God alone knows whether it is a
tenth-hand or fifteenth-hand, Dakota
will fetch a price of Rs. 5 lakhs or
$100,000 in the U.S.A. This is cer-
tainly a plane whose substitute has
not yet been found. There are
better planes in certain other respects,
from the point of view of speed or

from the point of view of comfort,.

but this is the faithful work-horse,
and it has been looked upon as the
faithful work-horse. I have talked to
many pilots, during my eleven
months' association with this Minis-
try, and everyone of them has said,
even if they are flying much better
and bigger and faster and quicker
aeroplanes, they have never been so0
happy as when they are flying a
Dakota. Therefore, the Dakota also
is a plane for which we should be
thankful.

The hon, Member from Calcutta
also referred to the question of Dum
Dum and the development of Dum
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Dum. We are certainly fully seized
of the problem apd of the importance
of Dum Dum. In fact, if I may say
so, he has under stated his case, and
perhaps, by under stating the case,
he made it a little stronger than it
would otherwise have been. We are
all aware that Dum Dum is today the
biggest international airport in this
country. The only difficulty in the
past has been the question of finding
funds for developing Bombay and
Dum Dum simultaneously. Never-
theless, the Ministry is actively pur-
suing this matter, and I hope that &
very favourable decision may be
taken fairly soon, and especially
when I know that this portfolio is
going to be looked after by my distin-
guished friend who will never let
grass grow under his feet, perhaps
Dum Dum also will have, I hope—I
am only expressing a hope, and I am
making no commitment about it—its

runways for the jet planes before
1960.

I think I have dealt with most of
the points which have been raised. In
conclusion, I would say, as I said at
the very outset,......

Shri Sinhasan Singh (Gorakhpur):
What about the restoration of the
Gorakhpur air service?

Shri Humayun Kabir: My hon.
friend has asked me about a connec-
tion to Gorakhpur. I can tell him
that I have been in communication
with the UP Government, and I have
written personal letters to the Chief
Minister also. But till now the re-
sults do not seem very encouraging.
But one never gives up hope, and
especially since Gorakhpur is going
to develop with a university of its
own. I believe it will have the first
agricultural university in the whole
of India, and probably it will have
new industrial developments. I am
sure that Gorakhpur also will soon
come on the air map of Indiz, but
how soon, I do not know; it will be
for the new Minister for Transport
and Communications to decide.



_ |8hri Humayun Kabir]

I have done, and I would like to
thank the hon. Members of the House
for the co-operation 1 have received
from them throughout my very brief
tenure in this particular department;
and I am thankful to them for their
many constructive suggestions, 1
have valued their co-operation.

‘ Before I go, I would like to pay
also a tribute to all the officers in the
IAC and in the AII. They have
carried the flag of India with distine-
tion within the country and outside.
and I am sure that they will continue
to do s0 and bring glory to this
country.
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Shri Raj Bahadur: 1 will also
require some time. Then the time

allotted for the demands is coming to
an end.

Mr. Chairman: 1 will try to give
" him as much time as is possible. I

i o
’ T 1

1

F

§

g
i
Ea. .

i
Rt

7
1233344
11%34%
1431
iigiiaa
124114

TH {300 ¥ WA & avx femmaT WTgRy
g 5 o fogelt 93 W, Qeng ®Y
g T fadaw qT agE B

fir x& ®wa Y Yo o FTHIT W waw

Y wEET T W I I AT & W
g ot ww g A @t @f o
HRUKY GT% B e giewten femn
firqT amgeT

T T el & g fqR
ag et §, dur o waow fag



‘jogp  Demionds for Gronts 27 MARCH 1956  Demands for Grants 7098

& o w, fs werdiedie W s
R ¥ gywi ¥ o Tue Aw
FOTC Y i wd aoerd W ¥0g
gt e agEm A Oy |
¥ frd wwdn ¢, ¥ oo W &
ot &t o ar o §, 7 @ w@_—
war & 1 A qre o AT w7 e g
IOT N2 & fosdt IR *7 1 AT
t fr sy glwdadt ayw & fog ¢
aTe To W wiw & A€ f, @
qferer ¥ ¢ W o9 X %o fid
it ey sgw A § 5
forrr swT awe & §, ST wAr
#t g W 7 fear wa drag
ot whes weefg aw A g o R
wrr wxar § e faaar s e
W1 Q, 9 I & W §, WK -
gon forg wfa & €@ $77 ) 91t g
ot §, T I R o A o
& amafr |

¥ ¥ O & e s g e

;
431
314

A

i%:%:ﬁ

o 4
S
H

L
g% € et ¥ ww a% gW < w7 T
fwt@omt; dwndvaw

&, wgt aw R ATeY &, AT Lo WTE
%o R A R 1 Awr q@ feerw
T & o oy Tl O ag ¥ W Qi
# frdeT w7 g § 6 dendia
DT & gt foree T wed fad
TR AT § I 7 I § v Fear
wr wfgd, wfe cov T g ¥
fadelt  wnit oY @ wivw s & 7
it wT a% afes W@ & wwe
Y X& IO %1 fawra ST R |

fiox at Zfeee Quamerdt wifeat
W dr A o gfow st v
@k o o § 9N w o Fug-
el w1 Wit stfafafver aff § 1 —w
WO gegaRw wd feawed
X AT AN I AT & g aw
§ W oY IgR & fe & e oW
w1 freTa §), ¥ I ot sffven
fremr & i@

4
T
i1



-3 |

ﬂ&ggﬂ;a
333437
il

2
giiia 33
A g |

}
:
f

111

§33i
il
g

13
L
1
*
5&
3

i
A
%
i
:

12443
12
~4
cE
17
A 1
iz

ot T
BT §f ¥ 97 g SR T 6
T @ W A
friqr § weix W @ far g,
W 93 W o qauT @ fwar
ofey o ! ol qeTel ® T |
g |

124

st wew xeiw : TedY #R fawar
s §, v gfe e
M. Chairman: Shri Hem Barua.
Unless the House is willing to sit
longer, I will have to call the bhon.
minister. ..... {Interruptions).

ma.s.m(hﬂdr):.m
the hon, Minister reply now.

Mr. Chairman: I um calling Shri
Hem Barua now, The hon, Minister
wants 40 minutes?

Skri Raj Bahadur: About that. May-
be more.

Shrimati Parvathi Krishaan: 1
hope the hon. Minigter will take a
lesson from his colleague and be
briet.

Mr. Chairman: I hope the hon.
Member will not insist on 15 minutes,

Shri Hem Barua: I shall be as fast
as possible,

Sir, the budget estimates for the
year 1958-59 show a surplus of Bs. 234
crores. This shows that the Post and
Telegraph Department is & paying de.
partment. This is such a publie
utility concern as the Railways are,
but it pains me to find that the
budget of the Post and Telegraph
Department is a part of the General
Budget, whereas the Railway Budget
is not a part of the General Budget,
The Post and Telegraph Department
stands, from the point of view of a
publie utility concern, on the same
footing as the Railways, and it dis-
charges the same kind of responsi.
bilities. That is why my suggestion
is that the P. & T. Budget should be
separate. The Budget of the P. & T.
Department is now controlled and
scrutinised by the Finance Ministry,
That is the reason why, when the
Minister of Transport and Communi-
cations wants to give some relief to
the employees In that Ministry the
Finance Minister puts his foot down
and there is mo possibility of giving
any relief even if the Minister of
Communications wants to give it.
Therefore, my suggestion is that the
P. & T. Budget should be separste
from the Ganeral Budget as the Rail-
way Budget is separate from the
Budget.

§
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At the zame time, T would ruggest
that there should be a Post and Tele-
graph Board. Just as we have the
Railwav Board attached to {he Minis-
try of Railways, the Post and Tele-
graph Board may be attached to the
Ministry of Transport and Com-
munications.

Then, Sir, T come to the labour
legislations. Before I start with that
point, T must congratulate the Gov-
ernment for agreeing to the demand
of the workers for a Second Pay
Commission, There was a lot of
trouble about the appointment of a
second Pav Commission, but ultimate-
1v the Government has agreed to the
pronosal made by the workers. 1
also congratulate the Government for
pgiving the Assam Compensatory
Allowance to the workers vrorking in
that State. The workers there were
agitating for it for a long time,

Again, quick on the heels of the
strike-threat on fth August, 1957
two black measures were introduced:
(i) The Esscntial Services TJdainten-
ance Bill, and (ii) Amendmenis to
Government Servants Conduct Rules.
So far as the Government Servanis
Conduct Rules Amendments are con-
cerned, clauses 4-A and 4-B were
amended, hv which thers is an
attemnt to throttle the  aspirations
and the demceratic rights of workers.
T will just read out the clauses as
amended. Clause 4-A, as amended,
lays down:

“No Government servant shall
participate in any demonstration.”

Clause 4-B. as amended, lays down:

“No Government servant should
continue to be a member of any
service association of Govern-
ment servants which has nnt
within a period of eix months
from its formation attained the
recognition of Goverament.”

8o far as recognition of Govern-
ment iz comcerned. it is alwavs difi-
cult for unions or associations of
workers to get recognition, 'That
is the case with the Union Railway
Ministry as well. Things have been

hanging fire for a long time, and it
depends entirely on the mercy of
Government

So far as participation in any de-
monstration in concerned, this was
explained by the Director General
in his letter of 25th October. He has
explained it as “wearing of badges
such as ‘hungry postman’; organising
processions with  slogans:  public
meetings in which general citizens
take part: public meetings in
which P. & T. staff take part: display-
inz of objectionable posters: issue of
bulleting addressed to the general
public and to the staff; and deputation
with large number of staff with slo-
rans”. These are the measures
that the Government has so far
adonted relatine 1o the amend-
ment of clause 4-B. These things, in
principle are legally indefensible and
morally intolerable. These things gn
against the Fundamental Rights
ruaranteed by the Constitution. The
Constitution has granted certain
rights to citizens.

Mr. Chairman: 7T think the hon.
Member mav be interrsted to know
that the Sunreme Court has held
recently that there is a fundamental
right to form a union and not a
fundamental right tn serve the Gov-
ernment.

Shrl Hem Barua: That might be
the thing. but T doubt very much
whether these things can  stand
scrutiny in a law rourt.

Then, Sir, about the question of
Port and Dock workers there was
the Chaudhury Commission. The
Chaudhury Commission made certain
recommendations, Those recom-
mendations were caleulated to  im-
prave the conditions of workers.
They related to certain things like
orovident fund gratuity, working
hours, holidays. over-time allowance
and all that. The dock and port
workers have been agitatinz for a
long time. They had certain loea!
and sectional demands port-wise.
Thev have been demanding that these
demands must be settled port-wlise or
they must be adjudicated. There
has been no adjudication and no
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attempt made to settle the demands.
At the same time, the recommfrm'ia-
tions of the Chaudhury Commission
which were calculated to improve the
conditions of workers Were put in
cold storage in spite of the assurance
given by the hon. Minister. The port
and dock workers are now going to
gserve a strike notice on the Govern-
ment on 7th May, and I think this
gtrike is coming on 22nd May. The
warkers have been driven to that pass.

The Government comas out with an
argument that the second Pay Com-
mission has been constituted and it
will examine the whole malter
thoroughly, and that is why the
Chaudhury Commistion's recom-
mendations have been put in cold
storage. The second Commission has
been constituted in order to enquire
into conditions and salarics of the Gov-
ernment servants. The port and dock
workers are not Government scrvants,
I do not know how the recommenda-
tions of the sccond Pay Commission
would apply to them. 1 feel that this
is just an eye-wash in order to put
in cold storage the recommendations
of the Chaudhury Commission. If
the Chaudhury Commission’s 1ecom-
mendations were not in favour of
the workers, possibly, the Govern-
ment would not have done anything
of that kind.

I now come to civil aviation. There
are losses, and the Minister who spoke
some time ago has admitted that
there are losses. At the same time.
he paid compliments to the officials
of the Indian Airlines Corporation. I
thank him for paying *hese eom-
pliments. There were certain irregu-
larities, and I would very 1auch like
to point them out to Shri Humayun
Kabir because I had the proud privi-
lege. of sitting at the feet of Shri
Kabir as a student in the Calcutta
University. On the strength of that.
I thought T would point out the
Irregularities and get a reply from
him; but I could not do that before
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he spoke, Shri Lal Bahadur Shasri
is replying tomorrow, and I think
he would take some pains to give
me an adequate reply.

The LA.C. has its economic drive,
but it was during this period that a
number of officers drawing fat salar-
ics were given gross increments and
many lucrative jobs were created,
whereas people at the lower ranks
were deprived of their due incre-
ments. Their matters were not con-
sidered at all. Their demands were
put in cold storage, simply because
there was the cconomic drive.

During this economic drive & new

Public  Relations Department was
opened. If there was economic
drive, where was the necessity of

having a new public relations de-
partment at that time? What about
this new public relations department?
1t is overloaded with girls, and now
thev have been sent to the aerodromes
in order to look to the comforts of
passengers.  Six girls are sent just to
look after the comforts of passengers
numbering about 40 or 44. When
the passengers are thirsty and they
want somc ice, the only reply that
the girls can give, of course with a
Kolynes smile, is that the refrigerator
is out of order.

Shrimati Parvathi Krishnan: A
man would have given the same
reply.

Shri Hem Barua: A man would
have run to a stall and helped the
passengers if he were entrusted with
that kind of responsibility,

Then, Sir, there is wastage of
public money in publicity materials
as wcll as in literature. They have
printed costly playing cards, they
have got ashtrays, calendars ete.
Lakhs of rupees are wasted in these
things. I do not know why this
money should be wasted like this

The Air Transport Councll was
asked to go into the flnancigl ills of
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the Corporation. This Council has
made certain recommendations about
increase of fares and freight rates.
PBut before these recommendations of
the Air Transport Council are given
. efteet to by the Corporation I will
' just demand a thorough enquiry into
the operational side of this Cor-
poration, because that alone will
justify this, One of the recommenda-
tions is that in the case of very
short-haul routes the fare should be
8:6 annas per scat-mile and then
there is a progressive lowering of
this fare till it rcaches 4 annas per
seat-mile for long distances over 300
miles. I would rather say, what is
the use of having a higher fare so
far as these uncomforiable short dis-
tance flights are concerned, whereas
in cases where the f{lights are more
comfortable and luxurious—operated
by Viscounts—they must enjoy this
privilege of having a decrease in the
fair? This is a subject which should
be enquired into, At the same time.
1 would request the Governmont to
consider my suggestion. While a
higher rate may be charged for people
enjoying flights on long distance
routes in luxurious and comfortable
planes, people  travelling by the
uncomfortable air-lincs on  short
haulage should be given some sort of
concessions.

Even the Minute of Dissent in the
report says:

“ .. . the aim of the air trans-
port  industry particularly if
nationaliscd should be eontinuous=
ly to strive for cxtending the
bencefit of air travel to larger and
larger sections of the public”.

I now come to air accidents. In
the course of the year 1957, there
were as many as 36 major accidents.
During the last world war, I remem-

ber, they said as a sort of propa-
ganda: “Join the Army, join the
Navy and join the Air Force”.

Somebody else said, “Join the Army,
join the Navy and see the world”.

And somebody added at the end, “Join
the Air Force and see the next”, That
was what happened here: 36 major
accidents in the course of one Year,
1957. There are {wo major reasons
for this. One is, our pilots are mnot
properly trained. I know that out
of 280 L.AC. pilots only 49 passess
sceond class licences. At the same
time, 1 think they should be given
time to relax, more leave and more
comfort and all that, Further, 1
feel that our plunes are not suited
for tropical regions. It has been
recently observed at the Aero-Medi-
eal Conference that the cockpit where
the pilut site becomes an oven in a
sense.  In the woest they are ex-
periencing that difficulty because they
arc in the grip of centrifugal forces
at the higher altitudes. Therefore,
in the west, there has been a sug-
gestion that the pilot should be
ullowed tu carry what is called “man-
carrying centrifuges”. These modern,
scientific insfruments must be intro-
duced into our country as well, But
they have not yet been introduced.

About Dum Dum, I shall not say
anything, for Shri Biren Roy has
said about it. I come to inland water
transport. 1 should like to say just
a word about this aspect. In Bihar,
there are the British companies play-
ing their boats, They have threatened
to closc down their service, and if
the service is closed down there, there
will be trouble. The Stute Govern-
ment of Bihar appointed a Come
mittee, the Mitra Committee, to en-
quire into the matter. That Com-
mittee has said that the maintenance
of inland water transport is essential.
In order that the difficulties that may
arisc on account of any closure, I
understand that they have made some
arrangements,  bandobust, etc, to
run a skeleton service at least for a
year.

The same thing has happened in
Assom, also. The Joint Steamer com-
runies there, who are plying their
honts, on the Brahmaputra river,
are incorporated in England, and
they have also threatened a closure.
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They say that they are suffering
losses, but people who are in the
know of things say that they are not
suffering losses; they are enjoying
profits. They know, at the same time,
that the Government is in a tight
grip, that the Government cannot
nationalise them, or cannot take to any
alternative msasures, to enable the
workers to have what they want—
better facilitics, better salaries and
better amenities. So, they want to
say, rather, “let us threaten them
with closure”.

That is why I shall be very happy
if the Minister holds an enquiry into
the affairs and sees at least that the
balance-sheets are placed before him,
the balance-sheets of the British
companies plying their boats on the
Brahmaputra and also of those ply-
ing theirs in Bihar rivers,

16.35 hrs.
[MR. Speakkr in the Chair]
Mr. Speaker: Shri Raj Bahadur.

Shri Manay (Bombay City Central—
Reserved—Sch. Castes): 1 pray that
opportunity may be given to Mem-
bers from the Republican Party to
speak on this Demand. In spite of
nine hours having been allotted, not a
gingle represcntative from that party
has spoken.

Mr. Speaker: Let the hon. Minister
reply now.

Shri Manay: I hope you will give
an opportunity for us at least to-
morrow morning,

Shri D. A. Eatti (Chikodi): Here
also untouchability is practised.

Mr. Speaker: There are other per-
sons belonging to the same com-
munity. Bul ncbody is treated as an
untouchable unless those people want
to segregate themselves.

I would like to make this point very
clear to the hon. Members. I cannot
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go on extending the time. Nine hours
have been fixed. When two hours are
fixed for a Demand within the avail-
able time of five hours, on a day, I
give opportunities to the Communist
Party or other bigger or major
parties. Where two days are allotted,
1 give opportunities to all the groups
generally, wherever policy is in-
volved, Then I call upon all groups,
the spokesmen of all groups, big or
small. Time does not count always.
When ninc hours are allotted, I try
to give opportunities to one or the
other of the three or four smaller
groups, by turns. 1 call upon them
by turns. It is not that in every
dcbate they can insist upon being
called.

1 have no objection to any Member
coming to my chamber so that I could
explain things to him I am prepared
to abide by whatever permutation or
combination that Members may sug-
gest. 1 am reasonable and 1  shall
try to accommodate them. Shri Raj
Bahadur.

Shri Raj Bahadur: Mr. Speaker, Sir,
I tind myself rather in a queer posi-
tion, privileged as well as handicap-
ped; happy as wcll as rather wun-
happy, Privileged, because my
association with the Ministry of Com-
munications in particular extends for
over a period of six to seven years.
Rather handicapped, because I find
that a very able and respected senior
colleague who guided me in day-to-
day functioning in this Ministry and
from whom I drew inspiration is
going away 1o another Ministry. I
am privileged because another Minis-
ter is coming to hold this Ministry,
who is equally able and whose
shoulders, I think, are broader.

Shri Braj Raj Bingh: Heavier also.

Shri Raj Bahadar: I am gratetul to
the House for enjoying this remark.

Mr. Speaker: These are all signs of
the coming blossom.
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Shrl Raj Bahadur: Thank you for
‘the blessing. I would start with road
transport first, because, last year,
when we were discussing the budget,
unfortunately, on account of paucity
of time from which I again suffer this
year also, we could not deal with
road transport at all, Su 1 do ot
want to be guilty of it twice, of the
same dereliction of duty.

About road transport comparisons
have been made with foreign coun-
tries, and it was said that we are
lagging behind, It is common know-
ledge that we do lag behind. There
is hardly any doubt that so long as
the steam engine had not come on the
fleld, we werc leading in many ways.
We were leading as a maritime
nation. We were leading in the en-
tire trade of boat-building industry
when boats and bullock-carts ruled
the day. We were then behind none.

But we also know that so far as
roads are concerned, in our country
roads have been there cven during
the time of the Vedas. We find men-
tion also of archaeological excavation
which revealed that in our country
roads were there even as far back as
2,500 years B.C. As far back as the
reign of the Guptas, we find that
there was a long road connecting the
north-west with the south-east. So,
we were not lagging at that time,
But, with the advent of the steam en-
gine and the railways, we found that
we could not keep up the progress or
we could not keep pace with the
other nations.

It has to be acknowledged that our
historical condition and our socio-
political status also acted as inhibit-
ing factors so far as the development
of roads was concerned. We know
that the foreign rulers had vested in-
terest in the expansion and prosperity
of railways. They wanted that what-
ever they had invested should yield
good dividends, and that was why
we find that whether one compares it
from the point of view, road milcage
per square mile, or compures it om
the basis of a lakh of population or

compares it on any other basis, we
did lag behind.

But what have we done during the
course of these years after Indepen-
dence? The Nagpur plan is a  sort
of a landmark, which has always been
quotcd in this House. That was .for-
mulated in 1943. But before coming
to 1943, may I take the House back
to about 30 years prior to that, name-
ly, 1913-14? If I remember aright.
the figures for surfaced roads at that
time—1913-14—were 50,000 miles, and
for non-surfaced roads, the figures
were 1,19,000 miles. The Nagpur plan
laid a sort of target for us. . That was
173,000 miles for surfaced roads and
208,000 miles for unsurfaced roads.
But, at the time of the end of first
plan what was the condition? The
condition was that we had 88,000 miles
of surfaced mileage and about 1,32,000
miles of unsurfaced mileage. The
difference will be clear, Within the
rotise of 30 years' time, that is, from
1913-14 to 1943 in the surfaced roads
the inercase was about 38,000 miles,
So far as the unsurfaced roads were
concerned, the development was still
poorer; it was only about 13,000 miles.

We find that during the course of
the First Plan the progress that has
becn made is appreciable. We know
that since Independence only eight
years have passed when the First
Plan period expired. At that time we
had alrcady as much as about 1,21,000

_ miles of surfaced roads and 1,85,000

miles of unsurfaced roads. So, by
the end of the first Plan period we
have achieved what could not be
achieved in thirty years before the
Nagpur plan. Thercfore, it cannot
be said that the progress that has
been  achieved since Independence
is not malerial or significant. And
this has happened despite the fact we
have suffered greatly from the great
handicap of financial resources. As
I said, we have got to  apportion
financial provisions for  various
schemes of development equitably.

1 have got calculated by the de-
partment certain figures that might
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be interesting to members, U we
propose to increase our road mileage
s0 that in developed areas every
village should be within three miles
of a pucka road, I will show what the
additional mileage required would
be and its anticipated cost. I  will
give some anticipated mileage for 1st
April, 1961 and the estimated cost
thereof, under a long-term new plan.
The anticipated mileage for 1st April,
. 1881 will be 13,800 miles for national

highways, 35,000 miles for State
Highways, 95,200 for major district
boards, 78,300 miles for other dis-
trict board wroads, 1,56,700 for village
roads etc. making a total of 3,79.000
miles.

Now, according to the new plan that
is being formulated and has been
considered by the Conference of State
engineers recently, the targets that
have been proposed are: national
highways 25,000 miles, State high-
ways 1,02,000 miles, major district
board roads 2,00,000 miles (taking un-
surfaced rural roads together 2,67,000)
and so on and the cost involved for
this small advance is Rs. 4,581 crores.
This will take our road mileage up to
only '50 mile per square mile. So,
we can just imagine the position.
Even if we want to go to that extent,

we have to spend as much as Rs. 4,581
crores. t

Then, we have to take into  con-
sideration the expenditure that will
be incurred on these roads for main-
tenance and other things as well, So,
it should be apparent that it is not
for want of planning or due to any
fault arising out of any ‘patch-work’
in planning that we have not pro-
gressed to the extent that we desire.
It is because of certain conditions,
which we have been trying to over-
come. Bul let it be =aid o the credit
of the road engineers ani even road
planners that within the short space
of time that has elapsed since Inde-
pendence we have achieved some
significant progress.

s

I do not think I need burden the
House with more details about facts
and figures.

Let me say something about the
bridges about which so much mention
was made. So far as bridges are
concerned at the beginning of the plan
period there were as many as 147
unbridged rivers in 1946. In the First
Plan period we completed as many as
33 bridges. Out of the balance of 114
bridges, the number expected to be
completed during the Second Plan is
60. The number to be carried over
to the Third Plan is 54. The number
on which work was started in 1958-
57 is 13 and the number completed in
1956-57 is seven. The number on
which work was started in 1957-58 is
six and the number of bridges com-
plcted in 1957-58 is five.

You know, Sir, that for bridges we
can take into account the smaller
bridges and the bigger bridges, what-
cver they are, According to the latest
techniques of bridge building the type
of bridges that are made of pre-
stressed concrele have come to be
recognised as the best ones. However
they have got many advantages—I
will not go into those details, but
they require a substantial quantity of
high tensile steel. We do not manu-
facture thai. We depend for that on
the availability of foreign exchange.
Here too, we are handicapped on
account of the non-availability of this
particular essential item. Even then
it is expected that at the conclusion
of the Sccond Plan period we should
have undertaken bridge construction
over all the major important rivers
and oul of the most important ones
only two will remain—one on the
Ganga ncar ‘Faraka’ and the other
on the Brahmaputra near Gauhati.
About the latter also we know that
the roilways are anxious to complete
the construction of a bridge for the
railways quickly and we also propose
to participate in that bridge to have a
rail~cum-road bridge. Our participa-
tion will cost us Rs, 4 crores and that
will be out of the amount allotted for
bridges which comes to about Rs. 28

g




113 Demands for Grants 21 MARCH 1938  Demands for Grants 7114

crores. So, you can just imagine that
on ane big bridge we have got to
spend so much.

1 would not say much about the
National Highways because the posi-
tion is clear and it is well-known—
from time to time we have given the
figures. We have covered a long
distance so far as the work of sur-
facing is concerned. So far as pro-
vision of the missing links is concern-
ed other factors also have got to be
taken into consideration in regard to
the improvement of National High-
ways where too we have done reason-
ably well.

I will now advert to annther point
which was made by Shri Khadilkar
yesterday and that was about the West

Coast road. He said that it was a
very important road.
Shri Sinhasan Singh: What about

the proposed bridges on Rapti ncar
Gorakhpur and Ghagra at Barolgunj?

Shri Raj Bahadur: I will come to
that. I am not forgetting that. I am
grateful to the hon. Member for re-
minding me.

About Rapti Bridge, I may say that
it is included in the Second Plan
period. As the hon. Member knows
it is on National Highway No. 28 at
Gorakhpur and sanction with regard
to it was given as late as on 2T7th
February, 1958. It will cost about
Rs. 4143 lakhs and I think it may be
completed in the Second Plan period.
That is our desire al least.

Shri Sinhasan Singh: What about
Ghagra?

Shri Raj Bahadur: About
will not be able to say much.

Regarding the West Coast Road, it is
known that in 1955 this was being
constructed as a State road. The road
extends in three States, Bombay,
Mysore and Kerala. Bobmay has
got the longest part of it, ie., 291
miles, Mysore has 153 miles and
Kerala 210 miles. Now, 684 miles of
this long road have got to be im-
proved and the missing links have to
be removed. We have also got to

that I

provide a large number of bridges.
This being the case—you can well
imagine the number of rivers, rivu-
lets and nallahs that will cross the
road practically every ten or twenty
miles—it is obvious what a tremen-
dous cost it involves. We used to con-
tribute up to 50 per cent towards the
construction of roads until 31st March,
1955, but we found that the work was
not going apacc or with that momen-
tum of progress and development as
it should. Therefore, in 1955, we took
over the responsibility for this parti-
cular road, and since then we propose
to meet the entire cost of the cons-
truction of this road which comes
to Rs. 10 crores. There too, we are
again handicapped for lack of funds.
I would say that till March 1856, we
had spent Rs. 28:03 lakhs and odd,
in 1956-57, Rs. 4264 lakhs; in 1957-58,
we have estimated Rs. 35 lakhs and
in 1958-59 provision has been made
for Rs. 34 lakhs. We are spending
all these amounts. Whatever is allot-
ted. we are trying to spend. We have
got to function necessarily within the
limitations of the finances that
are placed at our disposal.

I may, in this connection, also say
that we have recently sanctiomed the
following bridges on the West coast
road in the Mysore State; a bridge at
Uppanda, a bridge at Kalyanpur, a
bridge at Mabukal and one on the
Netravati. These are four very im-
portant bridges. I think this should
satisfy the hon. Member who hails
from that part of the country and
thinks that perhaps we are not giving
as much attention to it as we should
These facts and figures and the back-
ground that I have given just now
should convince him that we have
done as best as we could in the cir-
cumstances.

Now, I think I must go to the next
point. i

Shri Hem Barua: Before the hon.
Minister goes to some other point ., . .

Shri Raj Bahadur: I am at your dis-
posal, Sir. I am prepared to speak
till 8 o'clock because I want to deal
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with all the points. I would request
the hon. House to give me that time.

Mr. Speaker: If the House is willing
later on, let us see.

An Hon, Member: We can sit an-
other 15 minutes.

Shrl Sambandam: What about the
Eastern Coastal road?

Shri Raj Bahadur: About the East
coast road, the proposals are new.
They have so far been dealt with by
the State Governments. We  shall
consider them as and when the pro-
posals are put up by the State Gov-
ernments concerned. Of course, with-
in the limited finances at our disposal,
because, the Planning Commission
can turn round and say that they
could not provide for it within the
Second Plan period.

A point was made by the hon. Mem-
ber from Tripura about the Tripura
road. I can tell him that in 1956-57,
the expenditure that was incurred on
the construction of roads in that Siate
was to the tune of Rs. 5604 lakhs:
in 1957-58, it was Rs. 91 lakhs an-d
in 1958-59, thc provision is Rs. 60
lakhs. I happen to rome from an
ex-State which was as small as the
size of Tripura. These amounts were
not allotted to us for roads in that
ex-State. 1 believe that this should
satisfy the hon. Member from Tripura
that whatever can be donc in regard
to this Union Territory in the matter
of construction of roads is being
done.

Then, I come to another point
pertaining to transport. When we
think of transport, at once rush to
our minds the inhibitory factors and
limitations under which our transport
system has to function today. There
can be no two opinions about the
need for removing these inhibitory
factors. We are all at one that the
transport system of the country
should be developed to an extent that
it meets the requirements of our
growing economy and the economic
development that results from the im-
plementation of the Plan. Transport

7 MARCH 1958  Demands for Grants 7118

happens to be the vehicle on which
our economic prosperity has to march.
Therefore, I am very grateful to the
Members who have laid due emphasis
on the nced for giving more atten-
tion to transport. In this behalf I
can only say that I am at one with
whatever fell from Shri Khadilkar,
Shri M. R. Masani and other Members
on this side and 1 can assure the
House that we are trying our best to
see that these inhibitory factors are
removed.

In this connection, 1let me also
advert to the question of taxation, It
is acknowledged on all hands that the
level of taxation, so far as transport
is concerned, in our country, perhaps
is the highest on motor vehicles and
it is high time, rather, I think it is
already late that we should consider
somchow or other to relieve the
burden of taxation on motor vehicles.
T have not the least doubt in my mind
that the taxation on motor vehicles
did grow to this level also on account
of political conditions. There was &
time when we 2ll thought that any-
body who owned a car or travelled
in a lorry or bus was a big man,
and when we came to the municipa-
lities or the legislatures or other
places, we  all  thought this was
perhaps the one cow from which as
much milk as we liked could be
drawn. That is why we find that the
level of taxation has gone up to that
extent.

In this connection, we have also to
recognise that practically in all the
States they have always fallen back
upon the motor vehicles or motor fuel
to enlarge their revenues from year
to year.

Shri Dasappa (Bangalore): Not ex-
cluding the Centre,

Shri Raj Bahadur: Let us all re-
cognise the fact that in our country
motor vehicles are put to the highest
level of taxation in the world, but
the background is there. We have
got to get out of the old ruts if we

want to come to the proper solution
of the problem.
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‘Jn this connection, let us realise
that there are two things to be done.
Firstly, we have got to achieve »
uniformity in the rate of taxatiom.
Secondly, as far as possible, we should
try to see that the machinery to rea-
lise these taxes should be simple.

On the subject of Taxation from
time to time enquiries have been made
by efficient and authoritative bodies. I
need hardly remind the House about
the Motor Vehicles Taxation Enquiry
Committee or about the Taxation En-
quiry Commission or about the study
group on Transport planning. I need
hardly also tell the House what that
august body, the Indian Roads and
Transport Development Association,
has been doing about it from time to
time.

These bodies have all felt that
somehow or the other, the level of
taxation should be reduced, but we
have not yet achieved any success in
this behulf. From year to year the
Transport Advisory Council has met,
from year to year conferences are
held of the Transport Commissioners
and Controllers. We all agree that
we should not raise these taxes. We
all agree that we should put a ceil-
ing, and it is well known that even as
late as October, 1957 the conference
of the Transport Commissioners and
Controllers from the wvarious States
that was held at Mussoorie also came
to this conclusion and reaffirmed once
again that a ceiling should be put on
the level of taxation which should not
exceed more than 75 per cent of
the present Madras rates. But this
resolution, or this recommendation of
the various conferences has not been
implemented so far. Why? Because,
the States can ill-afford to allow any
cut in their revenues.

I wonder what else can be the
remedy in the circumstances than
trying to centralise this system of
taxation. This is just m suggestion,
and I am only speaking out my mind.
If we can realise these taxes centrally,
and then distribute pro rata according
to the income derived by the States
concerned at the moment, perhaps that
might be some solution of the problem

of achieving uniformity and rationali-
sation of taxation on motor vehicles.

In this connection, we have also got
some suggestions from the IRTDA, and
1 can only say that they are under
examination at the moment.

About taxation 1 need not say
more, but apart from taxation there is
the need for relaxation of certain
controls on movement of wvehicles
also.

In this connection, the Mussoorie
conference has done some good work.
They have recommended certain re-
laxations, according to which now a
public carrier or a truck, permit for
which is granted by STA, can go free-
ly within the limits or boundaries of
a State. .

Similar relaxations may have to be
made for inter-State traffic also.

We have to welcome the appoint-
ment.- of the Inter-State Transport
Commission in this connection. I am
sure that the House will give its full
blessings to the new Commission that
has come into being.

It has got a very onerous and a
very delicate duty to discharge. It
has to act as a unifying link between
the various- States and the Central
Government, it has also to provide the
necessary liaison between the operators
—public and private—and the Gov-
ernments concerned. It may also have
to plan how much of transport on a
particular route has got to be provided.
These duties are onerous and the
three words that have been incorpo-
rated in the particular provision, viz,
development, co-ordination and regu-
lation, give it enough powers and are
wide enough to impose upon it a very
heavy responsibility and a very diffi-
cult duty and a very onerous duty.

17 hrs.

1 think a suggestion was made yes-
terday and repeated today that there
should be a central body which may
be known as road transport com-
mission, which should have control
and authority all over the country just
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as the Railway Board have in res-
pect of Raflways. The Inter-Btate
Transport Commission might be just
a nucleus or a beginning in that
direction. At least I feel like that.
Sooner or later we should examine
. this question with all its complica-
tions and in all its details, because we
know that the Constitution has divid-
ed the responsibility in regard to de-
velopment of transport between the
Centre and the States, whereas the
provisions of the Constitution even in
regard to the taxes are different; for,
we know that under entries 58 and 57
in the State List, the power to impose
taxation has been given to the States.
But then, whether in regard to the
powers that have been given for taxa-
tion or in regard to control, some day.
we shall have to consider this ques-
tion in all its implications.

The next question that arises in
connection with transport is about the
number of vehicles. I am afraid I do
not know exactly whether I was right
or quoted rightly or otherwise. But
the figures that have been given to
us by the Planning Commission are
as follows. I am referring here to
* the remark or observation made by
Shri M. R. Masani.

It has been estimated that at the
end of the Second Plan period, the
demand for transport will be to the
tune of 40,000 vehicles per annum,
The estimate has been accepted by the
Tarif Commission also. The annual
manufacturing capacity of the four
approved manufacturers of motor
vehicles, as disclosed by them to the
Tariff Commission in 1956 was as
follows : The Hindustan Motors: 8,000;
The Premier Automobiles: 6,000; The
Tata Locomotive Engineering Co. Ltd:
7500; Ashok Leylands; 1,500, which
comes to 21,000 in all.

Bubsequently, these firms have taken
steps to increase their manufacturing
capacity. The Hindustan Motors have
also plans to increase their production
eapacity.

So, it is believed that in order fo
meet the increased demand from road
transport necessitated as a result of
the implementation of the various pro-
jects included in our Plan, we would
require another 1,20,000 goods vehicles
during the remauining three years of
the Second Plan period. We have
planned for production of 1,36,000
vehicles as follows: 1957-38: 20,000;
1958-59: 32,000; 1059-60: 39,000, and
1980-61: 45,000, thus bringing the total
to 1,36,000. Out of this 120,000 will
be available for goods Transport—I
think we might be able to meet this
requirement, and we might be able to
bridge the gap if the gap is only that
much wide, because these examina-
tions mbout the requirements may
differ from body to body or from au-
thority to authority. Therefore, in all
humility I would say that the figures
that have been given by the RTDA

may be correct, but this is the con-
clusion which has been arrived at,
so far as Government are concerned.

1 would now come to the question of
bullock-carts.

An Hon. Member: May I know for
how long we would be sitting today?

Mr. Speaker: As long as it is in-
teresting.

Shri Raj Bahadur: 1 am entirely in
the hands of the House. I think I
shall take about fifteen minutes more.

Mr. Speaker: Hon. Members are all
anxious to hear him.

Shri Raj Bahadur: About bullock-
carts and the provision of rubber
tyres for their wheels, I may say that
on an average it will cost about Rs. 500
for one bullock-cart to have rubber
tyred wheels, We have got a crore
of such bullock-carts. So, it would
come to Rs. 500 crores in all, and
taking roads into wmccount another
Rs. 4,700 crores would be needed,
because these bullock-carts with
rubber-tyred wheels can go better on
roads, whether they are surfaced or
unsurfaced, rather than on muddy
paths; because, whenever it rains,
has been experienced that these rubbaz
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fyres do not work well in muddy

tracks. Bo this is the whole position
so far as this particular scheme Is con-
cerned.

We have never been indifferent to
it. We have given all possible con-
sideration and attention that it de-
serves. The interests of the bullock-
cart, and particularly of the man who
plies the bullock-carts, who goes
behind the bullock-cart, are as dear
to us as they are to anyone else in
this House or outside. We yield to
none in that anxiety or interest, so far
as the good of that ‘man' is con-
cerned. But some people try to be
needlessly chivalrous and try two
champion each and every cause,
knowing very well that what little can
be done is being done, knowing very
well the limitations and handicaps
under which things have to be done.

So about that also, as the House is
aware and as Pandit Thakur Das,
Bhargava also informed us, a team of
our officers has gone to USA. Shri
Roy, who has been taking a good deal
of interest in this matter, sent me a
note. I personally discussed that
note with the Secretary, gave him
that note and requested him to ex-
plore the possibilities, how far that
particular scheme of getting tyres for
wheels from America for the bullock-
carts free or at nominal prices, which
Shri Roy has put forth, can be work-
ed. That is a matter which can only
be decided after we get the results
from that particular step which we
have now taken.

Now, I will come to the Delhi Road
Transport Authority. I was thinking
that with the progress that the DTS
had made, nothing much would be said.
But Shri Vajpayee, who is not here,
waxed eloguent about so many things
in regard to that. I can only tell
him that in 1956-57 alone we have
added a fleet of 133 new buses to the
existing fleet of the DTS, bringing the
total to 534, These buses provide a
total seating capacity for 22,280
passengers while the room for standees
is for 7,208. It will be appreciated
that within the limitations of finance

9123

whatever expansion of the serview
could be achieved has been achieved.

So far as the question of labour re-
lations is concerned, 1 may say that
we have tried our level best to de
whatever we could for meeting the
demands of the union. I can sy
without any fear of contradiction
that all the demands have been satis-
fied, including the one in regard to
bonus which is proposed to be given
as good performance reward. We
have laid down that for such an allow-
ance in the form of a good perform-
ance reward, there should be a
minimum expectation of good duty
and good work. We have laid down
that at least 21 days attendance on
duly is necessary to entitle one to this
particular advantage or benefit. We
have also said that he should have a
record of good behaviour. He should
not have been punished over and over
again. These two restrictions are
there. I believe that across the table,
all such points can be discussed and
settled. In this particular matter,
however we have gone as far as we
could.

Shri Sonavane (Sholapur-——Regerv-
cd—Sch. Castes): What has been done
about the reduction of bus fares in
Delhi? They are the highest in the
country.

Shri Raj Bahadur: No, I dispute
that. 1 repudiate that, On the lowest
slabs, the bus fares in Delhi are the
lowest compared to Bombay and
Calcutta. In the medium-slabs, our
rates are high. Then we are mearly
equal so far as the highest slabs are
concerned.

Recently, we have rationalised the
fare structure. Now, the new rates
system is very convenient and I think
we have also received some compli-
ments for that. So I think that so far
as that matter is concerned, we have
done as best as we could.

To provide for concessions for child-
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Shxi Raj Bahadur: Of course,
students also; and I think if the ladies
also require concession, we may also
look into it.

Shrimati Parvathi Krishnan: 1
object to “etc.”

Mr. Bpeaker: They are an important
category; he must have said, women
and children etc.

Shri Ra] Bahadur: That is a point
which we would always like to look
into. But, then, we have got to see
that the DTS pays its way and does
net run at a loss. It was after a good
deal of effort that it has struck even
and has just started making some
profit. As soon mas we observed that,
we have made some profit, we have
" given something to labour and we
have also rationalised the fare struc-
ture which has cost us about Rs. 6
lakhs more so far as the bill is con-
cerned., So, I think there should be
no dispute about that too.

Then, I come to the ports. 1 would
only say that so far as the ports are
concerned, 1956-57 was a hectic period
for all the major ports. All I could
say is that they were tried to their
utmost and they did come out of the
ordeal creditably. In 1856-57, the
fmport export traffic reached the peak
figure of 27'9 million tons. But this
also has been exceeded this year, that
is 1957-58, and it is expected to be us
high as 29'7 million tons. Let us re-
member that during the worst period,
the war years, it had never gone
beyond 20 million tons—that is what
I am told. So, the ports machinery,
the staff etc. all have been put to the
severest strain during these 2 or 3
years. Let us also recognise that the
type of cargo they had to handle was
also much more difficult than what
they used to handle previously. I am
referring to the huge equipment for
the steel plants, the iron and steel
that used to come both to Visakha-
patnam and Calcutta.

If there had been some delays mnd
some congestion, it could have been

expected. Much was said by my hon.
triend, Shri Raghunath Singh about]

demurrage. According to his caleulas
tions, we have pald a - demurrage
Rs, 225 lakhs. But, in answer to
question that had been put over
over again by my hon. friend
Tyagi, we placed on the Table of
House and before the House as
of information as we have collected.
We put in a statement all the infor-
mation, whether it was a daily figurs
or & monthly figure and all that. Un-
fortunately, in the calculations, it
appears all these figures have been
summed by Shri Raghunath Singh up
to Rs. 2:25 crores. There were many
overlappings of figures in this total-
ling. I think all the figures here
won't go beyond Rs. 1 crore in the
real total of demurrage paid.

Shri Eaghunath Singh: That was
~nly for three months.

Shri Raj Bahadur: Besides, all these
months the ports have becn earning

gggini

 despatch money also. Various depart-

ments which were getting or bringing
goods have been getting despatch
moncy as well and that also should be
taken into account. I would only
qQuote the figures of one department,
the Food Department. The total
freight paid in 1956-57 was Rs. 2084'3
lakhs. This year they did not pay any
demurrage; and, they earned despatch
money to the tune of Rs. 28-32 lakhs.
In 1957-58, the total freight paid was
Rs. 30-26 crores and the demurrage
paid was Rs. 72'35 lakhs and the
despatch money was Rs. 189 lakhs.
Now, I would say that as and when
it is possible for us to collect all the
figures and to marshal them properly
we would do that......

Mr. BSpeaker: What
represent?

Shri Raj Bahadur: That is the total
freight paid by the Food Ministry,
Rs. 30°26 crores. Out of that Rs. 72'35
lakhs have been paid as demurrage.
We have also earned despatch money
on that, I won’t like to say that
demurrage should have been avoided.
But, was it possible to avoid it? That
is another question we shall have to
take into account because nobody

does 3026
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could have planned for the type of

‘cargo that was not expected We
came to know that the steel plants
would be there and some equipment
wil]l have to be brought for them only
as late as about 1954-55. Therefore,
we cannot have planned for all the
mobile cranes needed in the port of
Vizagapatam or for equipment whe-
ther in Bombay or Calcutta. It is so
obvious that I will not go into that
question.

Mr. Bpeaker: I am sure that the
House will be satisfied if no more
demurrage is incurred.

Shri Raj Bahadur: About that I
may say that no ship has now to wait
in any of these ports. If we allow the
labour to work peacefully and in
harmony, I think it will be a very
great factor to ensure this particular
thing. If there is labour unrest from
time to time, if the peace of the port
is disturbed, of course it reflects upon
the operation and efficiency of the
port as well. To that point also, I
will come presently,

Another question that has been put
is:

What has been done so far as the
development of ports is concerncd? In
Kandla, four berths were originally
planned and they were completed.
Two are under construction for ore.
At Calcutta mechanical ore berth, a
heavy lift yard equipped with 200
tons crane and & mechanical coal
loading plant and a new dredger had
been provided. In Bombay, 34 new
electric cranes have been brought into
commission. Work on 11 out of 12
transit sheds under construction had
been completed,

In Madras a new marshalling yard
has been completed. Good progress
has been made In the construction of
coal and ore berths. At Vizag con-
siderable addition has been made to
the fleet of cranes for cargo handling.
A new dredger had been provided.

‘We have also approached the World
Bank for the developments of these

ports, particularly to finance the

foreign exchange component needed
for development. A negotiating team
is already there in Washington and we
hope they will return successfully.

Considering the labour unrest in the
major ports, particularly in the period
of congestion, we have come out with
a good deal of success in the discus-
sions so far as these labour problems
are concerned. I may inform the
House what we have done so far, All
their demands were practically con=
ceded when they met us in July last
Only a few demands remained. Imay
say from memory that they wanted
the implementation of the favourable
recommendations of the Chaudhury
Committee report. We thought that
such of the rccommendations as were
covered by the terms of reference to
the Pay Commission could not be
possibly implemented by us, because
the ports of Cochin, Vizag and
Kandla are being run directly by the
Government. The terms and condi~
tions of service which apply to the
workers in these ports should natural-
ly be the same as should be available
to the workers in the ports of
Calcutta, Bombay and Madras. There-
fore, we shall have to wait for the
Pay Commission's recommendations.
It is well known that in the ports of
Bombay, Madras and Calcutta, com-
mittees have been constituted con-
sisting of representatives of labour
and the port management. They are
on this work. I hope they have pro-
cecded very satisfactorily. The ques-
tion of categorisation of the various
workers in the various pay scales
recommended by Mr. Chaudhury can
also be considered. It shall also be
successfully tackled, I hope,

I now come to the observations
made by Mr. Menon about Cochin. Ha
wag rather angry or bitter about it.
1 would only say: let us consider
what is in his mind when he says that
the Arur bridge or Cochin port is a
problem, as he calls them. How far
is the Government or the administra-
tive officer of the port responsible for
toat?
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Shri Naraysnankutty Menon: For
giving the contract.

Shri Raj Babadur: So far as the
bridge is concerned, the work on the
bridge has been restarted since yes-
terday. Perhaps the hon. Member 1s
not aware of that.

Becondly, I may tell him......

Mr. Speaker: The hon. Minister has
anticipated him.

Shri Narayanankntty Menon: He
did not inform me. I have not got the
machinery which the hon. Minister
has,

Shri Ra] Bahadur: I can only say
that the contractor, who was the best
available contractor available to us,
could not work because of labour trou-
bles, and his financial position deterio-
rated. Therefore, that work had to be
suspended for some time because of
the flnancial trouble that the contrac-
tor was facing. We could not get hold
of another contractor in the middle of
the work easily. Therefore, we tried
our level best, and it shall have to be
said to the credit of the Administra-
tive Officer of that Port that he has
brought about a solution of lhe prob-
lem. Despite all troubles that had
been created for him, he has carried
on the work of the Port admirably.
So far as development work at the
Port is concerned I can tell you, with
a good deal of pride in it, that he has
undertaken all the work connected
with the Second Plan, and he hopes
to complete all works by the end of
1858. All the four new berths have
already advanced far enough in con-
struction. So far as the working of
the Port is concerned, there has not
been a single day's delay. So far as
the handling of ships is concerned,
the operations have been perfectly
smooth and, despite all troubles that
have been created he has done well.

The hon. Member says that there is
a “satyagraha” going on. He has
repeated this word ‘satyagraha’
pseveral times. I would submit to the
House what actually happened. How

can it be called satyagraha? No other -
person than the hon. Member himself
wanted to, if I may say go, put certain
demands—no other demands than the
ones we hear here—and they were
that the Chaudhury Committee’s re-
commendations should be accepted.
The Port Officer said that it will have
to be decided after receipt of the Pay
Commission’s recommendations, and
that it all depends upon the overall
solution of the whole matter. Then
the hon. Member and, perhaps, the
union or the people whom he led
staged a demonstration. There demon-
stration, or the so-called satyagraha,
consisted of 8 or 8 people.

Mr. Speaker: Did he himself take
part in the demonstration?

Shri Raj Bahadur: Yes, Sir. I will

presently show something about that
also, because I have got some rele-
vant document in that connection.
- Mr. Speaker: According to princi-
ples of democracy it is open to any
Member of Parliament to convert the
majority, and if he does not succeed
in that he himself can go and demon-
strate.

Shri Narayanankutty Menon: I
do not know how the hon. Member
says that 1 was there. The satya-
graha is going on there and I never
participated. He is at liberty—as he
has been telling all these days—to
make such allegations,

Shrl Raghunath Singh: He may be
behind that satyagraha.

Shri Raj Babadur: I will just now
produce a copy of a letter which was
written by the hon. Member to the
Port Officer; that would prove my
humble submission. I only wanted to
point out what type of super-satya-
graha it is. It is just 5 or 8 people
collecting either in front of the office
of the Port Officer, or at his house,
or at both places from 9.00 A till.
5.00 p.v. 1 do not know whether it
was a sort of Ram Nam or some other
thing they were chanting there, but it
is admitted and known to all who
pass by that way that all types of
vituperative abuses and all types of,



I should say, filthy things are uttered
‘in respect of the Administrative OM-
cer. It will neither be parliamentary
nor dignified on my part to repeat all
those things here, but it happens
to be a fact that this is the type of
thing which my hon. friend chooses
to call “satyagraha”. I think it is
doing a grave outrage to the very
sacred name of “satyagraha” to call
such outrageous deeds as “satya-
graha”. It is, I think, better not f{o
use this expression,

Then, when my friend was dissatis-
fled with the reply given by the Port
Officer, he gave an ultimatum that he
will hold meetings in the precincts or
area of the port No mectings are
allowed to be held there without per-
mission because that might disturb
the port operations. Naturally, the
Port Officer refused permission. Then
came threats of so-called satyagraha
again, ti]l ultimately it was threaten-
ed that the work of the dredger will
be stopped. which means that the
entire safety of the port will be in
jeopardy—at least the operation part
of it. Because the Navy is also there,
the Port Officer reporied the matter
to the Navy and said that they should
take over. He also rcported the
matter to the Chief Minister. The
Chief Minister did intervene and he
wrotc a letter. I would like to read
what he wrote in the letter to the
Administrative Officer. This is the
letter which the Chief Minister, Shri
E. M. S. Namboodiripad, wrote. The
letter is dated 11th March, 1958. 1
can alse give the number, etc.. of the
letter. The letter says:

“After you left vesterday, I had
a talk with Shri T. C. N. Menon.
It is my impression that if you
have a heart to heart talk with
him, all the outstanding points
can be settled. I would, there-
fore, request you to arrange such
a talk., I have advised Shri T. C.
N. Menon also accordingly.”

He sent a reply. I need not read out
all that, because that will take a long
time,

Shrimati Parvathl Krishnan: What
is the operative part of that letter?

Shri Raj Bahadur: Of the letter of
the Administrative Officer?

‘Shrimat! Parvathi Krishnan: Yes.

Shri Raj Bahadur: The hon. Mem-
ber may listen to that also.

“T acknowledge with thanks the
receipt of your letter dated 1lth
March, 1858. Shri T. C. N. Menon
met me very casually at the
Malabar Hotel on the 8th evening
and while expressing regret to me
for the misconduct of the members
of his Union, mentioned to me
that he wanted to meet me outside
the office hours. I told him that I
had no objection; but I was sur-
prised to find that on the 10th
morning he sent a letter about
holding a meeting without getting
my permission. Immediately on my
return after meeting you he held
a Press Conference where he
made fantastic allegations against
me personally. With this back-
ground I wonder whether any use-
ful purpose will be served by my
meeting Shri Menon as his public
utterances bear absolutely no rela-
tion to his private conversation.
Since you desire that I should
meet him, I will have no objection
to meeting him. I would, how-
ever, like to point out that the
demands he has made on me are
all of an All-India nature and
therefore have to be decided by
the Government of India".

Again, the threat of holding that
meeting came. The Port Officer
reported to the police and some thing
happened as a result of which on 15th
March, 1958, the hon. Memb.or Shri
T. C. N. Menon. M.P. from Ernakulam,
wrote to the Administrative Officer,
Port of Cochin, as follows:

It seems from the correspon-
dence we had with you that there
is some misunderstanding regard-
ing the holding of meetings in the
Port area by the Cochin Port Em-
ployees' Union. I wish to make it
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quite clear that I am satisfled that
previous permission will have to
be obtained from you for holding
meetings within the Port limits ,

I can also inform you that I very
much regret that on a previous
occasion, permission was not spe-
cifically asked for.

I request you once again to
permit me to hold the proposed
meeting today.”

This was the hon. Member's letter,
and the reply to it is:

“With reference to your letter
No. nil dated........

Shri Narayanankutty Menon: Therc
is nothing wrong in that letter.

Shri Raj Bahadur: I can produce
that letter. It only shows that for that
so-called agitation, so-called satya-
graha, so-called desire or keenness to
hold the meetings in the Port area,
the hon. Member himself has, without
any reservation, expressed his dcep

regret.

Shri Narayanankutty Menon: The
hon. Minister was reading which
letter?

Shri V. P. Nayar (Quilon): We
want to hear the so-called repty to the
so-called letter of the Administrative

Officer.

Mr. Speaker: Let the hon. Members
wait.

Shri Raj Bahadur; I would like the
House to take into considcration the
aspect as to how an officer can func-
tion in these circumstances. From
time to time, he is threatened and
unseemly demonstrations are held
before this officer or his house. His
wife and children have to put up
with all these types of harassment
which goes on; before the door-step
of the officer, there are four or ten
people, from morning to evening,
sitting, and shouting all sorts of

slogans and all sorts of vituperative

Demands for Orants ~ % MARCH 1988 - Deviads 54 CHGR V. s

words and all that. If this is going .
to be the way in which we conduct
our public activities, we will not do
well. It will be at least harmful to
the port, for, I am only concerned
with the port now. We would like
to see to it that no disturbance, no
interference, is done by anybody,
whatever his position, to the smooth
working and running of the port. That
is our first duty and we would like
to discharge that duty to the best of
our ability. I think I could end there
so far as the ports are concerned.

I shall come to lighthouses .now.
But I think nobody spoke about light..
houses. 8o, I shall take up the dewve-
lopment of minor ports. I may say
two or three things here. We have
got provision of Rs, 5 crores. It is
well known to the House. So far aa
the Tuticorin, Karwar, and Bhatkal
ports are concerned—there were four
or five particular ports which have
been mentioned in the debate—I can
say that we are in very great sym-
pathy with the demand to develop
them. We also accept the dictum
of the Nanjundiah report that such of
the ports which have got traffic up
to a particular limit may be classed
as intermediate ports.

I think it will do well if I may
invite the attention of the hon. Mem-
bers to the recommendation of the
National Harbour Board made at their
meeting held recently in Kandla,
namely that a Committee should be
set up to go into the priorities so far
as the development of these ports are
concerned. We are interested deeply
in the development of the minor ports.
And I think with the co-operation of
the State Governments concerned we
should be able to develop these porte
as quickly as possible. So far as ‘ho
Second Plan is concerned, we have
got no provision for converting minor
ports into major ports. But these
proposals can be taken into considera-
tion only when the appropriate time
comes and I do not think I can w
much beyond that,




- ¥ will now come to certain observa-
" tions which were made about the
Visakhapatnam shipyard. So far as
the observation that not a single ship
goes out of the yard without showing
some trouble either to the left or the
right is concerned, I can only say that
it is too much of an exaggeration.
There is no doubt that the consultants
have not given that satisfaction and
that quality of service which could
have been expected from them, so
far as the construction of ships is
concerned. But it is also a fact that
as many as ten ships have already
been turned out by them since they
joined us in 1852. 8o far as I know,
barring one or two minor defects in
one or two vessels—there have been
no defects in any other ships or vessels
turned out by them.

Of course, the case of Andamans
has been unfortunate. But, as I said,
a committee was appointed to go into
that. Now to hang all eriticism always
on this particular case of Andamans
and to blame that the entire ship-
yard has been doing nothing and to
say that everything has gone wrong
is, I think, an overstatement not at
all warranted by facts.

Mr. Speaker: Are the conxultan%
continuing in office?

Shri Raj Bahadur: No. We have
already given notice of termination of
their contract. We are also exploring
the possibilities of having some other
people from other countries to act as
our consultants.

Mr. Speaker: Who were our con-
sultants before 18527

Shri Raj Bahadur: I am sorry, I do
not know that. ’

Then, a point wag made about the
cost of ships when they referred to
the efficiency of the yard. I can only
give out two or three facts in this
connection. The main reasons for the
disparity in prices are as follows:

The price of steel in UK. is less
by about Rs. 125 per ton than the
price at which steel is available to

our shipyard, Secondly, on  machin-
ery, stores and equpiment the ship-
yard had to incur an extra charge of
15 to 18 per cent on the cost by way
of packing, forwarding and handling
vharges, insurance of the engines
which have to be imported etc.
Another reason for the high costs is
the small number of ships produced,
as the yard is comparatively small.
Therefore, the prices do not compare
favourably with the prices at which
ships are built in UK,

I will new come to tourism., So far
as the compliments that have been
paid to the department of tourism is
concerned, I accept them on behalf
of the Department with all humility
and thankfulness, About certain sug-
gestion which has come from a
denizen of the Himalayas, Shri Bhakt
Darshan, I would only say, we are all
interested . . .

Shri V. P. Nayar: Denizen' is not
a good word.

Shri Raj Bahadur: It is not a bad
word either, I can assure you.

Shri V. P. Nayar: It is normally
used for animals,

Shri Raj Bahadur: No.

Shri V. P, Nayar: Especially in
Himalayas.

Shrl Raj Bahadur: I can only say
that we are very mindful of the needs
of the great place of pilgrimage,
Bhadrika Ashram and that it has to
be connected with the rest of the
country by roads.

About the other places, we have got
limited funds at our disposal.

Mr. Speaker: Is there a proposal to
link Bhadrika Ashram by road?

Shri Raj Bahadur: The road now
goes up to 19 miles of Bhadrika
Ashram.

Mr. Speaker: Is there a proposal to
have it in this Plan?
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Bhri Raj Bahadur: We hou to du
that, because we have to finance such
roads In the interest of developing
home-tourism and pilgrimages are a
part of it. I think a good deal of fin-
ance was allotted for roads in the
Himalayas region. Of course, my
- triend Mr. Bhakt Darshan was very

pungent in his remarks especially so
far as people going on ropes and julas
are concerned, I can only say that the
Ymitations from which we suffer are
the main reasons for our not cons-
tructing bridges in the nullahs, As
far as the Himalayas are concerned,
we all are proud of it and we would
like to beautify it as soon as possible,
so that a larger and larger numbers
of people can go to Himalayas and
pray or stay there,

An Hon, Member: And do tapasya.

Shri Raj Bahadur: And also
tapasya; 1 do not mind.

So far as tourism is concerned, it
should be remembered that during
the First Plan we had no specific pro-
vision for tourism as such. In the
second Plan we started with some pro-
vision and we have got some funds
allocated for us. I would only say
that those funds will be utilized to
" the best advantage for the develop-
ment of tourism.

In this connection, let me mention
the two outstanding developments.
First is in regard to the re-organisa-
+ tion of the department. We had only
a tourist section or tourist department
in the Ministry. Now it has been con-
verted into a full-fledged department
under a Director-General and the
Director-General is no less a person
than Mr, Chib.

Shri Braj Raj Singh: What about
the Taj?

Shri Raj Bahadur: I will come to
Tej also. Taj stands by itself. We
have spent a good amount—the
Archaeological Department has spent
about Rs. 40,000 to Rs. 50,000 over it.
. That is all I remember about it. There
fs a particular feature about which I
would ke to make a mention.

lmurhtmmhﬂeh
going up every year. Last year in
1958, the figure was 08,808. During
1957, it went up to 80,545,

An Hon. Hemhr:.&ntheyﬁudm.
tourists?

Shri Raj Bahadur: They are all
foreign tourists. This number does
not include the Pakistanis who come
in quite a good number otherwise. So,
this is about 400 per cent more com-
pared to 1851.

An Hon. Member: Mr. Chib has
done good work.

Shri Raj Bahadur: 1 am thankful to
you for that remark.

Then we have drawn up a list of
20 or 25 places—I will place a list of
such places on the Table of the
House later on—which are attended
to, particularly in respect of construc-
tion of rest houses, canteens and
other amenities and other facilities
for the tourists,

So far as the need for co-ordination
is concerned, we find that the activi-
ties of the department are such as are
related to or dependent upon so many
other departments of the Central Gov-
ernment and also of the State Govern-
ments. For that reason we always
found difficulty in co-ordinating these
activities. We have o depend, for
example, on the Home Department or
on the Education Department or on
other departments. So a Tourist Pro-
motion Committee has been set up
under the chairmanship of the Cabi-
net Secretary, who looks to this work
of liaison and co-ordination with a
view to remove all the bottlenecks or
obstacles that might come up in the
implementation of the various plans
that we draw up for the promotion of
tourism.

So far as formalities are concerned,
with the help of other Government
departments, we can say that the
malities for the foreign tourists
been greatly reduced. They
been reduced to the minimum and
nearing the ideal of a tourist

953555



lndhwith ont disembarkation card
and a health card

For the purpose of entertainment of
tourists and for organising these enter-
- tainments and cultural activities in a
better way we propose to consult vari-
ous people in this behalf. A meeting
bas already been held in the Depart-
ment of Tourism for that purpose. I
think a good deal of co-ordination in
regard to these cultural and entertain-
ment activities will also be achieved
In this connection, we propose to issue
a calendar of cultural festivals. That
will be publicised widely in foreign
countries and that will help the
foreign tourists to synchronise their
visit to India so as to be able to wit-
ness these cultural entertainments and
get some idea of that also. 1 do not
think I need say much about anything
else so far as that is concerned.

I should now like to come to ship-
ping. But before I come to shipping
1 may just say a word about these
labour problems, because off and on
that have been raised.

Mr. Speaker: Shipping is a maje.
subject. Is it not?

Shri Raj Bahadur: Yes, Sir.
Mr. Speaker: Then why did he
keep it till the end?

Shri Raj Bahadur: P. & T. is also
there still

Mr. Speaker: I am afraid we will
have to adjourn.

Shri Raj Bahadur: If you could give
me ten minutes I will finish these
two points,

Some Hon. Members: No, no.

Shri Raj Bahadur:
more and I will finish.

Mr. Speaker: Very well Hon
Members will be patient.

Ten minutes

Shri Raj Bahadur: This is just to
complete my answer with regard to
the labour problems pertaining to the
ports. . I had said something about the
wmm Then
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same points of dispute were thereon
which also the labour unions seem to
be rather agitated, particularly in
regard to implementation of the deci-
sion of July, 1857. About that, I may
say that there were three or four
decisions. First, settlement of local
demands. The items concerning two
unions have been discussed with
union representatives and they have
been referred to adjudication. The
items raised by the third union are
under discussion with labour repre-
sentatives. Then the dispute about
claims relating to payment of arrear
on account of overtime, has also been
referred to adjudication. Then, the
dispute relating to over-payment of
bonus to stevedore workers. This has
been settled in favour of the workers.
Then, the demand regarding listing
schemes and the uniformity in leave
rules between classes III and 1V,
They have all been implemented.
Then, comes the demand regarding
payment of provident fund to piece
rate workers at 6} per cent, on
total earnings. This happens to be
the one thing on which there still
remains some dispute. During ncgo-
tiation sume sort of information was
given to us thuat piece-rate earnings
are taken into account in the port of
Calcutta while calculating the quam--
tum of provident fund. That was
found to be incorrect. This does not
mean that because these piece rates
are not taken into consideration
while calculating the provident fund
contribution a dispute should be rais-
ed on that point. Obwviously the
assurance given on this basis was on
incorrect information. It is not pos-
sible to implement this in advance of
the Pay Commission’s recommenda-
tion, because this particular item is
also covered by the Pay Commussion.
I think there is no reason whatsoever

agitated.
tling all their demands and all their
points of dispute between the steve-
dore workers on the one hand and
port authorities on the other hand,
and other matters 'by
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8o far as shipping is concerned, 1
will only list a few achievements that
have been made in this fleld. I will
give barely a list. A firm decision has
been taken to establish a non-lapsable
Shipping development fund. We
think that in the course of the Plan
period, we shall get about Rs. 10
crores. Rationalisation in the rate of
mterest has also taken place. Three
per cent will now be charged for
loans given to acquire ships both for
the coastal and overseas sectors,

So far as shipping companies are
concerned, they have acquired three
ships on a self-financing basis with-
out outlay of foreign exchange. The
shipping companies have also been
informed that they can acquire ton-
nege on a deferred payment basis pro-
vided the payment of the price of the
vessgel is spread over 6 or 7 years. A
part of the Yen credit made available
by the Government of Japan has been
secured for the acquisition of tonnage
A shipping co-ordination committee
has been set up. This wil) effect iiai-
son between the shipping companies
and the Government and ensure fu'l
utilisation of the availuble Indian
ships.

Exemption from payment of wealtk
tax was another achievemert in
favour of the shipping companies.
Exemption from the compulsory dopo-
sit scheme was another such con-es-
sion which has now been extended to
others also. Development rebat2 ha:
been increased from 25 to 40 per cent.
The Rail-Sea Co-ordination Commit-
tee's recommendations have been im-
plemented to some extent wita the
result that a 15 per cent. increase has
been made in the freight rate of the
coastal vessels,

In the fleld of training also, I may
say, we have proposed to increase the
number of annual intake of trainees
from 80 to 75 so far as Dufferin is
. concerned and from 50 to 65 so far as
the Directorate of Marine Engineering
i concerned. The Employment
scheme applicable so far only to
. loreign going seamen has been extend-

ed to recruits for home trade aisa.
The Deck Passenger Committess at

the

I may now come to Posts and Tele-
graphs. So far as this department is
concerned, one point which is rather
important and which I should take in
the few minutes at my disposal Is
about the demands of the Federation.
It is well known that the P. & T
Federation put up as many as 63
demands before the strike period, out
of which seventeen were accepted
while 18 were partially accepted.
Twenty-one demands were rejected at
that time. Out of these 21, also, the
Second Pay Commission was accepted
later on. As a result of that, five
more demands which were rejected
in the initial stages, were referred (o
the Pay Commission. I need not
detail them. I should further like to
say that apart from the Second Pay
Commission, we have also appointed
a committee for the extra-departmen-

complaint has been made, some criti-
cism has been levelled that too much
time has been taken, I can assure the
House that the officer who has been
deputed for the purpose is going
all the necessary details, and he
submit a report as early as he
possibly do, but he does require
for it, because he has been
about quite a lot in the various
of the country.

-H

LT

So far as the establishment of a per-
manent conciliation machinery ts con-



' Mambers aiso know 1. 1 would only
_ say that a point which has already

Legislation on departmental rules:
This is another point about which I
may say that the department is tak-
ing action to issue statutory -rules.

Liberalisation of pension funds has
also been done.

Thus, out of these 21 demands which
were rejected, eleven go out like that,
and only ten remain, I will just now
mention the nature of these demands
also.

One of the demands is for the
repeal of the Safeguarding of Nation-
al Becurity Rules. Another was for
investment of free trade union rights
and full citizenship privileges accord-
ing to which the right to conlest elec-
tions should aiso be given. ‘These
were of political nature und could not
be acceptied.

So, such are the Jdemands which
were rejected. 1 am glad to say the
Federation has also accepted our stand
that these demands are of a political
nature and that we do not want poli-
tics and trade unionism to be con-
fused with one another, Trade union-
ism for political ends, but then trade
unionism by itself is not politics.

S0, about these demands, I can say
that all the demands have been prac-
tically settled, and we can now only
hope that the Pay Commission will
give due consideration to the rest of
them.

About mails, Shri Bhakt Darshan
sald there should be at ltut one deli-

nated as quickly as possible, but that

would take time. With the opening

more post offices, however, this can
the

: non-recognition of uni-
ons, some complaint was made. We
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are on the horns of a dilemma in this
connection because quite a number
of unions, so far as the P. & T. itself
Is concerned, want to be recognised.
There are unions which were recog-
nised previously, and they want
enrol new members and there
been restriction on that too.
allow such unions to be reco
we

we do not know what to do.

Shri Narayanankutly Menon: Fol-
low a uniform policy.

Shri Raj Bahadur: Uniform proce-
dure is there.

Shrl Sambandam (Nagapattinam):
Extra-departmental workers also
want to have a separate union. What
is the opinion of the hon, Minister?

Bhri Raj Bahadar: I have already
said that we have to wait for the
committee's recommendations. They
are ,of wvarious categories, school
teachers, station masters, of different
professions and coming from different
walks of life, and the same rules can-
not be applied to all of them nor can
the same organisation hold them all

Various points have been made
about the opening of post and tele-
graph offices and delays and all that
In regard to delays or inefficiency,
reference was made to papers like the
Searchlight, or the Pioneer in Luck-
now. Complaints are made, but then,
I do not think they are followed up
with the specific facts, and sometimes
when we have taken action on these
newspaper clippings, we find that the
romplaints cannot be proved. In
many cases, sometimes politics is also
mixed up with these particular com-
plaints that are publithed either by
way of letters to the editor or some-
thing else. Local polities is also
brought in. I may assure the House
that every suggestion about the open-
ing of post offices and telegraph offf-
ces and telephone exchanges—I would

=K
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" will be our earnest endeavour to see
that we do whatever we can in regard
to those demands.

Thank you very much for the
patience that has been shown and for
the time allowed.

8hri Narayanankutty Menon: He

lHn Speaker: Personal explanation,
is it?

Bhri Narayanankutty Menen: Yes,
Sir. He referred to two letters, one
written by the Chief Minister to the
administrative officer telling him that
everything could be settled by direct
talks, the other about permission to
hold a meeting.

I came down from Trivandrum to
meet the administrative officer, but
found he circulated 20,000 copies of a
notice printed by him as if he was
a political leader. He also wrote to
the Chief Minister saying there was
no use meeting me because I * was
speaking politics at a press confer-
ence. That was what really happen-
ed. I expressed my willingness to
meet him and discuss with him ana
settle matters, but he was not pre-

Another letter was read out asking
for permission to hold meetings. I
asked for permission. He refused.
Then he told the Chief Minister that
I did not formally ask for it. Then I
wrote to him stating there was a mis-
understanding. 1 stated: “I seek for-
mal permission from you. Permit me
to hold the meeting”, and then the
meeting was held. These are the two
letters. And this is the way in which
the lower rank officers brief the Min-
isters and this is how they tell this
House,

Shri Raj Bahaduar: I do not think it
is any fault of ours to get the requir-
ed information, when the hon. Mem-
ber from time to time criticises the
Administrator. We should get facts
from him. If we do not enquire into
~ that then also we are blamed. If we

. enquire into that and get the facts

n__ |

and place them hdon the m
its consideration, then also the
Member wants to blame us. I
it is for the House to judge ho
such criticism is valid.

EEE‘

I can only plead in all humility and
in all earnestness that let the port
function smoothly and peacefully . . .

Shri Narayanankutty Menon: That
is our demand.

Shri Raj Bahadur: There are about
14,000 workers in the port there. Out
of that number, only a few workers
in the workshop and in one or two
other places are, frankly speaking,
covered and perhaps led by the hon.
Member. The other three unions have
been functioning smoothly, properly
and in all harmony with the port
officer. So, I would expect all co-
operation not only from the hon.
Member but from the Government
there also. 1 think the Chief Minis-
ter in this behalf was good enough
to intervene . . .

An Hon Member: He is always
good.

Shri Raj Bahadar: But if I may say
so, we cannot say the same thing
about other people.

11.52 hrs.

Shrimatli Parvathi Krishnan: When
the hon. Minister, Shri Humayun
Kabir, got up to speak, he prefaced
his speech by saying that he would
be dealing with the problem of civil
aviation which had not been touched
by other people. He should not think
that we were cold-shouldering him.
Certainly, civil aviation Is very
important. It is an important wing
of the transport and communications
in this country, and that is why it is-
disturbing to see that in spite of the
fact that year after year we ask of
Government some clear-cut policy
with regard to the development, the
maintenance and the efficient running
of civil aviation, such & policy iy not
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put before us, and we do not see  BUSINESS ADVISORY COMMITTEE
where they are heading. TWEENTY-BECOND REPORT

H S8hri Raghubir Sahai (Budaun): I
Mr. Speaker: Eviden the hon.
Member will take wmulﬁm time, beg to present the Twenty-second
Report of the Business Advisory Com-
Shrimati Parvathi Krishnan: Yes. mittee.
Mr. Speaker: The hon. Member may 17.53 hrs.
continue tomorrow, The Lok Sabha then adjourned till

Eleven of the Clock on Friday, the
28th March, 1858,
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1262. Non-Scheduled Airlines 6927-28 1715. Indian Lighthouse
Department . . .
WRITTEN ANSWERS TO
QUESTIONS o 1716. Lighthouses ,
S0. 1717. Htmmin;ofnivm in
No. Rajasthan
1718. Abolition of ‘Ansintmt
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1264. %WCM 1723. Earnings on Southam
Camp 6931-32 Rallways
1265, Postsl Insurance Policies t724. Pullng of Alaem Chains
of Displaced persons 693233 1725. Compm! lnd Gmn
1266. Fruit Preservation Fac-
tory in Kulu Valley 6933 1726. Suw-ane Crcp ln
- 1267, Rice Distribution . 693334 Punjab
1268, snm.nd R:iuthm : 1727. FenﬂhminD:ﬂu .
. Ouah 6934 1728, Fertilisers .
B B.lectrie . Improvement of Flood-
n-‘, Project in . 6934-3% 2% affected Areas in Punisb

6935
6935-36
6936-37

6937
6937-38

6938
6938-39

6939
i6939-40

fi940-41

6941-42

6942-43
6943-44

6944-45

6945-46
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ln
District Hoshiarpur 6951
1731, thl%:pdlm Railway Work—

6951-52

1732. English l.nd Hindl S:g-
nallers . 6952-53

1733. Investment in Sh:ppms
Concerns . . . 6953
1734. Railway Inspectorate .  6953-54

"1735. Grow More Fuod. Pro-

gramme . . 6954
1736. Station Masters . . 6954
1737. Concessional Passes . 6954-55

1738. Public Call Oﬁce Dlsh-
wara 6955

1739. Post and 'I'elesraph
Offices 6955-56
1740. Railway Prc-:ecmn Force 6957
1741. Railway Accidents i 6958

1742. mposium on Momoom.
nis the World . 6959
1743. Recruitment of Staff . 6960

1744. Fair Prices Shops in
Bombay State . 6960-61

174s. Minor Imgmon Pra;ects
in Bombay State . . 6961

1746. Development of Dairies

7 and Amimal Husbandry
in Bombay State . . 6yb1-62

1747. Preservation of Mnnznes
in Bombay . . 6962-63

1748. Construction of Bmldl.ng
i for Post Office at Nipani 6963

1749. Contributory Health
Service Scheme | . 6964

1750, Freight Charges for Rice
7 from Burma : i 6965

1751. Bombay State  Road
Transport Corporation .  6965-66

1752. Animal Husbandry and
Veterinary Schemes in
Orissa

6966-67
1753. Dcvelopmmt of Nangnl
753 Dam as 2 Tourist Centre  6967-68

1754. Postal Service berween

Delhi and Bikaner . 6968
1755. Research Schemes . 6968
1756. Intensive Culnvmon in

Punjab 6968-69
17¢7. Transport in Hunnchll
757 6060

1758, Road 'I‘nn.spoﬂ Cor—
7 porstion . . 6970
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Subject COLUMNS

ITTEN ANSWERS TO
QUESTIONS—conid.
U.S.0.
No.

1756. Warchouses in Punjab .
1760, Forest Development  in
Himachal Pradesh .
1761. Delhi-Madras De-Luxe
Train Service
1762, Post Offices in South
Arcot District (Madras)
1763. Sugar Mills . . .
1764. Quarters for P, & T.
Employees  at Nnngs.l
Dam . .
MOTIONS I‘OR ADJOURN-
MENT .
The Speal:.er mthheld his
consent to the moving of the
following adjournment mo-
tions given notice of by the

6970
6971
6971

6972
6972-73

6973-74

6974—80

memburs shown agains: them :—
(£) Openingof  Notice by Shri

the fire by Narayanan
military Per- Kutty Me-

sonnel against non, Shrimati

Railway em-, Parvathi
ployees  and Krishoan
others at Survashri

Raichur Rail- Vajpayee and

way  station Bm
on the 26th
March, 1958,

Rsj

(i) Firing by Notices by

Pakistan For- Sarvashri

ces across Hem Barua

Assam Bor- and Assar,
der on  the

26th March,

1958.

PAPERS LAID ON THE
TABLE—

The following papers were
laid on the Table :—

(1) A copy of the All India
Institute of Mcdical Sciences
Rules, 1958,

(2) A co Fy of the Annual Re-
port of the Hindustan Ship-
yard Private Limited along
with the Audited Accounts
for the year 1956-57.

STATEMENT BY MINIS-
TERS

(i) The Dcpuly M:m-:ter of
Railways (Shri Shuhnawaz
Khan) made a statement
correcting the reply given on
the 14th Marxch, :9&3 to a
supplementary by
Renu Chakravartty on Smrred

ion No. 970 re g
in mh

ion
Goods Accounts Offi

6981

6981-82
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Suliject COLUMNS
STATEMENT BY MINIS-
TERS==conid.

Airlines Corporation in
Nepal on the 24th March,
1948,
DEMANDS FOR GRANTS . 6983—7145
Further discussion on Demands
i’ar Grants Nos, 84 to 93 and
to tg%fm respect o the

Communications cnntllmed
The discussion was not con-
cluded,

Purther discussion
on the Demands

Subject CoLUMNS
REPORT OF _BUSINESS
ADVISORY CO..
' - -

Twenty-second Report was
presented.
AGENDA FOR FRIDAY,
28th MARCH, 1958—
and
- voting
in respect .:fd Ministry  of
Transport and Communications
discussion on the Dmnda

Grants intenpec(
inistry of Works, leins
Supply.
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